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LOK SABHA

Tuesday, December 1, 1964/Agraha-
yana 10, 18868 (Saka)

The Lok Sabha met at Eleven of the
Clock.

| Mr. SpPEAKER in the Chair]

Mr. Speaker: I would request hon.
Members to see that we do not feel
the necessity of ringing the bell for
quorum at the very commencement of
the sitting of the House,

ORAL ANSWERS TO QUESTIONS

Conflict between Allahabad High

Court ang U.P, Legislature
+

[ Shri Yashpa] Singh:

Shri Hem Barua:

Shri Shree Narayan Das:

Skri Bibhuti Mishra:

Shri K. N. Tiwary:

Shri Daljit Singh:

Shri S. M. Banerjee:

Shri Bagri:

Shri Vishram Prasad:

Shri Heda: .

Shri Bhagwat Jha Azad:

*280. { Shri Warior:

Shri Daji:

Shri Kajrolkar:

Shri Sezhiyan:

Shri J. B, §. Bist:

Shri Sidheshwar Prasad:

Shri Hem Raj:

Shri Vishwa Nath Pandey:

Shri Tridib Kumar
Chaudhuari:

Shri ¥ S. Chaundhary:

Shri Man Sinh P. Patel:

| Shri D. C, Sharma:

"Wil] the Minister of Law be pleased
o state: i

(a) whether Covernment have “om-
pleted the examination of the various
f#sues involved in the opinion given
by the Supreme Court on the juris-
1672 (Ai) LSD—I.
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dictional conflict between the Allaha-
bag High Court and the U.P. Legis-
lature;

(b) whether it is jntended to amend
the Constitution to set the matter
beyond any doubt or ambiguity; and

(c) if so, how long it will take to
bring in the legislation?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rae):
(a) to (c). The matter is under
consideration and a statement oa
behalf of Government will be made
soon.

st wrare FRg : AT g ¥ eane
¥ qg ara wr$ @ s gaTaIw ¥ A
EaTES 4 A% wET g ag wAdw
AR qw T ART AR qE
TRfer agi g ?

faiw oo arnfes goaT @4 (s
®o Fo BT): wEARI HqaT TR 1

sit asave feg : ot T R !

=t Wo wo &7 : F Fa1 77 1 AN
wragrd faraar g

Y gty Sq wAw HOFR
Fefaorr 33 ¥ a3 Far afade & #rf
“femsw= g ?
© st mo go ¥ : fefarT T gw

FAAEN ' '
wt amara ¥ g mifesr & feasas

grm ?
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& ®o Fo ¥ : Wiz F @ A
fefermr &1 & 1
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st faqfa faw : qar aoF< A 9
T F Fere, 9T §NT F JqCAA q9q7
fafwa 2z wawafagl & sweasf] 1 09
ST FAT & 59 ATHS A FIF Iegl HT
Y 5241 FT F1LaTE F1 AT AT E 7
w7 I9Y T ied F A af & F Fa
¥ afadagraragn?

% Wo Fo WA : Ig A AR FgA1
& v 5F 5 T aa 1
T 80

Wt faqfa fas @ A maw &t
e, .

wETw WEIRQ : WY 4150 | 9@
qea § % Far e A wewdi #1 U
g F AT 7

Mr, Speaker: The question is whe-
ther Government have ascertained the
opinion of the Presiding Officers or
not. He can say “Yes” or “No”.

Bhri A K, Sen: Formally, .the
opinion of the Speaker or the Chair-
man has not been taken.

) ®o Mo fardt: ol g A AT
fafaeee F oF A & w2 a1 Fr g
afsedat ol sgfend § 1€ &¢ adf
Q¥ & 1 a8 Y g IFEN qfedwen
Tfgr s g AR AN afmw g aw T
FAH! SATFFTT T § T g TAAAC Y
gfged fifafrga & 7
Mr. Speaker: Thg question is
whether it is the personal opinion of

the Minister or the opinion of the
Government,

Shri A. X, Sen: I was asked in
the Rajya Sabha yesterday whether
the conflict created by the opinion
of the Supreme Court was going
to be attended to, 1 saig that
according to me quite clearly there
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is no conflict created by the opinion of
the Supreme Court,

Shri S, M, Banerjee: Recently there
had been many symposiums in which
eminent lawyers, legislators, educa-
tionists, economists and others took
part in the various debates. 1 would
like to know whether the Govern=
ment ig gware that the general opinion
in this country is that the opinion of
the Supreme Court is correct and that
there is no need to amend the Consti-
tution. What is the reaction of Gov=
ernment to that?

Shri A, K, Sen: I do not think
there has been any question anywhere
about the correctness of the opiniom
of the Supreme Court. The majority
opinion of the Supreme Court always
guides the Government, as anybody
else. The matter which has beem
agitateg is whether in view of the
interpretation put by the Supreme
Court any change of law was neces-
sary,

Shri 8. M, Banerjee: My questiom
has not been answered.

Mr. Speaker: Shri Bagri

Shri S, M. Banerjee: What is the
reaction?

Mr. Speaker: What should be the
reaction? Opinion has been given.
What is the reaction?

Shri 8. M. Banerjee: Is the Consti-
tution likely to be amended?

Mr, Speaker:
question.

That was not his

Shri S, M, Banerjee: There is an
opinion in the country that there is ne
need to amend the Constitution.

Mr. Speaker: That was
question, Shri Bagri,

not his

Bhrl S, M. Banerjee: 1 say thak

there ig np need to amend it.
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Mr. Speaker: Then, that is his
opinion. What should the Govern-
ment say about that?

Shri S. M. Banerjee: What is {ts
opinion?

Mr, Speaker: Opinions cannot be

given during the Question Hour.

Shri S. M, Banerjee: Reaction? T
do not want their opinion.

Mr, Speaker: Shri Bagri,

st aEy ¢ wew marafaal
Fa & agad #1 fa9 qiF § IEm
frar 9T &, S8 5 e WA Y
of 1.7 &1 quEa & faar ar.

TR FENEY . IEE IAE
aree® & 1| wfufs & at § gaw
qeAT IR § a1 qfed

st Ty o gEIF AR L.

o T THIT AT FL T IH 7Y
FI™ A 7 F 5w ang @ arEr
gar ar |

=t TNy ¢ TSy gEATEfAET 9T
Fa1 F1E TAT FIA T FLGF AR
9% fa=r< frar o7 <@ @ fowd fF aet
I AAATAT AR AT &F ! IIA AR
¥ faw F1 WA U 4T T9w wIEAfE
& W A FTA 2FAT T AW T IAAAAT
FET 8, I9% FT UF T F fan
1 FEA I AT I IA A9
we?

a1 Wo Fo Fw : & gl wwear §
f& gar £ mamat g€ &

Shri Bhagwat Jha Azad: In view
of the fa:t that the Government says
that they are still considering the
matter and the legislators all over the
country and the general public are
awaiting their considered views, has
Government taken note of the aggres-
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sion almost launched by a section of
the people in this country, specially
the lawyers, regarding the decision
and the repercussions of the publie
and the legislators in this connection?

Shri A. K, Sen: The Government
will consider the reaction of every
section of the community including
the lawyers.

st fagzat wwz : & ST AEar
g ¥ 59 9 o faora 37 § aoee A
T AT FT A F A F4T GHIC IA
977 97 fa=r7  F2& awg #faaw o
o T gros g7 fa=gre o @
a1 3% gwy * fafg w= & &t fa=re
sqaq fodr @, 99 fa=i<i &1 o1 @ ®
@ ?

=t Wo go A : F 7gl AT § foF
sarEr TG A A A FTOT AR
fr ®r frrr 3% ¥ ogd, frt faosd
9T 9FIA F 9 qgT weWT g ¥ A
arwe 9T g1 fanT g =gy

*t fazare qrodw ;i @@
Tt & fF gim #1 #1 U7 F FC A<
&7 faare w3 @ ¢ 1 & sy wrgan g
f& o #9 aF fa= qu w¢ At
o 9 qF IER! €29 F qATAT WS
FT | ?

= W0 Fo A : 9 7 forely wfm
fvra 9 7Y ag T AT § a9 aw fa=
AT T |

Shri Man Sinh P. Patel: In view of
the majority decision of the Supreme
Court and an opinion confined
specially to the members of the Bar
in favour of the decision, may I know
whether Government would like to
take the opinion of the different legis-
latures and of this House before fram-
ing the new amendment to the Consti-
tution which is likely to be amended?
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Shri A K, Sen: Any declsion with
regard to the final course of action to
be taken will have to be decideg by
Parliament and you, Sir, as the
Speaker of the House and as the cus-
todian of the House's consensus will
have to aid the House in arriving at
a proper conclusion. It can be done
only with the aid of the House in such
a way as possible,

=i Jo fo T F wwmw AZI M
7er % ¥ wo7 mre & qg a1 fafa w=r o
¥ 93 | ¥9 92 AE=9 AAET ¥ 9
fAww g A fasm o o Ia T
WY F20 97 fF AT F T WA T
fasme =27 & g w31 fraw anw
F qeqs| FT § OF qEATH AT FC T41
Fa% fauae sm &7 ar<r ofifeafa &
e FEa | § AT 9 g iE
T IA THIT FT GFHAT AR TTH
¥ AT B A 7Ars A% & av s
1 an ak g g ?

weqA WAQ ;T AT WS §, A
FATE ST TET § | AT TF qFHEA g
& 1 Saw gfaar st a5 w1 E

Bhri Ranga: May 1 know whether
the Government are taking note of
the opinions expressed not only by
lawyers but aiso by the general pub-
lic ag well ag political parties and
that it is not correct to say that
lawyers alone have reacted with
regard to this particular matter on
behalf of the citizen; the citizens also
are interested?

Bhri A. K. Sen: . do not think I
have ever expressed any such view
that lawyers alone ~ount in this
matter, Representatives of political
parties imcluding Professor Ranga,
oount possibly ag much, if not more
than, as lawyers,

.8bri H N. Mukerjee: TIn wlew of
the peculiarly complicated questions
Mvolved and in view of a certain kind
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of propaganda which is purported to
say that the majority opinion is,
more or less, binding on Government
while the minority opinion and other
interpretations are not likely to be as
effective as that, may I know if Gov-
ernment is going to set in train some
processes of thinking on this issue on
the part of Parliament as well as
other interests before a decision is
arrived at so that we are not taken
unawares and the decision is made
behing our back?

Shri A. K. Sen: The Government
is not competent to arrive at a de-
cision behind anybody's back, Gov-
ernment can express only its own
views, It is for Parliament to finally
decide upon the matter znd what
course of gction should be taken. So
far ag Government is concerned, I
would certainly repeat that we must
accept the interpretation put by the
majority opinion ag the opinion of the
court,

Mr. Speaker: Shri Hem Raj.

Shri H, N, Mukerjee: May I seek a
clarification? '

Shrl Hanumanthaiya: On a point
of order, Sir.

Mr. Speaker: Let us hear the point
of order.

Shri Hanumanthajya: The hon.
Minister makes a distinction between
the Government and the House, In
all matters of major policies, Govern-
ment represents Parliament because
it represents the majority party.
Therefore, whenever such a question
arises, they cannot set at rest the
issue by saying. “We only express the
opinion:; it is left to Parliament to
decide it.” That would be....

Mr. Speaker: Why not? Does he
think that the Parliament and the
Government are the same thing?

Shri Hanumanthaiya: Though they
are not the same, it lies within the
jurisdiction of the majority party and
the Government to take a lead in the
matter.
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Mr Speaker: It would be a tragedy
when both become one,

Shri H, N. Mukerjee: May I seek
‘a clarification?

Shri S. M, Banerjee: Sir, this is
an ex-Chief Minister talking like this,
"On 3 point of grder. ... (Interruption).

Mr_ Speaker: Order, order, 1 have
allowed him his turn. He is going on
putting a question,

Shri S. M, Banerjee:
ting questions. .....

I am not put-

Shri H, N. Mukerjee: The Law
Minister in thi; House as well as out-
side has said from time to time that
the majority opinion is binding on the
Government, If that is so, there is
no question of Government taking
more time to make up its decision.
If that js g0, Government should come
.before Parliament and place its views
50 that Parliament also can pronounce
upon it.

Mr. Speaker: What is there to be
placed? If the Government thinks
it is binding on them, that is where
the matter ends. There is nothing
more to be done It is only for the
Parliament ty consider whethey they
think differentlv. That is all.

Shri H. N, Mukerjee: I want Gov-
crnment to make it very clear, As
far as they are concerned, they have
uccepted the majority opinion.

Mr, Speaker: We ought to take the
‘word of the Law Minister. When he
says it is binding on the Government,
what can I do?

Shri Mukerjee: Do we take it that
the majority opinion has been accept-
¢d by the Government in which case
our reactions will have 1o be com-
municated to you as quickly as possi-
ble?

Shri A. K, Sen: If the hon. Mem-
Yer looks into my answer, I have
quite carefully said that the Govern-
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ment must accept the majority
opinion a8 the opinion of the court.
As to whether the matter should rest
there @as is interpreted by the
Supreme Court or not iz to be finally
decided by Parliament under your
guidance, The Government can only
give expression to its own views in
the matter. Su many times it has
happened that the Supreme Court has
declared a particular law invalid and
we have then decided to amend the
Constitution to take more powers, or
not to amend the Constitution, Im
this case also, when the Presi-
dent had sent certain questions
for answers answers to the Supreme
Court, what other thing can we say
except to say that the opinion of the
Supreme Court should be taken as the
majority opinion? After that, what
further course of action is to be
pursued is a matter om which the
Parliament has to give it; final
verdict.

Mr, Speaker:
Shri Hem Raj:

Mr, Speaker: He should sit down.
I will call him if I can give him an
opportunity,

Shri Chaturvedi,
1 was called, Sir.

Shri A K Sen: May I add one
thing more? So far as the question
of privileges is concerned, we have
never regarded it either as a matter
concerning the majority party alone
or any particular group alone. It is
a matter on which the entire House
has concerned itzelf and we have
never dividei on party lines in the
past,

Mr, Speaker: There is one thing.
I read in the papers that the hon.
Minister of Law was of the opinion
that the Supreme Court would see,
when a citizen is punished for con-
tempt, whether the order by the
House is frivolous, illegal and—the
third was—mala fide. Suppose lo-
morrow the Supreme Court holds that
the order passed by this House was
mala fide and frivolous. Then, would
this Parliament Xave any right to
continue, or the Speaker to continue, ~
in office?
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Shri Ranga: Sir, he should not take
decisions either as mala fide manner
or frivolous manner, because there
may be occasions, when it is led by
the majority, when the House can
possibly behave ir that fashion,

Mr. Speaker: Cpposition Members
are ignoring that they might have to
git on the other side some time,

Shri Ranga: Even then there must
always be an opposition. Even ac-
cording to your ocwn earlier state-
ment it would be a tragedy it fhere
would be no opposition at all. Even
when we transport ourselves to that
side they will have to come here,

Mr. Speaker:
this side,

They will come to

Shri Ranga: Therefore, it will be a
great privilege to restrain our Gov-
ernment from advising Parliament
and getting Parliament to do frivolous
or irresponsible things,

Shri Nath Pai: Sir, on a point of
order. You have been pleased to ask
a gquestion, Mav I point out that
normally, whencver we have ventur-
ed to ask a question which you in
your judgment thought was of a
hypothetical nature, you have sternly
come down ang said, *“I don't allow
it”, whereas the question which you
raised started with “Suppose” and so
it was prima facie hypothetical.
Therefore, with the greatest consi-
deration, I hope that wyou will be
pleased to extend this latitude to us
also in future,

Mr. Speaker: Not at all,

Shri Nath Pai: Because the ques-
tion you asked was absolutely hypo-
thetical.

Mr, Speaker: 1 only wanted to
know his reaction,

Shri Nath Pal: Mr, Speaker, your
fair play will demand that you will
extend to me what you - claim for
yourself,

DECEMBER 1, 1864
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Mr. Speaker: Sometimes he will
give to me something morel

Shri S. N. Chaturvedi: In view of
the interpretation given by the
Supreme Court on the constitutional
position, do you not apprehened that
because of this decision there may be
other awkwarq situations and there
may be very great difficu.ty for the
Speakers of Parliament and Legisla-
tures to maintuin order in the House
and in the galleries?

Mr, Speaker: This is not a ques-
tion to be answered,

Shri Nath Pai: Is it not the com-
sensus of opinion, as expressed by
different bar associations, eminent
jurists ang through the columns of
the papers, that since the conflict is
not as to supremacy between the
legislature and the courts but one of
primacy as to foundamental rights,
well defined under the Constitution,
and the un!imited privileges of the
House, it will be wiser to have a
healthy debate throughout the coun-
try before Government rushes with
any amendment? Is it not the con-
sensus of opinion?

Shri A, K. Sen: Well, if the con=
sensus of opinion is equated with the
opinion expressed by the lawyers who
had met in the last Seminar in Delhi,
then it would be the consensus. But
1 do not think there will be others
who will agree so readily.

Shri Nath Pai:

tions,

I said bar associa-

Shri A, K. Sen: ] have not seen the

resolutions of all bar associations,
but I have seen some.
Shri Nath Pai: Those who are

capable of expressing an opinion have
expresseqd it.

Mr. Speaker: Now he is arguing.
Doeg he mean that those who have
not spoken are not capable of expres-
sing an opinion?

Shri Nath Pai: They are waiting
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Shri A, K. Sen: But I think it
wi.l be an over-simplification of the
matter to say that it is only a ques-
tion of fundamertal rights,

Shri Kapur Singh: I want to know
whether Government are in a posi-
tion to indicate broadly as to when
this matter is likely to come up for
discussion before the House.

Shri A. K. Sen: Sir, Mr. Kapur
Singh is known for his patience; he
would not hurry us,

Shri Hem Raj: Is it a fact that the
opinion which had been given by the
Supreme Court is simply of an advi-
sory nature?

Mr, Speaker: This is for you to
judge.

Shri Hem Barua: This anomaly has
arisen because of the Indian Legis-
latures failing to define the powers,
privileges and immunities of the
Members. In that context, may I
know why is it that Government
have not considvred it proper so far
to repeal sub-clause (3) of article 105,
and alsg article 194, because that
would mean the end of this situation?

Mr. Speaker: Order, order, Now,
he has put the question,

Shri A, K. Sen: Does this ques-
tion really call for an answer? The
hon. Member is wanting me to com-
mit the Government to a particular
course of action which Gaovernment
are not competent to do in such a
matter, as it is a matter concerning
the privileges of the House.

Shri D, C, Sharma: May I know
whether the hon. Minister of Law is
going to consult the wvarious State
Legislative Assemblies before he
brings forward some amendment
before this House? May I also know
when he will bring forward that
amendment before this House?

Shri A K, Sen: If the House
decides upon a particular course of

AGRAHAYANA 10, 1886 (SAKA)
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action, the House will no doubt indie
cate also whether the flnal gctiom
should be taken in consultation with
the State Legisiatures or with other
Speakers.

Shri Basappa: Is it the intentiom
of Government to wait till the courts
interfere on the basis of the decision
of the Supreme Court and then come
to a settlement?

Shri Nath Pal:
tion of settlement?

Where is the ques-

Shri A, K, Sen: I have never said
80.

=t Tt fag : fergmam & wfamm
FT G722, 32 HIT 54 F F{AR
qiferariiz 1 giw 7T T E. ..

St ®o Wlo TAAT : AZT ATATAGNI

Mr. Speaker: Order, order. That
would be an expression of opinion.

ot T T @ & St =g §
f& w7 giwm$E 3@ A0 9T hawn
T ¥ agd w1 foa g1 fF w@faas
¥ aré giizgie =@ Wy ?

TR WA : qg S &1 B "G
qr |

it firg aroraw : F s =T
for #n wE AT oAl & ST, T
FATH AT TEATHE ATTAT B JAT T
IAwt FHE § 37 T 97 fa=re wOn
et § 7

e WEII © TR WA A £ |
Shri R, Ramanathan Chettiar: Im

view of the Lok Sabha having beem
elected directly by the people....

Mr, Speaker: The hon. Member is
arguing out the case....

Shri B, Romanathan Chettiar: In
view of.~ this Parliament being
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- sovereign, may | know whether Gov-
ernment will take into consideration
the views of Parliament as well as
“the  legislatures imn this country
before coming to any conclusion?

Shri 5. M.
sovereign,

Banerjee: It is noé

Mr. Speaker: They are sovereign
in this respect at least that they can
differ in this manner. They cannot
' go on arguing in this manner,

ot Ho ®To fFAW - & SrAAT WrEan

g 5 93z 7 fafy saem & q@ &<

™ fama #1 iw w1 F 0w den

qr? gz g, A fafe s A &
gomw faar av fr @ faww w1 99w
®E & qr| WA 90 ?

= Wo Yo A% WA wHfawE ¥
oW § a2 fFar mavar

& THAA® " § FAAT ARl
3 & ¥ w00 and 79 A g wAw O
famz F77 F fag w18 39 afafq saeh
1 A gAY gt W39 99
afafa & geeq 7 7 afz g a1 37+t 701
17 4t #w, fafg w=t 71 77 A A7 ?

mﬂﬂﬂiﬂﬂ:u‘gwawrm

aHdr |

Shri R. Ramanathan Chettiar: On a
point of order. The other day, the
hon. Minister of Parliamentary
Affairs said that he would await the
conference of the Speakers. But the
hon, Speaker interjected him and said
that already the Speakers’ opinion
was known, and, therefore, he need
not wait for that, That was why I
put this question whether Parlia-
ment's opinion ang that of the legis-
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latures would be taken into consi-
deration before Government came to
a decision.

Mr. Speaker: That question has
already been asked by so many hon.
Members.

. Consumey Cooperative Societies

+

r Shri D, C. Sharma:

8hri Yashpal Singh:
shri P, R, Chakraverti:
Shrimati Savitrl Nigam:
Shri Heda:
Shri Rameshwar Tantia:
Shri M. L. Dwivedi:
Shri S. N. Chaturvedi:
Shri Bhagwat Jha Azad:
Shri Daji:
Shrimati Vimia Devi:
Shrimati Ramdulari Sinha:
Shri Sham Lal Saraf:
Dr. Ranen Sen:
Dr. Saradish RBcy:
Shri Dinen Bhattacharya:
| Shrimati Renuka Barkataki:

™

281, \

Will the Minister of Community
Pevelopment and Co-operation be
pleased to state:

(a) whether Government propose
to give any assistance to the consumer
co-operative  societies - slarted in
different colomics of Delhi and New
Delhi as a result of the price resis-
tence movemen!:

(b) it so, the nature thereof; and

(¢) whether Government have
studivd the imgpact of the appeal to
consumers, made by various volun-
tary organisation: in the Capital not
ta use sweets, to assess the reduction
in consumption and prices?

The Deputy Minisier in the Minis-
try of Community Development and

Co-operation (Shri B, 8. Murfhy):
(a) Yes, Sir.
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't (b) -Asgigtance in the formulation
of bye-laws, Registration of secieties,
finding of accommodation, supply of
controlled commodities and technical
guidance.

{c) No specific and comprehensive
study was made, but from all accounts
ayailable, ther~ was an impact on
prices,

Shri D. C. Sharma: The hon. Minis-
ter has listed some of the concessions
given to these consumers’ co-operative
societies. May I know how many
consumer co-operative societies have
received these concessions, and where
they are located?

Shri B. S, Murthy:
know, there are only
which have been formed into con-
sumer co-operative societiess Two
are in Malaviyanagar, one is in
Nizamuddin, one js in Nehrunagar,
one is in Janpth lane, and one is in
Madangir.

As far as we
six societies

Shri Inder J. Mathotra: What about
the M.Ps' consumer co-operative
society? Is the hon. Minister not
aware of that?

Shri D, C. Sharma: Have Gowvern-
ment under consideration some more
applications? I{ so, when are they
going to decide about these?

Shri B. S, Murthy: Government
have under consideration a scheme,
but have no applications under consi-
deration.

Shri Imder J. Malhotra: 1s the hon.
Minister aware that there is an MP’s
consumer society? If so, have any
concessions or help to that gociety
been given uptil now?

Shri B, 8. Murthy: The hon. Mem-
ber should know that the gquestion
relates to the price rise resistance
movement. The MPs' co-operative
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consumer society has not come into
existence as a result of that.

Shrimati Savitri Nigam: Is the
type of help mentioned by the hon.
Minister going to be a sort of a
permanent feature or has it been given
only on an experimental basis to the
price rise resisters of Delhi?

Shri B. S, Murthy: All the new co-
operative societies that have come into
existence as a result of the PRRM
will have to be permanent, and what-
ever help is to be given given, finan-
cial and otherwise, will be on that
basis—as long as they are in a work-
ing condition,

s aare Teg 0 WU AR &
omE ¥ 0g 91 o # fa oA feen &
giaw amm 79 91 7% £ @ @@ &
Foqu7 A fzee1 faes =Fw #1 I7
e fam 71 gTET 9 9 2 7 oW
Ffaai F 91 37 ATATEET AT T WIEHA
T AT AT F FA AT WA A
afasr #, =1 fewem 1 "=
7 Thawmw w7 w# F 7

Shri B, 5. Murthy: This consumer
co-operative society has not come into
existence as a result of the PRRM.

=T Wy T e ;e J e
wﬁ&wmﬁ%ﬁﬂwam
T wETT T foea 7 2§ A
AT g & &7 waew e A ®
FTE QAT FAT §7 IAFT HFA fgoa=
# Ffow ¥7 @ g 7

Shri B. 8, Murthy: Yes, this has
been one of the items, as has been
given in the answer. There is a very
acute shortage of accommodation and
we are moving the Ministry of Hous-
ing as well as the Delhj authorities
to make accommodation available as
early as possible,
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Shri B. S, Murthy: The Government
as such do not deal directly with
applications. There is the Delhi Ad-
ministration and also the Registrar of
Co-operative Societies, According to
information supplied by the Delhi
authorities, these six societies have
come into existence. QOut of these,
two have already been affiliated to
the wholesale consumers’ societies,

Shri A, P. Sharma: Will these
facilities for +housing co-operative
societies be available only in Delhi or
8ll over the country, particularly in
the areas where public sector under-
takings are located?

Shri B. S, Murthy: Generally, this
§s a difficulty all over the country,
especially in the big cities.

Shri A, P. Sharma: My question
was about the areas where public
sector undertakings are located.
Nowhere are such facilities available.
‘We are talking only about Delhi.

Mr. Speaker: There are no con-
sumers’ resistance movements there.

ot FEA =T wPIW : T qg ww
wTedT § 4E W =mEwdr  SUNET
et afafagt & ag faedt & &
T g AT gAe faET &7 g 9%
oy el & fag W aw faEm
FT Gr & 7

Shri B, S, Murthy: The House will
be happy to know that we are
trying to convene a conference of the
leaders of the PRRM so that if possi-
ble the same enthusiasm to hold the
price line may spread to other cities
in the country,
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Shri A. P. Sharma: Who are the
leaders of the PRRM?

T HIITT AT AT T T
A W I R TIRETgET faare faqr
g fr g svitw agwra efafadi =
AT T8 $A 9T a9 a% a5 A
B S % g gT At WK
afafet & o e § W= s
TR A g | Wi |fEE w1 e
TR ¥ @ e § W affo &
FH ATEHEE ¥ 7@ 57 9w | w@qT oy
& T § 37 F gER F0 9T G
fr R, wifs smaws = &
gUeT T wTET emen ey o
afafaat #t & gfaad e =%, 9t f
wffma sraf@t 1 fest gf
a9 T qg W= o9 G% AL gt §Far |
8hri B. S. Murthy: It is a very long

question. My Hindi is not enough to
follow it.

Mr. Speaker: He is not using the
translation facilities.

Shri Bhagwat Jha Azad: I insist om
an answer to my question. I have said
that this movement cannot succeed
unless the Government amends the

rules. What is their opinion?7 Mr,
Dey is there.

Mr. Speaker: Opinions cannot be
asked.

Shri Bhagwat Jha Azad: I have not
asked for an opinion. I am asking....

Mr. Speaker: He just now said
opinion.

Shri Bhagwat Jha Azad: I have
asked what action Government pro-
pose to take to make this movement
successful. It will not succeed unless
the discrimination practised by the
administration themselves between a
trader and the co-operative society is
removed. This is a very simple, and
very important question too and has
to be answered.
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The Minister of Community Deve-
lopment and Co-operation (Shri 8. K.
Dey): The Government will do every-
thing possible to assist the organisa-
tion of societies whenever these so-
vieties come as a result of the price
rise resistance movement, and we
would welcome this movement all
over the country.

Dr. Sarojini Mahishi: May I know
whether Government is finding more
of voluntary effort in such of the
consumer co-operative societies which
have come into existence as a result
of the price rise resistance movement
anq less of such voluntary effort in
such of the societies which have come
into existence as a result of the circu-
lar issued to the officials?

Shri B. S. Murthy: We cannot draw
a distinction like that.

Shri Nath Pai: Has the Minister's
attention been drawn to this fact that
whenever the citizens in certain colon.
tes in Delhi have shown the initiative,
imagination and courage to establish
co-operatives of their own, they have
failed in getting any assistance and
ultimately the protection to which,
as citizens, they are entitled, and they
have been subjecteq even to physical
assaults like lathi charges by wvested
interests and blackmarketeers; if go,
what steps Government is taking to
foster this movement and extend pro-
tection to them?

Shri S. K. Dey: I am not aware of
any such tyrannies having been prac-
tised anywhere.

Shri Nath Pai: May 1 puint out that
daily such things happen.

Shri S. K. Dey: I would like to add
that the question of consumers’ co-
operatives in the metropolitan cities
is undergoing  serious revision in the
light of our experience during the
past 16 months. The matter is now
under discussion with the Planning
Commission, and very shortly we
shall take a definite decision.
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Shri Nath Pai: What I was submit-
ting to you was that the Minister
promply contradicted me on this issue
of physical assault. You who go
through the paperg very carefully, will
recall that when in a certain colony,
Vinay Nagar, the citizens (ere, be-
ing lower-middle class, refused to
buy milk, housewives were assaulted,
prople were dragged in ana beater.
Don't they know this simple thing?

Shri §. K Dey: I have nut heard
of any such tyrannieg being inflicted.

Shri A. P. Sharma: On a point of
order. Your ruling in the past hus
been that whenever a specifiz question
is asked, the answer shoulq aiso be
specific, but for every question the
Minister is answering "“all possible”,
“shortly™ etc. Therefore, it is no ans-
wer to the question.

Mr. Speaker: I have said that, and
I can repeat it even now, hut my
difficulty is that whereas I have to
ask the Ministers that they should be
specific, clear, definite, positive, cor
crete in their answers, | have also
to ask the Members lhai thei ques-
tions should not be burdered with
pre-conceived notions, giving expres-
sion to opinions and bringing in
other things that are not necessary to
make the question intelligible. There-
fore, if the question ig straight and
short, certainly I shall insist that the
answer also should be previse and
definite, but all Members have to
assist me in this respect, not orly one
side.

Shri Nath Pai: I hope your obiter
dicta does not refer to my question.

Mr. Speaker: Jt does refer to that
also. Next question.

st W s a7 - qq
oy ¥ v faar ar

weast g : d e W= qt g
wa graife F arwd wre # gend wr
T frr ogqr
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) to (c). Govern-
ment have not taken any such gene-
ral decision. The Government of Uttar
Pradesh have, however, fixed maxi-
mum prices for sale of khandsari and
the States importing khandsari from
Uttar Pradesh have been asked to ar-
range sale of imported khandsari at
priceg in parity with the controlled
prices in UP. The State Governments
have also been empowered to license
khandsari units and power crushers
and to regulate their working in re-
served areas of the sugar factories.

WY aR : aE TN ¥ T E
qTET G % AN 97 e A 7 30§
AT B FA § 7 Z2d & W AT
% famyer 7z favdm am g gife
FEW AT ARTHATE AT FEA F 0
FaT HAT AFEW & e & qg a9 AT
g 5 wizard & 77 A9 |1 ey
A ¥ fEaET & w394 & W
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The Minister of Foog and Agricul-
ture (Shri €. Subramamiam): A; far
as gur 15 concerced.  we have not
placej any restriction either on its
movement or on its price. As far as
khandsari is concerned, the Uttar
Pradesh Government have taken cer-
tain measures for the purposes of re-
gulating the production of khandsari.
That is all. I do not think that any
impediments are placed in the deve-
lopment of these industries.

A own WA wE aE
A FT FA1 T ¥ A F TiEE-
it F farw § mer S v A
wgi @77 # vF aglema 7z 7 v mear
7ew a7 {FH1 A4% A A 3R F AAEr
T FIIF wTF ATHEDT F1 29 F1 gafA
3 o7 & f5 91 9eT A AT A1 3w
femm &1 zwame =@ a1 Mz AEw
aret 1 AT A FT fAAT 2 Y
Shri €. Subramaniam: Khandsari
anits are small for which high finances
are not required. But to the exient

necessary. help is being given for the

development of gur industry and also
khandsari industry. )

Shri K, N. Tiwary: Is it a fact that
the price of gur has fallen after re-
moving the zonal system and de-con-
trol and, if so, keeping in view the
sugar production near about the target
for 1964-65, is the Government going
to de-control sugar also?

Shri C. Subramania: Nc. Sir. It is
not under our consideration now.
Y ST WA 0 T qIT AT
HIFTT ¥ s @izgrer & q2rd &1 0¥
fomr a1 9w AWy @iEATd FT WIT 7o
T WY IP AW AW AT | AT I
;=AY ¥ FUT T wiAey geATE Al
I WEW FIETT A dror w7 76T FE)
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q1 f% 7@ & wig AT STHT a1 Tt
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# w4 #1 gfear #¢ a1 faw 999 wiw
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Shri C. Subramaniam: It is the U. P.
Governments responsibility and I hope
the Uttar Pradesh Government will
discharge its responsibility. This is
not. the forum to raise it

Bhri A. P. Jain: Gur and khandsari
being substitute products of consump-
tion, may I know whether gur and
khandsari come within the ambit of
all-india sugar policy and, if so, whe-
ther the action taken by the Uttar
Pradesh Government is in consonance
with the all-India policy or is It
otherwise?

Shri C. Subramaniam: As far as
khandsari production and consump-
tion are concerned, the major produc-
tion takes place in Uttar Pradesh and
the major consumption also takes
place in Uttar Pradesh. That is why
we have allowed the Uttar Pradesh
Bovernment to control it and to the
#xtent surplus is available for evport
that ic allowed to be exported. There
# nothing contrary to the national
policy.
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Shrimati Sharda Mukerjee: What is
the estimated amount of sugarcane
which is utilised for gur and khand-
sari production and may I know if
the Government is thinking of having
some integrated policy regarding the
purchase of sugarcans by the sugar
factory owners and the khandsari and
gur manufacturers? At present there
seems to be a large diversity in
prices.

Shri C. Subramaniam: About 30 per
cent or a little more than that is utilis=
ed for sugar produrtion in the mills.
The rest of it is used for the purpose
of gur and khandsari manufacture, In
certain places, areas are reserved fo#
sugar factories. It is on that basis we
alsp fix the price for sugarcane which
would be paid by the sugar factories

=t sy Tz fagrdt : woFw
AT AT o7 T § A I ot ¥ Sy
TE A &% AT § A Ay s
JaH W frad § @t 7 s W
R @iz & Wi st g e
O ¥ fEaET #7 q=reEf ? :
- Shri C. Subramaniam: We havé
notifieq the minimum price which the
farmer should get for his cane. I do

not think at any place. the price has
come down below this level.

oY E AT ATE ¢ T A
ofeqs ¥ § T AR I ¥
A Fream 9 @ & 7 @ gEe
aw &t agW & fau £ 48 FoEw
Fmwfaa g wRd, A wT Y

Shri C. Subramaniam: To my know-
ledge, there is ng publie sector fae-
tory for The manufacture of gur aod
khandsari. There might be cooperative
sector units on this. There is no pro-
posal to start any unit in the public
sector.

Shri S. M. Banerjee: In view of the
fart that lhere is shortage of sugar
and that shortage is met with khand-
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sari as substitute, may I krow what
seps Government propuse to take to
give more incentive to the khandsari
manufacturers?

Shri C. Subramaniam: It is a ques-
tion of utilising the available cane
for the purpose of manufacture of
Sugar, Khandsari and Gur. What is
the most economical way of utilising
the cane has to be decided. The
scientifie and technical opinion is
that sugar manufacture is the
best way of utilising the cane
because of the wvarious by-pro-
ducts coming out of it. That is
why we try to give first prioritv to
the manufacture of sugar, As far as
the utilis~tion of cane for the purpose
of manufacturing gur and khandsari
alst is cuncerned, opecause we are
not utilising the entire cane for the
purpose of manufacturing sugar, we
are allowing that and we are giving
encouragement to that also.

Bhri K. N. Pande: Is it a fact that
Government have fixed nunimum
price for tke cane to bLe surplied ta
the sugar factory? Have they direct-
ed the UP Government to fix a mini-
mum price for the cane which is sup-
plied to khandsari manufacturers?

8hri C. Subramaniam: Till now the
prices obtained by the farmers from
the khan:lsari industry is meie thaa
the minimura price which has been
fixed, Therefore, if such a situation
arises, then it will be considered.

St gFR o7 TG : IO TR12W
Baga{ 27 ey o fadT 8, 0@ &
T W GE @RI o1, Toad
W 57 YT § 618, §9C WY A9 &
foara ¥ fas WY &1 Wl % 5@ wR
¥ TF I T ¢ T o wfaarw amr
W §, TEE FTOINE IF gT E ) w7
g &7 fa=e 3w sfawg & aizd
w 2, wifs 3@ Tw FE -
mSET Q@ ?
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Shri C. Subramaniam: The restrie-
tion ig placed for the purpose of mak-
ing khas a1 sugar avaiiabie for
U.P. consumgtiion. As a matter of fact,
the allotment of factory sugar is limit-
ed to th-: exlent, bc-uuse ticy have
got khandsail sugar. Iv is caly tha®
quantitv whiclhy is availabie a2t -~
meeting the consumption needs of
U.P. are met which is allowed to be
moved out. That is why perhaps be-
cause of the scarcity in other areas,
it fetches a higher prioce.

st fam oo - & gg W
ana g ff 97w 13 27 wh oA
faF T 2 A7 TadHe W AR @t
2 ! fres &= TO@ # T3 we
T W A fawr g 7 T a4l
T IFF AW Feqt § FAr, fomy
s WEfa 7 g7 7 qAH Agd TaTHE
¥ WEEIE g 7 HeW TaeHE
Ffl g fF agge dte wEmHE &
orfafady § 1 A fw weE A
et am g !

5t gEN W ¥@Aw : WEEY
#eeg form TE ¥ @ ged §, 96
T AETE |

e WERW : HEAE §eEd &Y
TR T g 7 e At 9E ar
arf T | 9 qTF FT AR TW TC
Fge g § 1

‘Shri C. Subramaniam: I have stated
already that the production of khand-
sari is mainly consumed within U.P.
That is why UP requirements are
given first priority anq that is why
UP Government ig allowed to control
its production and distribution.

Shrimati Savitri Nigam: Keeping in
view the demand of brown sugar in
various foreign countries and also the
crashing prices of gur and khandsanl
which it make it diffirult for the
farmers in the long run, may I know
if Government intend to purchase
khandsari for export purposes?



2§75 Oral Answers

8hri C. Subramaniam:
there is no such proposal.

St wIA TR T HAT WEIRT
AL AR 78 FOX § 6 go Flo &
wl F A F & fay IO 3w
@ A g; Afq "o @ 2 W
YTHIL WY §vWad: 99 & /nd & |
& a5 s wian g f5 fam Aifa
¥ ad F feamt &1 a9 @ fix
od, 39 Aifg 1 o= F@ § Wi
gFR b goAer § @ g wK w|i
T SR AwAr R0

8hri C. Subramaniam: Sir, even

now the producers of gur and khand-
sari are in a position to pay higher
prices than what the sugar factories
pay. Therefore, so far as the farmers
are concerned there has been no dis-
tress in this respect. As a matter of
fact, there is a premium for gur and
khandsari. Therefore, there is no ques-
tion of giving any direction in this-
respect.

aone WEIAW ¢ T FafEmT—
st "o o Ol

ft WY TR A W VRS,

¥ w47 A 9T | AT qE A ag
o1 fF W@ G w|i

No, Sir;

Improved High-Yielding Varieties of
Cropa

+
( Shri R. G. Dubey:
Shri Yashpa] Singh:
g3 | Shri Vishram Prasad:
Shri Bagri:
Shri Bri] Rai Singh-Kotah:
| Shri S. N. Chaturvedi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Indian Agricultu-
cal Research Institute had developed
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high-yield hybrid varieties of maize,
jowar, cotton and rusteresistant
wheat; and

(b) the steps taken tp supply these
new varieties to the farmers throug-
out the country?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes. Except-
ing cotton, high-yielding varieties
snd hybrids of the other crops have
been produced at the Indian Agricul-
tural Research Institute.

(b) The seeds of hybrid maize and
jowar are multiplieq by the National
Seeds Corporation, The seeds of
wheat varieties, bred at the Indian
Agricultural Research Institute, are
multip'ied both by the Institute and
State Departments of Agriculture.
The improved seeds, after multiplica~
tion are distributed to the farmers,

Shri B. G. Dubey: May I know
what exact amount of increcase in the
yield in respect of various varities
has been found out in the stage of
experiment and what is the expe-ta-
tion when actually they are distribut-
ed and sown in various areas?

Shrl Shahnawaz Khan: It depends
on so many factors like irrigation,
the fertilizer that you put in, the
quality of soil ete. But, generally
speaking, as far ag hybrid maize is
concerned it has secured results be-
tween 70 to 80 per cent. The s~me is
the case with sorghum, a variety of
jowar. It has also produced very
good results.

8hri R. G. Dubey: In view of the
fa-t that in respect of jowar, bajra
and other varieties a lot of foodegrain
is lost due to rust, may I know whe-
ther this institute has been ahle to
devise any rust-resistance element o
respect of varieties other than wheat?

Shri Shahnawa: Khan: Jowar and
bajra do not have rust They may
have some other diseases. Rust is
a problem only in the case of wheat.
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The Minister of Food and Agricul-
ture (Shri C. Suobramaniam): For
other millets also it has been possi-
ble, in the institule, to evolve rust-
resistant varieties.

sy grww F43 @0 @ eHfes
foe o = 9F @ 00 7 9 ©: 75
¥ FHT T fau fHT o1 @ AR
THTFETL WHALC AT T30 HT § 7
FT A% FCRTE FEAHTA F TU A
GAA FY FIE A FIT AT 7

At TN & ;AR FAH
SATF-AZd AT F-madfza ST
& Tord ¥ 3 A faa fa feami &
W @ @Y aF g1 @@, 99 1 faar
qr g

T MTE ¢ W7 HAT TR
s # Az @ =i & 5 ogwoawr ot
WK adw #; foord § s =\
* fIH 40 T 7T A7 a-gm FT A
foeelt ¥ 7@ T 32 4 W § A

PAFATF 0 e TTE | TSR
&2 ¥ ar & 78 | ¢ ) FOw g3 wEm
s BT & AQ wERT Az

TE oW Fw w4 fF T AR,
I WX g w1 fraar sfawa
dra feamt &1 2 awy § W I
wm frmr @, wdd, faa ag
I # g #1 I g F gFA
g7

AT | FEE qE
@ T o T =N g ) oW oan
9T GIRT WO WA T
FTAT | THAN IFTHEW K A1 Y
Fo ITAT FAT TEA g5 & | TEM
w& ¥ I 14, wfT 9 @ wim
q H/T AR A AAF, AT AN
Fawr aga o1 foenm wAa ¥ faar

DECEMRBER 1, 1964

Oral Answers 2598

TR 1 FAL gEt ¥, teeww 6
g &, faadr ot ord oY, 3z @
FT U g o

Shri S. N, Chaturvedi: What is the
area that has been sown during the
last kharif crop with improved
varietieg of jowar and wheat?

Shri Shahnawaz Khan: As far as
hybrid maize is concerned, an area of
1.30 lakhg acres was sown all over
under cultivation of hybrid jowar?
new variety, It was started only
very recently, in 1960. The area
sown is not very much,

Dr, M. S. Aney: What is the area
under caltivation of hybrid jowar?

Mr. Speaker: That is not z0 signi-
ficant as might be mentioned here,
Shri Ranga,

Dr. M. 8. Aney: It is very signifi-
cant to the farmers of Vidharb and
Maharashtra,

8hri Ranga: Is it the policy of
Government tc  supply improved
seeds free of cost {0 certain producers
Who are recommended by the pan-
chayat samities or panchayats or at
concessional rates and, if so, what
concession is being made in the price?

Shri Shahnawaz Khan: The seeds
are not supplied at concessional rates.
First of all, a nucleus seed is pre-
pared, Then it is sent out for multi-
plication. It is distributeq at the
cost price which is remunerative gnd
attractive to the producers.

Cochin Shipyard

+

[ Shri Smrendra Pal Singh:
*281, { Shri Vishram Prasad:

| Shri Shree Narayan Das:

Will the Minister of Transport be
pleased to refer to the reply given to
Starred Question No, 36 on the 8th
September, 1964 ang state: ’

(a) how far the negotiations wiih
the Japanese firm of M|s, Mitsubish{
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regarding the setting up of
Cuchin Shipyard have
and

the
progressed;

(b) how soon the agreement with
that firm is likely to be concluded?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). A
written reply from WMls  Mitsubishi,
Japan regarding their final terms for
collaboration, is expected to be re-
ceived very soon,

Shri Surendra Pal Singh: What are
the main important issues over which
the negotiations have been going on
for so long with the collaborators?

Shri Raj Bahadur; The main issues
are about the quantum of pavment in
respect of royalty for the ronstruc-
tion of ships and purchase of draw-
ings and designs etc,

Shri Surendra Pal Singh: After the
aereement has been reached bhetween
the two parties. mav T know whether
the Government is in a position to
tell g as tn how long it will take
the Japanese collaborators ton prepare
the project report?

Shri Raj Bahadur: We gave them
our terms and conditions in August.
They have been studving them. ™n
the meanwhile, thev have alzp en-
tered into some informal exchange of
views in regard to the final form in
which it should be concluded. 1
hope the reply will be received in
the course of the next two weeks.
After that T hope they will come and
the agreement will be concluded, As
soon as the agreement is concluded
we shall start the work,

Sh+i P. R. Chakraverti:
¥now whether Mls. Mitsubishi Com-
pany have indicated the amount of

. investment thev are likely to make
\ in this project?

" Shri Raj Bahador: These are
imatters of details. I think it will be

remature tp mention anything af.
this stage.
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Shri Kunhan: In view of the delav
in reaching an agreement with this
concern, are Government considering
negotiations with any other concern?

Shri Raj Bahadur: T think the hon,
Member knows that we were trying
for collaboration from 1960 to 1962
with other countries. Now after 1962
our negotiations with the Japanese
have heen going on and have reachad
a very advanced stage and I have no
doubt that thev will come to a sue-
rezsful conclusion.

Mr. Speaker: Next question.

Shri Kunhan: One more
mentary. Tt is a very
question.

supple-
important

Shri Nambiar. Sir, this matter has
been pending for a very long time

Mr, Speaker: Therefore, a little

delav does not matter. Next
question,

Conference of State Directors of
Agriculture on Soil Conservation
Plan
.

f Shri Baeri:

g5 | Shri Rameshwar Tantia:
* 3 Shri Vidva Charan Shukla:
| Shri Vishram Prasad:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that a Con-
ference of the State Directors
of Agriculture and Chief Conserva-
tors of Forests was held in the first
week of October. 1964 to discuss the
formulation of goil conservation mea-
sures; and

(by if so, the suggestions made at
the conference and action Govern-
ment propose to take in the matter to
implement them?

The Devuty Minister in the Minis-
try of Food and Agriculture (Shri
Slmlmawa‘ Khan): (a) Yes,

tb) A statement ig placed on the
Table of the House. [Placed in Lib-
rary, See No. LT-3504/64].
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Shri R. G, Dubey: May 1 know
whether it has come to the notice of
the Central Government that in some
States the amount of subsidy given
by the Centre is adjusted against the
estafblishment cost and then the rate
of interest and levy is so exorbitant-
ly high that the cultivators are reluc-

tant to accept bunding and soil con-
servation?
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The Minister of Food and Agricul-
ture (Shri C, Subramaniam): “That
matter is always kept under con-
sideration, As a matter of fact, we
are considering whether greater in-
ducement should be given for the
farmers to come forward to adopt
these soil conservation methods,

Shri Shivaji Rao 8, Deshmukh:
Since all the soil conservation mea-
sures have to depend upon accumula-
tion of silt away from the soils under
cultivation, does Government pro-
pose top have those measures at the
cost of the State so that soil conser-
vation measures in cultivated lands
and the cost of soil conservation is
ultimately reduced?

Shri C. Subramaniam: We have got
different rates of subsidy for differ-
ent programmes of soil conservation.
Ag far as possible we take into ac-
count what the per acre cost will be
and what will be the return that the
farmer is likely to get. Taking that
into account we give greater or lesser
subsidies.

Shri Shivaji Rao S. Deshmakh:
The question was diffcrent, Soil
conservation measures rcouire treat-
ment of soil at gites where there is
accumulation of silt and that neces-
sarily is away from the land under
cultivation, So, the question is whe-
ther Government is prepared to bear
the cost of those measures at sites
which are away from cultivated
lands,

Shri C. Subramaniam: These are not
with reference to individual farms;
soil conservation iz with reference to
an entire area. Now it is also shifted
to the entire watershed concerned
with this, Therefore, individual pro-
blems do not arise.

Shri Basappa: May I know whether
it is a fact that many of the. Stat
Governments, in order tp have aa
vanced action on soil conservation
measures, have asked for Central
assistance; if so, what is the decisiun
of the Government? .
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Shri C. Subramaniam: Yes, Sir, for
the next vear we are intending to give
increased assistance for the purpose
of taking advance action for the
Fourth Plan,

o siwre =T ¥ 0 oA
T fF 77 AT F weTT 91w A a9y
¥ FTT 72 27 7 2 AT wde F9
t qfr ¥, Ffwy FrA A @ Y R
ITF AT FT AFT A fGEL
fem 2 W 37 71 f9ar 2 5 39 FY
ars w7 f2ar Irr ar g7 faar

Shri C, Subramaniam: This ques-
tion is completely different from the
main question.. This is with refer-
ence to seil conservation: water-
logging does not come under this.

=t Wi W TTar ¢ qfy doew
& qraed # OY FT @ g1 aFAl

E4

st mrTver ey oamm g &
£TT & T2 A7 7ré ¥ i wardk FATo )
Fro 75t w19 FY w0 % & W@t AT
TATT 43 N w1, AT w@E A
TTAT I 75T & IA F ATH 90 AT AT
"o gax A5 w7 § wWifE gt weet
g #

T TEAA &l ATAAT G%6q #
T faega w20

Shri Muthu Gounder: The preser-
vation of forests is quite essential
for soil conservation, but to get fire-
wood everywhere, trees in forests are
being indiscriminately cut. Is the
Government aware of it and, if so,
will the Government find ways and
means to give kerosene or pgas at
cheap rates gn that the forest pro-
duce may not be indiscriminately cut
to get firewood and this will help in
#0il conservation?
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Shri C. Subramaniam: This will not
come under this question by any
stretch.

Shri Bhagwat Jha Azad: Accord-
ing to the statement I find that the

proposal is to spend three to four
timegs more in the Fourth Plan as
comnared to the Third Plan, May 1
know whether theses suggestiong are
based on the expenditure actually in-
curred during the Third Plan; if so,
is that expenditure according to the
target of the Third Plan?

Shri C. Subramaniam: I: is with
reference to the machinery availahle
for implementation that this expen-
diture can be incurred, So, it is not
merely the allotment of money for
expenditure. It is a question of
building up the necesary machinery.
That is why advance action is con-
templated so that during the Fourth
Plan the programme can be stepped

&t gl Fog © ago & T s
qft §, Wga €Y F9¢ S Al &
ot 2 AT @ wafaw ST §

ITF qTHEET g TR TE )

¥ s Aean & a9 il ) Fe
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FYT & FWT T 9T T | qETH AT
#1 fezmaa 1@ 7§ @ § AR R
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=t firx Arerawr ¢ & ST STRAT
g f 73 arre w9 = & weaa
IaT F2W # feady s oY oy g
o1 39 97 e vuar @ frar mar
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QUESTIONS

Assistance to Co-0Operatives

*286, Shri P. C. Borooah: Wil] the
Minister of Community Development
and Co-operation be pleased to state:

(a) whether Government have de-
cided to revise the policy of State
assistance to co-operatives;

(b) if so, in what respects:

(¢) what standards have been laid
down for the eligibility of co-opera-
tives for such assistance; and

(d) what are the reasons for this
revision in policy?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. §. Murthy):
(a) and (b). The Government is
considering a proposal for revising
the scale of assistance to be given to
potentially viable service co-cpera-
tives tn meet their deficit in employ-
ing tull time paid secretaries for a
limited period of 3 to 4 wears. till
they can stand on thelr own legs.

(¢) The standards for the revised
scale of assistance being considered
are broadly as below:

(i) the society should be identi-
fled as potentially viable as
a result of a survey of the
area;

(ii) the society should employ a
full time paid secretary;

(iii) the society chould Ymplement
an approved programme of
development for increasing
membership, share capitnl,
loans to its members, gne-cre-
dit business like sale of
fertilizers, essential consu-
mer articles etc., and

fiw) the society will be given sub-
sidy equal to its deficit for
the first three or four years
subject to a eertain maxi-
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mum limit and the payment
of the subsidy in any year
will be conditional on its
having shown satisfactory
performance during thz pre-
ceding year.

(d) It is important that service co-
operatives develop into wviable units
in ag short a time as possible and for
this purpose enlarge their member-
ship and resources and wundertake
credit and non-credit business on a
much larger scale. This wonld not
be possible unless each society hag at
least one full time paid employea,

Agricultural Farms

(" Shrimati Savitri Nigam:

| Shri P, R. Chakraverti:

| Shri S, N. Chaturvedi:
*287, { Shri Shree Narayan Das:

| Shri Bhagwat Jha Azad:

| Shri Yashpal Singh:

| Shri M. N. Swamy:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether a technical Committee
of the Ministry has recommended
that Government should take over
farms, not run according to certaln
prescribed norms of cultivation;

(b) if so, what are the reactions of
the State Governments;

(¢) whether the norms are to be
related to various agricultural prac-
tices adopted or to the yields obtain-
ed; and

(d) whether the extension agency
has to report on the cultivators’
failure to comply with the norms?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) to
fd). A statement is laid on the Table
of the Sabha. [Placed in Library.
See No. LT-3505/64].
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Bridges over the Ganges

( Shri P. R, Chakraverti:
Shri P, C, Borooah:

Shri Yashpal Singh: -
Shri Sarjoo Pandey:

Shri A. P, Sharma:

Shri Vishram Prasad:
Shri Ram Sewak:

Shri P. G. Sen:

Shrimatj Ramdulari Sinha;
Shrimati Savitri Nigam:

| Shri Vishwa Nath Pandey;

*288.

Will the Minister of Transport be
pleased to state:

(a) whether it js a fact that the
Directorate of Transport Research
has initiated a cost-benefit analysis
of the two sites to study the econo-
mics of the rival propositions of
Uttar Pradesh and Bihar, with respect
to the proposed bridge over the
Ganges; and

T T

(b) if so, the result of the study
and the final decision, if any, taken
in the matter?

The Minister of Transport
Raj Bahadur): (a) Yes, Sir,

(Shri

(b) The study has not yet
completed.

been
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Foreign Exchange for Haldia Project

Will the Minister of Transport be
pleased to refer to the reply given to
Starred Question No. 468 on the 28th
September, 1964 and state:

(a) whether the World Bank hes
communicated it decision on the
Government’s request for a loan to
cover the foreign exchange require-
ments of the Haldia Project; and

(b) if so, the nature of the decision?
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The Minister of Transport (Shri
Raj Bahadur): (a) Not yet, The
Study Group constituted by the Gov-
ernment of India in September, 1964
to conduct the studies required by
the World Bank and collect the requi-
site economic data is still engaged 1n
its study. The team has beep asked
to complete its work in four months.
The Bank has promised a quick deci-
sion as soon as the additional data
have been furnished to them,

Written Angwers

(b) Does not arise,

Reorganisation of Income-tax
Appellate Tribunals

Shri 8. M. Banerjee:
291, { Shrimati Ramdulari Sinha:
( Shri J. B. S. Bist:

Will the Minister of Law be unleas-
ed to state:

(a) whether it is a fact that the
Income-tax Appellate Tribunals are
to be reorganised; and

(b) if so, the lines on which re-
organisation has to take place?

The Minister of Law and Social
Security (Shri A, K, Sen): (a) The
matter is still under consideration.

(b) Does not arise.
Looting of Fair Price Shops

«p9p, J Shri Vishwa Nath Pandey:
7\ Shrimati Renuka Barkataki:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whetner it is a fact that re-
cently during September and Jctober,
1864 there were certain caseg of
looting of fair price shopg 1n some of
the States due to the faulty distritu-
tion and offering of unreasonaple
prices; and

(b) if so, how many such iype of
looting and disturbances took place
gll over the country during Septem-
ber and October, 1084
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The Minister of Food and Agricul-
ture (Shri C, Subramaniam;: (a) and
(b). There were three cases in
Mysore and one in U.P, of looting of
fair price shops in September and
October, 1964, These cases, however,
were not due to any faulty ilistripu-
tion or unreasonable prices. la no
other State looting of fair-price shops
has been reported.

Indian Airlines Corporation Pilots

( Shri Harish Chandra
| Mathur:
| Shri Yashpal Singh;
| Dr. Ranen Sen. .
Shri Dinen Bhatiacharya:
'2-98.-{ Dr, Saradish Roy:
| Shri J. B. 5. Bist:
| Shri Onkar Lal Berwa:
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Civil Aviation
be pleased to state:

(a) whether Government have con-
sidered the need to overhaul and
strengthen the top managcment of
the indian Airlines Corporation and
if so, the nature of the steps taken
or proposed to be taken;

(b) what are the grievances which
the pilots of the Indwn Airlines Cor-
poration continued to have and the
s.eps taken to examine and redsvs.
them; and

(c) the disciplinary action taken
against those of the pilots who have
acted in an irresponsible manner and.
let down the services?

The Minister of Civil Aviation (Shri
Kanungo): (a) The Indian Airiines
Corporation are considering ways and
means for effecting improvement from
all aspects.

(b) As a result of recent discus-
sions between the Indian Comrmercial
Pilots’ Association and the Indian
Airlineg Corporation Management
most of the point raised by the pilots
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have been gatisfactorily negotiated
and as far as Government are aware
there is no major point at issue now.

(c) The incident in which a num-
ber of pilots reported sick on 24th and
25th October, 1964, js under investiga-
tion. In this connection I alse invite
a reference to the statement made
by me in the House on 26-11-1864,

Sethusamudram Project

[ Shri Kapur Singh:
Shri Solanki:
Shri Narasimha Reddy:
'234.{ Shri Dharmalingam:
| Shrimati Savitri Nigam:
| Shri Vishwa Nath Pandey:
L Shri Yashpal Singh:

Will the Minister of Transport be
pleased to state:

(a) whether the Prime Minister
recently said in Madras that he was
very keen in favour of an early com-
pletion of the Sethusamudram Project
connecting Palk Straits with the Gulf
of Mannar;

(b) if so, whether this project has
been included in the Fourth Plan; and

(¢) if so, the  TDbroad particulars
thereof angd its financial implications?

The Minister of Transport (Shri Raj
Bahadur): (a) In his speech on the
occasion of the opening ceremony of
the Jawahar Dock at Madras on the
6th November, 1964, the Prime Minis-
ter said that he was keen on work on
the Sethusamudram Project being
started early in the Fourth Five Year
Plan.

(b) The proposal is at present being
considered for inclusion in the Fourth
Five Year Plan.

(c) The cost of a canal which can
take ships of 30 ft. draft is estimated
at about Rs. 22 crores.
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Rice from U.AR.

( Shrimati Renuka Barkataki:
Shri Dharmalingam:
Shri P. C. Borooah:
Shri D. C. Sharma:
Shri Ram Harkh Yadav:
Shri Baswant:

LShri Himatsinghka:
Shri Rameshwar Tantia:

*296.

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it is a fact that India
is entering into an agreement with
the United Arab Republic for the pur-

chase of substantial quantities of rice;
and

(b) if so, the main features of the
agreement?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) and
(b). An agreement was signed on
the 19th November, 1964 for the pur-
chase of 71,000 metric tons of rice
froom the U.AR. The shipments are
to commence in the second week of
December, 1964 and are expected to
be completed by May, 1965, The cost
of the rice is to be paid in non-con-
vertible Indian rupees to be utilised
by UAR. for the purchase of Indian
goods, I %]

Co-ordination between Ministries of
Food ang Agriculture and Community
Development and Co-operation

.91 J Shri Yashpal Singh:
* 1 Shri Rameshwar Tantia:

Will the Minister of Food and Agri-
culture he pleased to state:
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bringing about effective co-ordination
in the activities of the Ministry of
Food and Agriculture and the Minis-
try of Community Development and
Co-operation so ag to eliminate de-
lays in the matter of finalising the
steps for increasing the agricultural
production,

(b) if so, whether the Committee
has submitted its report; and

(c) the recommendations made in
this report?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) No
such Committee has been appointed
but the Minister for Food and Agri-
culture has asked Shri V. Shankar,
Secretary Ministry of Civil Aviation,
who had been till recently Secretary,
Department of Food to study the pro-
blem of bringing about effective Co-
ordination in the activities of the de-
partments of Food and Agriculture
and Community Development and Co-
operation with a view lp ‘maximisa-
tion of their impact on agriculture
production.

(b) No, Shri Shankar is expected to
submit hig report shortly.

(c) Does not arise,

Joint Co-operative Farming

Shri Vishram Prasad:
( Shri Bagri:
| Shri Yashpal Singh:
Sh i Shree Narayanm Das:
Shri D. D. Puri:
*298.. Shri Oza:
| Shri Onkar Lal Berwa:
| Shri Omkar Singh:
| Shri Gulshan:
[ Shri Y. S. Chaudhary:

Will the Minister of Community

{a) whether a Committee has been ! Development and Co-operation be

appointed to study the problem

off § pleased to refer to the reply given to
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Sturred Question No. 199 on the 15th
September, 1964 and state:

(a) whether any dacision has since
been taken by Government to intro-
duce an intermediate stage in joint
co-operative farming;

(b) whether the Report of the Ccm-
mittee of Direction appointed under
the Chairmranship of Prof. D. R.
Gadgil has since been received; and

(c) if so, the reaction of the Gov-
errrment thereto?

The Deputy Minister in the Minis-
try of Community Development and
Co-operatlion (Shri B, §. Murthy):
(a) The matter is still under consi-
deration.

(b) No, Sir.

(c) Does not arise.

Modernisation of Sugar Mills

Shri R. G. Dubey:
Shri Yashpal Singh:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
'299.{ Shri Subodh Hansda:
I Shri 8. C, Samanta:
Shri M. L. Dwivedi:
Shrimati Savitri Nigam:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question No.
200 on the 15th September, 1964 and
state:

(a) whether the Report of the Ex-
perts Committee appointed by Gov-
ernment to go into the question of re-
habilitation and modernisation of old
and uneconomic sugar factories in the
country has since submitted its re-
port;

(b) if so, the main recommendations
made therein and Government's re-
action thereto; and

(c) whether the modernisation is
likely to entail any unemployment and
if so, to what extent?

The Minister of Food and Agri-
culture (Bhri C. Subramaniam): (a)
Not yet, Sir.

(b) and (c). Do not arise.

Kharif Crop

Shri Surendra Pal Singh:
Shri P, C. Borooah:
| Shri Prakash Vir Shastri:
*300.{ Shri Jagdev Singh
| Siddhanti:
| Shri Harish Chandra
Mathur: .
[Shri Yudhvir Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Kharif crop this season has been
above average all over the country;
and

(b if so, what has been the approxi-
mate total production of kharif grains
state-wise, and how far has that
been helpful in solving the food
shortage in the country?

The Minister of Food and Agricul-
ture (Shri C, Subramimiam): (a)
According to available reports, the
overall output of kharif crop during
the current year is expected to be
higher than average production during
the last three years in most parts of
the country.

(b) Quantitative estimates of pro-
duction of kharif crops during 1964-
65 have not yet become available.
The new crop has just started coming
into the markets. The impact on
prices and availability will be felt
as the arrivalg increase ang get into
full swing and the trade adjusts it-
self to the new price policy.
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Corporationg for Development wof
Tourism

{ Shri D. C. Sharma:
| Shri Ravindra Varma:
‘301.{ Shri P, Venkatasubbaiah:
shri Xashpal Singh:
{_ Shrimati Renuka Barkataki:

Will the Minister of Transport be
pleased to state:

(a) whether it is proposed to set
up tnree Corporationg for the deve-
lopment of tourism; and

(b) if so, the mames of the corpora-
tions and how they are going to help
the tourists?

The Minister of Transport (Shri
Raj sahadur): It is proposed to set up
two Corporations to handle wvarious
activities connected with the deve-
lopment of Tourism., One of these
Corporations will undertake to pro-
vide hotels and the second Corpora-
tion will handle other commercial
activities, such as, provision of shop-
ping faculities, evening entertainment,
transport services for tourists and
production and sale of tourist publi-
city material. The running of tourist
taxis and coaches will be undertaken
by @ Company of which this Corpora-
tion will be the holding Company.

Starvation Deaths

[ Shri Yashpal Singh:
| Shri Kapur Singh:
| Shri Solanki:
‘303.-(t Snri Buta Singh:
| Shri Narasimha Reddy:
Shri Gulshan:
LShri Y. S. Chaudhary:

Will the Minister of Food and Agri-
culiure be pleased to refer to the re-
ply given to Unstared Question No.
1505 on the 29th September, 1964 and
state:

deaths
been

(a). whether any cases of
due to starvation have since
reported to Government,

(b) if so, where; and
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(c) whether any inquiry was insti-
tuted into them?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) No.
Sir.

(b) and (c), Do not arise.

Seminar on Training of Gram
Panchayat

709. Shrimati Ramdulari Sinha: Will
the Minister of Community Develop-
ment and Cooperation be pleased to
lay on the Table a copy of the instruc-
tions issued to all Stateg on the basis
of the recommendations of the seminar
on training of gram panchayat held
at Nilokheri?

The Deputy Minister in the Minis-
t.y of Community Development and
Cooperation (Shri B. §, Murthy): A
copy of the instructions is laid on
the Table of the House. [Placed in
Library. See No. LT-3506/64].

Expenditare on Co-Operation

710. Shrimati Ramdulari Sinha: Wil
the Minister of Community Develop-
ment and Co-operation be pleased to
state:

(a) the Gratewise percentage of the
total expenditure incurred during the
first three years to the total plan out-
lay of the Third Five Year Plan on
cooperation;

(b) the reasons for disparities in the
expenditure which obtain from State
to State; and

(e) the percentage of State-wise
total shortfall during the first three
years to the total breakups of the
Plan for the corresponding period?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S. Murthy): (a)
and (c), A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-3504/64]).
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(b) The extent to which states are
in a position to provide funds in the
light of their resourceg position and
consideration of interse priories a&s
between different sectors of the plan,
the relative strength of the adminis-
trative and organisational siructure,
the level of development of the co-
operative movement and its ability to
absorb the funds provided, indicate
the more important reasons.

Nationalisation of Passenger Roard
Transport

[ Shri Vidya Charan Shukla:
| Shri Onkar Lal Berwa:
| Shri Guilshan:
711. ¢ Shri Hukam Chand
j Kachhavaiya:
Shrimati Jamunadevi:
| Shri Uikey:

Will the Minister of Transport be
pleased to state:

States where
transport has been

(a) which are the
passenger road
fully nationalised;

(b) which are the States who have
applied for conturrence of the Gov-
ernment of India to nationalise pas-
senger road transport; and

(¢) which are the States to whom
permission has been granteq for the
purpose or is being granted?

The Minister of Transport (Shri
Raj Bahadur): (a) Himachal Pradesh
only.

(b) and (c), Since the executive
authority in respect of motor trans-
port vests with the State Gowvern-
ments, the concurrence of the Govern-
ment of India is not required for
rationalising passenger road trans-
port services, except where the
schemeg relate to inter-State routes.
The requests of the State Government
for the approval of the Central Gov-
ernment to the schemes pertaining to
inter-State routes are examined, as
and when they are received and the
permission required under Section

68D(3) of the Motor Vehicles Act,
1939, is given, wherever considered
necessary.

Sugar Mills in Madhya Pradesh
J Shri Vidya Charan Shukla:
. Shri R. S. Pandey:

Will the Minister of Food and Agri-
culture be pleased to state:

712.

(a) whether the Government of
India have received any proposals
for the establishment of sugar mills
in Madhya Pradesh;

(b) how many proposals were re-
ceived and when; and

(c) what decisions have been taken
in the proposal?

The Deputy Minister in the Minis-
try of of Food and Agriculture (Shri
D, R. Chavan): (a) and (b). Ten
applications were received—one in
1959 and 9 in 1963 for establishment
of new sugar mills in Madhya Pra-
desh,

(c) These are under consideration
and a decision on them may take
some time.

Cottage Industries in Kerala

n13 J Skri A. V. Raghavan:
* 7 Shri Pottekkatt:

Will the Minister of Social Security
be pleased to state:

(a) whether there is any proposal
to establish cottage industries in each
panchayat area in Kerala; and

(b) if so, the amount allotted by
the Central and State Governments
to implement the scheme?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) Government are not aware of any
such proposal,

(b) Doeg not arise,
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Landing Facilities for Fishermen at
Quilandy

f Shri A, V. Raghavan:
" | Shri Pottekkatt:

Will the Minister of Food and Agri-
culture be pleased to state:

714

(a) whether Government are aware
of the difficulties experienced by the
fishermen of Quilandy in Kerala in
the matter of landing their boats as
a result of the construction of sea-
walls; and

(b) if so, what steps Government
propose to take to provide Janding
facilities at Quilandy?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D, R. Chavan): (a) Yes.

(b) Arrangements are being made
to leave a gap of about 100 ft in
length in the sea-wall being con-
structed at Quilandy, so as to provide
landing space for fishing craft, It is
axpected that this will solve the diffi-
culties experienced by the fishermen
there.

Locusts

715. Shri Karni Singhji: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the extent of breeding of
locusts, with reference to particular
areas, in Rajasthan during this year;
and

(b) the extent of damage caused?

The Deputy Minister in the Minis-
try of Food and Agriculiure (Shri
Shahnawaz Khan): (a) The move-
ment of locust swarms and breeding
was confined to Scheduled Desert and
non-croppeq areas. Scattereqd isolated
breeding took place in Sundra area
of Barmer district Adia, Badewala,
Kishangarh, Longwala, Nokh,
Pochina, Ranhau, Sadewala and Tanot
areas of Jaisalmer district, Bikaner
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and Kolayat areas of Bikaner district
of Rajasthan covering about 5,500
hectacres,
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(b) No gamage to crops has been
reported, as the organised control
operations were conducted well in
time and hoppers were controlled in
early stages.

Indo-German  Agriculture
Development Programme

716, Shri Sham Lal Saraf: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No. 489 on the
26th November, 1963 and state the
progress since made in the develop-
ment activity in agriculture as a
result of the Indo-German Tpro-
gramme?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): A note embody-
ing the progress achieved in the
development activity in agriculture as
o result of Indo-German Programme
is laid on the Table of the House.
[Placed in Library. See No. LT-3508/
64].

Bridge over Koduvally, Kerala

[ Shri Pottekkatt:
L Shri A. V. Raghavan:

Will the Minister of Transport be
pleased to state:

11,

(a) what progress has been made
in the matter of constructing a bridge
aver Koduvally river on the” West
Coast Road in the Cannanore District
uf Kerala; and

(b) when the work will commence?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). The
existing bridge at Koduvally over the
Eranholi river is weak and is in a
dilapidated condition, The State
Government are reconstructing the
bridge out of State funds, There is,
however, a proposal to construct an-
other bridge over the Koduvally river
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as a part of the Tellicherry bye-pass
on the West Coast Road in Kerala.
The alignment of the bye-pass has
been approved by the Government of
India and the investigation work for
the construction of the new bridge is
in progress.

Bridge on Baliapattam, Eerala

q18, J Shri Pottekkatt:
‘7 Shri A. V. Raghavan:

Will the Minister of Transport be
pleased to state:

(a) what steps have been taken to
construct a bridge over the Baliapat-
tam river on the West Coast Road
in Kerala; and i

(b) whether construction work will
commence during the Third Five
Year Plan period?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b), There is
a proposal to construct a new road
bridge across the Baliapattam river
at about 1600 feet upstream of the
existing road.cum-railway ‘bridge.
Investigations are in progress for
selecting an appropriate site for the
new bridge. It is therefore likely
that the work will be started during
the current Plan.

Supply of Ammonium Sulphate

718, Shri Hem Raj: Will the Minis-
ter of Food and Agriculiure be pleas-
ed to state:

(a) whether it is a fact that the
ammonium sulphate is supplied in the
hilly areas in the varlous States in
bags of 100 kilo capacity while the
other fertilizer~ are supplied in bags
of 50 kilo capacity:

(b) whether it is a fact that the
carriage of 100 kilo bag in the moun-
taineous areas ig difficult; and

(¢) if so, whether Government pro-
pose to supply the ammonium sul-
chate in bags of 50 kilo capacity for
thoe hillv arezs of the country?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) At present
Sulphate of Ammonla, both indigen-
ous and imported. 1s packed normally
in 100 kilo capacity bags. Other
nitrogenous fertilisers and complex
fertilisers e.g. Urea, ammonium sul-
phate nitrate. calcium ammonium
nitrate, ammonium phosphate and
nitrophosphate are supplied in bags
of 50 kilo capacity.

(b) The Union Territory of Hima-
rhal Pradesh has informed this Minis-
try that 100 kilo bags are difficult to
handle in the hilly areas.

(cy The proposal to supply sulphate
of ammonia in bage of 50 kilo capa-
city to meet the gpecific requirements
nf State Governments and Union
Territories is under consideration,

Researches in Hill Crops

720. Shri Hem Rai: Will the Minis-
ter of Fond and Agriculture be pleas-
rd to state:

(a) the researches which have so
far been undertaken in the hill crops
cf the different regions of the coun-
try; '

(b} whether results of researches
have been published and if so, in
which languages;

(¢} how far have they been dis-
seminated amongst the agriculturists
of the different regions; and

fd) whether any assessment has
been made of the gains made by
agriculturists in the hills?

The Deputy Minister in the Minis-
try uf Food and Agriculture (Shri
Shahnawaz Khan): (a) to (d), A
statement is laid on the Table of the
House. [Placed im Library. See No,
LT-3509/64].
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Prices of Kharif Food-Grains

f Shri Ram Harkh Yadav:
*, Shri Murli Manohar:

Will the Minister of Food and Agri-
culture be plessed to state:

121

(a) whether Government have fixed
the prices of Kharif food-grains in
Uttar Pradeah in consultation with
the State Government;

(b) whetker Government propose
to purchase any graing themselves;

(e} if so. which grains Govern-
ment propose to purchase direct from
the producers; and

(4) whether Government propose
to give any special margins to the
producers?

The Deputy Minister in the Minis-

try of Food and Agriculture (Shri
D, R, Chavan): (a) Yes, Sir,

(b) No, Sir,

(c) and (d). Do not arise,

Road Projects in Orissa

722. Shri Ram Chandra Mallick:
Will the Minister of Transport be
pleased to stote:

(a) the names of road projects
which were approved to be construct-
ed in Orissa during the Third Five
Year Plan period with financial assis-
tance from the Central Road Fund;

(b) how meny of these have been
completed so far; ang

(c) the total amount sanctioned for
the purpose?

Toe Minister of Transport (Shri
Raj Bahadur): (a) to (¢). A total
amount of Rs, 16.00 lakhs was offered
to the Orissa Government as a grant
from the Central Road Fund (Ordi-
nary} Reserve during the Third Plan
period. The Siate Govenment pro-
pose to utills: part of the grant
(Rs. 11'50 lakhs) for covering the
excess in the cost of developing the
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Pipli-Konarak Road in Orissa. This
road work was earlier approved for a
grant from the Reserve amounting to
Rs. 1800 lakhs and the revised cost
of improvements to this road is esti-
mated to be Rs. 63:00 lakhs,

The Orissa Government proposed to
utilise the balance of Rs. 4:50 lakhs
for the establishment of a Control and
Testing Lahoratory. This proposal
‘has, however, not been approved by
the Government of India and the
State Government ‘have been asked
to propose some other road or bridge
work for utilising this amount.

In addition a free balance of
Rs, 45-50 lakhs is available out of the
allocations made to the Orissa Gov-
ernment from the Central Road Fund.
Proposals for the utilisation of this
amount are awaited from the State
Government,

Prices of Edible Oils

723. Shri Sham Lal Saraf: Will the
Minister of Food and Agriculture be
rleased to state:

(a) whether the prices of edible oils
hzve considerably soared high during
the past year; and

(b) if so, the steps under contem-
plation to hold the price ling in the
commodity? -

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah-
nawaz Khan): (a) Yes, Sir.

(b) A number of steps have already
been taken to keep the prices in check.
They includs ban on Forward Trading
impose in June 1964 (though later it
wag withdrawn on 15th September in
view of prospect of better groundnut
crop), tightening of credit facilities
end restrictions on exports. Lately,
movems=nt restrictions on edible oil-
seeds and oils within the country have
also been relaxed. To augment inler-
nzl supplies, some imports of rape/
mustard seeds and soyabean oil are
also belng arranged.
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Potato Seeds from Burma

[ 8hri Ram Harkh Yadav:
724, { Shri Murli Manohar:
( Skri Onkar Lal Berwa:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that India
has signed an agreement to purchase
a large quantity of potatoes from
Burma for seed purposes;

(b) if so, the quantity of potatoes
stipulated for purchase; and

(c) the terms of the agreement?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Ehan): (a) to (c). The
State Trading Corporation is arrang-
ing, on an ad hoc basis, import of
seeq potatoes from Burma for supply-
ing Co-operative Societies of
Growers in different States. Quan-
tity of seeds proposed to be imported
during this season, is 40,000 maunds
worth Rs. 10 lakhs.

Adivasis of Maharashtra

[ Shri D. S, Patil:

725. 3 Shri Kamble:

Will the Minister of Social Security
be pleased to state:

(a) whether it is a fact that the
Members of Parliament from Maha-
rashtra State have submitted a memo-
ranylum on the 22nd September, 1964
to the Prime Minister regarding the
problems of Advasis of Maharashtra;
and

(b) if so, the action taken thereon?

The Depuiy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): (a) Yes, Sir.

(b) The main points made were;—

(i) that there should be a sepa-
rate Commissioner for Sche-
duled Tribes; and

(ii) revision of the list of Sche-

duled Tribes, with special re-

» ference to the Maharashtra
State.

The question whether there should be
an exclusive Commissioner for Sche-
duled Tribes was carefully examined,
and it was considered that a separate
Commissioner was not necessary. As
regards revision of the lists of Sche-
duled Tribes, this matter is under exa-
mination. In this connection atten-
tior is invited to the reply given to
Unstarred Question No, 2379 in the
Lok Sabha on the 22nd April, 1964.

Rabj Seeds for Maharashtra

726, Shri D. S. Patil: Wil the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is g fact that there
was a great demand of rabi seeds
frcm the Government of Maharashtra;
and

(b) if so, the quantity of various
seeds supplied to meet the demand?

The Deputy Minister in the Minis-

try of Food and Agriculture (Shri
Shahnawaz Ehan): (a) and (b). With
a view to ensuring supply of Rabi

seeds to farmers at a reasonable price,
the Government of Maharashtra asked
for the assiztance of the Government
of India in the supply of 5000 tonnes
of wheat seed only. This quantity was
allocated to them in full from Punjab.
Against this, 3000 tonnes were des-
patcheq to Maharashtra upto 25th
November, 1964.

Delimitation Commission in Madhya
Pradesh

727. Shri Radhelal Vyas: Will the
Minister of Law be pleased to state:

(a) whether it is a fact that in the
absence of Associate Members, some
other persons met the Chairman and
the Members of the Delimitation Com-
mission regarding the delimitation of
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Parliamentary and Assembly consti-
tuencies in Madhya Pradesh and ex-
presseq their wiews thereon;

(b) if so. whether any record of
their talks has been maintained; and

(c) the names of those persons and
the dates on which they met?

The Dzputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
2nd (b). The Delimitation Commis-
sion does not keep a list of persons
who meet the Chairman or Members
of the Delimitation. Commission in
connection with the delimitation of

ronstituencies or a record of their
‘alks. !

(c) Does not arise.

Delimitation Commission in Madhya
Pradesh

?28. Shri Radhelal Vyas: Wil] the
Minister of Law be pleased to state:

(a) the date and the place of the
last meeting of the Delimitation Com-
mission with the Associate Members
from Madhya Pradesh State;

(b) the number of meetings of the
Delimitation Commission held after
the aforesaid meeting, their dates,
durations and the places where they
were held without inviting or asso-
ciating the Associate Memberg angd in
which the delimitation of Parlia-
antary and Assembly constituencies
in Madhya Pradesh State was discuss-
ed; and

(¢) the number of Parliamentary
and  Assembly constituencies in
Madhya Pradesh State regarding
which decisions were taken and an-
nounced by the Delimitation Comnus-
sion in the presence of Associate
Members and also the number of
‘cases in which decisions were post-
poned and whether a statement show-
ing the names of such constituencies
. would be laid on the Table of the
‘House? .
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The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
The Delimitation Commission met last
with the Associate Members {rom
22nd to 24th February, 1964, at No. 1,
Aurangzeb Road, the office of the

Election Commission, India, New
Delhi.
(b) Meeting of the Commission

without the Associate Members were
held in the office of the Election
Commission, Tndia, New Delhi, on the
25th February, 4th March and 6th
April, 1964. No record has been
maintained in the office about the
duration of the meeting on rach of
the above mentioned dates,

fey No final decisions were taken
in the presence of the Associate Mem-
bers. In the course of the discussion
=rith the Associate Members, anv
member of the Commission might
have expressed himself in favour of
a particula suggestion but that could
n..! be taken as the decision of the
Commission. Decisions in respect of
all the constituencies were taken at
a meeting of ‘he Commission at which
the Associate Members were =ot pre-
sent. There is, therefore. no qgues-
tion of laving on the Table of the
House a list of the constituencins in
respect of which decisions are {aken
before the Associate Members and
those on which decisions mere post-
poned. ; . d—

Constituencies in Madhya Pradesh

729. Shri Radhelal Vyas: Will the
Minister of Law be pleased to state:

{a) the names of the Parliamentarv

and  Assembly constituencies in
Madhya Pradesh regarding which
final decisions were taken by

the Delimitation Commission but
which were not put up before the
Associate Members in the form in
which thevy were finallv decided; and

(b) the names of such Parliamen-
tary and Assembly constituencies re-
garding which flnal decisions were
taken by the Delimitation Commis-
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sion in the presence of the Associate
Members but the decisions were al-
tered later on without consulting the
Associate Members?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
and (b). After the discussions with
the Associate Members, final deci-
sions were taken by the Delimitation
Commission. None of these decisions
were placed before the Associate
Members nor is such a procedure re-
quired by the Delimitation Act, 1962.
These decisions of the Delimitation
Commission were published in the
Gazette of India in the form of an
Order and copies thereof were sup-
plied to each Associate Member for

~Madhya Pradesh,

Proceedings of Delimitation
Commission

730. Shri Radhelal Vyas: Will the
Minister of Law be pleased to state:

(a) whether the proceeding of the
sittings held by the Delimitation Com-
mission regarding the reorganisation
of Parliamentary and Assembly cons-
tituencies in Madhya Pradesh have
been maintained and if so, whether
copies thereof have been sent to the
Associate Members; and

(b) if not, the reasons therefor and
if maintained, whether the copies
would be sent to the Associate Mem-
bers now?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
and (b). Each “member” of the De-
limitation Commission keeps a note
of the views expressed by the Asso-
ciate Members during the course of
the discussions. No separate record
is kept, There is, therefore, no ques-
tion for forwarding the proceedings
of the sittings to the Associate
Members,
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Co-operative Sugar Factories

{ Shri P, C. Borooah:
| Shri Daljit Singh:
| Shri Pottekkatt;
Shri A. V. Raghavan:
Shri Kappen: 3
Shrimati Ramdulari Sinha:
[ Shri D. S. Patil:

Will the Minister of Food ang Agn-
culture be pleased to state:

(a) whether Government have
granted licences for the expansion of
some existing co-operative sugar fac-
tories and setting up of some new
factories during October this year;

732,

(b) if so, how many unitg are to be
expanded and how many new units
are to be set up;

(c) the total additional production
capacity licenced; and

(d) how far the Third Plan target
for sugar production is expected to
be achieved thereby?

The Deputy Minister in the Minis-
iry of Food and Agriculture (Shri
D, R. Chavan); (a) No, Sir,

(b) and (c).

(d) A major portion of additional
capacity for the Third Plan had been
licensed earlier and much of it has
been established. It is expected that
the Third Plan target of sugar pro-
duction will be achieved.

Do not arise.

Employees Provident Fund Scheme

[ Shri P. C. Borooah:
Shri Tridib Kumar
Chaudhuri;

Will the Minister of Social Security
be pleased to gtate:

(a) whether the Employees Provi-

3%,
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dent Fund Scheme is proposed to be
extended to 26 more industries and
classes of establishments;

(b) if so, to which ones, and their
total membership; ang

(c) which are the industries and
classes of establishments to which the
scheme hags not been extended so far
and the total number of employees
therein who are deprived of the
benefits of this scheme?

The Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
and (b). The Employees’ Provident
Funds Act, 1952, and the scheme
framed thereunder are being applied
to more and more industries gradual-
ly after consultation with ‘*he In-
terests concerned. A list showing
the details of 92 industries and class-
es of establishments covered under
the Act is laid on the Table of the
House. [Placedq in Library. See
No. LT-3510{64]. The number of
workers benefiting from the Scheme
ig about 40 lakhs,

(¢) Statistical data relating tg the
industries not covered under ‘he Act
has not been collected.

Grants by U.S.A for Research

( 8hri Vishram Prasad:
8hri Bagri;
Shri Bibhuti Mishra:
734. { Shri K N. Tiwary:
| Shri Ram Sewak:
| Shri P, G, Sen:
[ Shri Onkar Lal Berwa:

Wil the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that US.A.
have given some grants to the Uni-
versity of Allahabag ang Forest
Research Institute, Dehra Dun; and

(b) it so, what are the details of
research which will be cvonducted by
these institutions?

The Deputy Minister in the Minis-
try of Fopd snd Agricultyre (Shri
Shahpywaz Khan): (a) Yes
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(b) The grants will be utilised for
undertaking research as per details
below:

Allahabad University:

1, Collection and isolation of molds
belonging to the order Mucorales and
classification of the isolates in order
to find micro-organisms suitable for
fermentative processes of importance
in cereal grain utilization,

2. A study of survival and possible
genetic change in industrially useful
micro-organism subjected to lyophi-
lization to obtain basic information
needed for the maintenance of cul-
ture collection for industrial fermen-
tation of cereal grains,

3. Post harvest diseases of tropical
and sub-tropical frost.

4. A study of soil Algae of ‘he rice
fields and their contribution to the
fertility of the soil

5. Study of molecular processes of
organic compounds containing atomic
grouping similar to those present in
wool by measurment of ultrasonic
absorption in the liquid state at fre-
quencies below one megacycle.

6. Giology of gall midges affecting
mangoes with special reference to
the extent of damage.

7. Investigation of the protein,
auxins acid and biographically active
components of dry beansg to provide
information necessary for the deve-
lopment of new and improved pro-
cesses and products leading to increas-
eqd utilization of dry beans.

8. Studies on the free amino acids
of insect hemolymph and the accumu-
lation of citric acid in insect tissues.

9. Minerals and metabolism of
plants: The role of major elements,
particularly caleium in the metabo-
li¢ activities of plants,

10. Biology of gall midges affecting
citrus plants with special reference to
the extent of damage.

Forest Research Institute and Col-
leges Dehra Dun:

1. Accelerated Laboratory investi-
gations on termite resistance of
woods

2. Working qualities of Indian tim-
bers.

3. Accelerated laboratory investiga-
tions on durebility of wood.

4. Investigations on Mpyecerrihihiza
forming fungi with special reference
to conifers in India.

5. Studies of density and fibre
characteristics of Indian timbers as
indicators of wood quality,

Production of Sugar

( Shri Vishram Prasad:
735. { Shri Bagri:
| Shri Rameshwaranand:

Will the Minister of Food and Agri-
culture be pleased to refer to t_ha
reply given to the Starred Question

No, 40 on the Bth September, 1964
and state:
(a) whether Government have

since considered the measures to step
up production of sugar in 1964-65; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-

try of Food and Agriculture (Shri
D. BR. Chavan): (a) Yes, Sir.
(b) Government have taken the

following measures:

(1) The basic minimum price of
sugarcane payable by sugar
factories during 1964-65 has
been fixed at Rs 536 per
quintal for a recovery of
10.4 per cent and below, with
provision for increasing the
same by 4 paise per quintal
for every 0.1 per cent in-

crease in recovery above
10.4 per cent.
(2) The deduction from cane

price on account of transport



2617 Written Answers

charges on cane transported
from cane purchasing cen-
tres connected by road has
Jbeen limited to 32 paise per
quintal,

(3) A rebate of 50 per cent in
basic excise duty has been
allowed on the production of
sugar during the period Octo-
ber-November 1964 which is
in excess of sugar produced by
the factories during the eor-
responding period in 1962

(4) The State Governments have
been asked to ensure ade-
quate cane supplies to the
factories by demarcation of
reserved areas, and to regu-
late establishment and work-
ing of khandsari units and
power crushers in reserved
areas by a system of licensing.

faafaa  wifasd

IE ] fanfa fam :
736 st o o fAERY :

Fq1 falg g4 1 T4 FToFAT
w4 &

(w) fafas zsat & faam wwmt
faara afeadl, FF-aar HT g T

F faq fagx sa Farst F ax feat
fagtaw ariasd 9o w1 7%,

(=) 37 % 7 fH341 afasrai &
HHAT 9 AFIL, 1964 aF 1 7@ &;

() fET7 v st famree
£°?

fafy daidq 4 SATi(sh AIRTT
wa) : (%) 1962 F amor AataHt
¥ grxg 367 fAataw arfa+re aw 7
% faa § 7 19 %1 faataq s
¥ =% wigafaer wfgfyan 1951 #r
g 85 F wirT wifea & faar qr
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A 348 arfaw gy F faw
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QXEAFE | TEAT 7 () T
F fe 399=9 & | AT TATE &7
frafor &/ =1 2 W1 39% 1965 &
=7 7% Q731 A KT I 2

Hotel Development Loan Fund

738, Shri Surendra Pal Singh: Will
the Minister of Tramsport be pleased
to refer to the reply given to Un-
starred Question No. 1030 on Lhe
22nd September, 1964 regarding the
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setting up of a Hotel Development
Loan Fund for giving loans tp the
Hotel Industry and state at what
stage this matter stands at present?

The Minister of Transport (Shri
Raj Bahadur): The matter is etill
under consideration and no Jecision
has yet been taken.

Experiment in Crop Cultivation by
IARL

Shri Surendra Pa] Singh:
%39. { Shri P. G. Sen:
Shri Ram Sewak:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that a sue-
cessful experiment has been carried
out by the Indian Agricultural Re-
search Institute which has conclusive-
ly proved that if a particular method
is adopted in regard to the rotatlion
of crops and fertilization, a furmer
can double the yield of his crops;
and

(b) if so, what are the main out-
lines of this particular method o* crop
cultivation and what effective steps
have been taken to popularise it
amongst the farmers of this country?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan); (a) Yes. The
experiments conducted at the Indian
Agricultural Research Institute have
shown that the yield of crops can be
substantially increased by use of suit-
able rotations and fertiliser doses,

(b) The method consists mainly of
introduction of legumes in crop rota-
tions and giving proper doses of fer-
tilisers. The crop rotationg and the
fertilizer doses successfully worked
out are given in the statement.
[Placed in the Library, See No. LT-
3511/64].

Articles have been published in
popular journals like ‘Indian Farm-
ing’ and ‘Kheti' tp popularise these

practices. Field Days are also being
conducted at the Indian Agricultural
Research Institute to demonstrate the
same.

Agricultural Farms

Shri P, C. Borooah:
{Shri Yashpal Singh:
J Shri P, R. Chakraverti:
{ Shri 8. N. Chaturvedi:
| Shri P. Venkatasubbaiah:
|_ Shri Ravindra Varma;:

740,

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Israel offer to help
set up agricultural farms in India has
not been found suitable;

(b) if so, in what respect; and

{c) whether any alternative schem-
es are contemplated to develop such
farms in areas where Israel aided
farmg were proposed to be set up?

The Deputy Minister in the Minis-
try of Food and Agriculinre (Shri
Shahnawaz Khan): (a) No such
offer has been made by the Govern-
ment of Israel

(b) and (e¢). Do.not arise.

Diwali Celebrations in Delhi

741, Shri Naval Prabhakar: Will
the Minister of Food and Agricul-
ture be pleased to state:

(a) whether it is a fact that most
of the housewives in Delhi did not
celebrate Dussehra and Diwali festi-
vals for want of sugar, rawa and
maida; and

(b) if sp, the reasons for the short-

age?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) No, Sir,

(b) Does not arise.
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Contraét f6r Extraction of Timber in
South Andamans
4z Shrimati Savitri Nigam:

1 Shri M. L, Dwivedi:

Will the Minister of Food and Agnh-
culture be pleased to state:

(a) whether it has been a long and
persistent demand of the villagers in
South Andamans that they should be
given small contracts for extraction
of timber from forest areas under
their villages with a view to having
gainful occupation to augment

some
meagre income from agricul-

their
ture;
(b) what has been the policy of
Government in the matter of giving
such contract, to the said villagers in
view of the fact that only one crop
ig raised in the Andamans due to
lack of irrigation in the islands;

(e) whether the villagers are not
being given any such contract while
a big firm’s tender is being consider-
ed for extraction of timber from a
large area in the South Andamans;
and )

(d) if so, what steps Government
propose tp redress the grievances of
the villagers in South Andamans?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahhawie KBan): (a) No,  But
Andaman Administration has en-
courages formation of Village Co-
operatives and such Societies are
functioning for the last two years or
50 due to the effort of the Adminis-
tration.

(b) The policy of the Government
is to help such Village Co-operatives
with a view to augmenting %heir in-
come by working in the forest arems
in lean geason.

(¢) Wherever genuine Co-operative
Societies formed by Villagers came
up, they were given forestry work
consistent with their résources. Con-
tract for extraction of timber from
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the Hanglutan and Nayashayar area
awarded to a firm was not detri-
mental to the interest of any genuine
Co-operative Society of local vil-
lagers,

(d) The question does not arise,

Sale of L.C.T. of Andamans Foregt
Department

a3, J Shrimati Savitri Nigam:
1 Shri M, L. Dwivedi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Fore{at Department Andaman Islands,
had inviteq tenders for the sale of &
landing craft tanker which was
thoroughly overhauled and replaced
only a couple of years or =o before
calling the said tender and if =5, the
amount spent on repairs and replace-
ments;

(b) whether it is also a fuact that
the Department did not then sel] jt
to the highest tenderer who had
offered nearly two lakhs of Tupees
'for the landing craft tanker, but sold
it recently by inviting a fresh tender
for about Rs. 55,000 only;

(c) whether the party which has
Purchased it is repairing it to re-
float and run it, if so, why Govern-
ment itself did not have the landing
craft .tanker repaired and kept it m
comrmission: ang

(d) the reason for not sélling the
LCT. to the first highest “enderer
and whether responsibility has been
fixed on any official for causing lose
to Government?

The Depuiy Minister in thy Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Although
tenders for the disposal of Landing
Craft Tanker “Anand Sagar® were
invited in 1963-64, no expenditure on
its repairs was incurred since 1957
onwards as it remained unserviceable
since then and was beachéd in that
year,
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(b) The highest tenderer offering
Rs, 1,11,110 and the next highest
tenderer offering Rs. 91,157 backed
out and forfeited their earnest money.
‘The alternative left was to sell it to
the third tenderer who had offered
Rs, 35,100; or to re-invite tenders.
Therefore, even after the two tender-
ers had backed out, all the tenderers
were asked to submit revised offers
before the highest offer of Rs. 55,500
received by negotiation was accepted
end the L.C.T. sold.

{c) The party which purchaszd the
L.C.T. has undertaken repairs. The
L.C.T. was inspected by the Marine
Engineers of the Andamans Adminis-
tration in the year 1960-61 and they
considered that it was beyond econo-
mical repairs. A decision was, there-
fore, taken for its disposal by invit-
ing tenders,

(d) Does not arise, in view of reply
to part (b) above,

Delimitation of Constituencies

744, Shri Daljit Singh: Will the
Minister of Law be pleased to refer
to the reply given to Starred Ques-
tion No. 137 on the B8th September,
1964 and state:

(a) whether the final decisions have
been taken by all the States Délimi-
tation Committees regarding the deli-
mitation of constituencies for elections
to State Legislatures ang Lok Sabha;
and

(b) if so, the decisions taken re-
garding delimitation of Lok Sabha
Constituencies?

The Deputy Minister in the Mimis-
try of Law (Shri Jaganatha Rao): (a)
There are no separate Delimitation
Committees for the States. The De-
limitation Commission set up under
the Delimitation Commission Act,
1962 hag completed the dekimitation
of parliamentary and assembly con-
stituencies for Kerala, Pondicherry,
Madhya Pradesh and Goa, Daman
and Diu,

(b) The delimitation of constituen-
cies for these States and Union Terri-
tories is contained in the Delimitation
Commission’s Orders 7, 21, 8 and 18
which have already been placed on
the Table of the House.

Development of Hill Areas

Shri Daljit Singh:

745 Shri Hem Raj:

Shri Sham Lal Saraf.

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Unstarred Question
No. 1449 op the 20th September, 1964
and state:

(a) whether the Working Group of
the Central Hill Development Com-
mittee hag since submitted its report;
and

(b) if so,
thereof?

The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri
Shahnawaz Khan): (a) and (b). No.
The submission of the report by the
Working Group will take some time,

the broad features

Regulation Re: Declaration of Stocks
and Prices

45, J Shri P. R, Chakraverti:

6. 3 shri P. C. Borooah:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) what are the specific regula-
tions introduced in different States
compelling the dealers in foodgrains
to declare their stocks and Pprices;

(b) how far these have been given
effect to with the willing co-operation
from the foodgrain dealers;

(¢) the mumber of prosecutions
launched by the State Governments
against the foodgrain dealers and the
quantity of foodgrains unearthed; and
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(d) the form of amendment intro-
duced in fthe Prevention of Hoarding
Orders in different States to Jvomote
free flow of grain from the villages
and mandis?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R, Chavam): (a) The fondgrain
dealers are required to submit fort-
nightly returns of stocks to the
licensing authorities in the wvarious
States and Administrations under the
Licensing Orders in force. They
are alsp required to submit once a
quarter information relating to their
average purchase and sale prices and
average margins,

(b) Many foodgrain dealers and
their associations had represented
against the submission of such stock
returng and such information.

(c( A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-3512/64].

(d) No amendment has been made
in the anti-hoarding Orders issued
by the States, which might affect free
flow of foodgrains.

Conference of Ministers of CD, and
P.R.

741, [ Shri P. R. Chakraverti:
7\ Shri P. C. Borooah:

Will the Minister of Community
Development and Cooperation be
pleased to state how far the main
recommendations of the Conference of
State Ministers of Community Deve-
lopment and Panchayati Raj held in
July, 1964 have been given effect to?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Murthy):
Many of the recommendations of the
conference can be acted upon by the
State Governments themselves. These
are being processed and implemented
by them.
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Recommendations requiring con-
sideration at the Central level are
being processed in consultation with
the other Ministries concerned and the

Planning Commission.

Agricultural Production

 Shri P. R. Chakraverti:
748. 9 Shri P. C. Borooah:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) to what extent the recommen-
dations of the working group on inter-
departmental and institutional co-
ordination for agricultural production
have been found acceptable to the
State Governments;

(b) whether the implementation of
the recommendations of the said group,
in part or wholly, has raised the poten-
tialities of agricultural production; and

(¢) if so, the technique of their
assessment and the findings thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The replies
received indicate that generally the
State Governments have accepted the
recommendations. Only in some cases
the State Governments have expres-
sed their inability to implement the
recommendations in toto on account of
the peculiar set-up obtaining in the
State and/or because the object of the
recommendation is being substantially
fulfilled under the existing arrange-
ments,

A statement indicating the position
with regard to implementation of
major recommendations by wvarious
States is placed in the Library. [See
No, LT-3513|64].

(b) In most of the States, the
recommendations have been accepted
recently. It is, therefore, too early to
make any assessment with regard to
rise in agricultural production as a
result of the implementation of the
recommendations of the Working
Group.
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(e) Does not arise.

Import of Foodgrains from U.S.A.

f Shri P. R. Chakraverti:
9. 'LShri P. C. Borooah:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
U.S.A. is sending 20 per cent of its
wheat production and 15 per cent of
its rice production to India under P.L.
480;

(b) whether the attention of Gov-
ernment has been drawn to a state-
ment of the U.S. Ambassador on 10th
October, 1964 that India could obtain
self-sufficiency in food production and
should not depend on foreign food;
and

(e) if so, whether Government have
taken steps to provide incentives to
the farmer by a regulated pricing sys-
tem in terms of the suggestions of the
U.S. Ambassador?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khzn): (a) The state-
ment is correct as relating to imports
expected to be made during 1964-65
under P.L. 480.

(b) According to a United States
Information Service press release, the
U.S. Ambassador said, *“India can
achieve self-sufficiency in food produc-
tion through individual farm owner-
ship, better use of fertilizers and irri-
gation and a fair pricing system pro-
viding incentives to the farmer to
produce more and improve his own
standard of living”.

{c) The U.S. Ambassador has made
no detailed suggestions as to regulated
pricing system for the farmer. The
Government has been {following a
policy of price support since 1962,
Recently, on the basis of the recom-
mendations of the Foodgrains Prices
Committee (Jha Committee) and after
discussions with the State Govern-
ments, producers’ prices for important

foodgrains, including rice and wheat,
for the 1964-65 crops have beep revis-
ed so as to provide incentives to pro=-
ducers and these revised prices have
already been announced.

Demonstration Flight by “Z.326
Trenner Master”

Shri Brij Raj Singh:
_J Shri P. C. Borooah:
'| Shri Ram Sewak:

( Skri P. G. Sen:

750.

Will the Minister of Civil Aviation
be pleased to state:

(a- whether a two-seater Czech
trainer plane “Z-326 Trenner Master”
gave a demonstration flight at the
Delhi Flying Club on October 11,
1964;

(b) if so, whether the aircraft was
found suitable; and

(¢) whether Government propose to
procure any such aircraft; if so, their
number and the cost?

The Minister of Civil Aviation (Shri
Kanungo): (a) Yes, Sir,

(b) Yes, Sir.

(e) A proposal for the purchase
of such aircraft js still wunder
consideration.

Death Relief Fund

751, Shri D. D. Puari: Will the Minis-
ter of Social Security be pleased to
state:

(a) whether a final decision has been
taken regarding the setting up of the
Death Relief Fund for affording finan-
cial assistance to the nominees|heirs
of deceased members of the Coal
Mines Provident Fund; and

(b) if not, why not?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
This is under active consideration,

(b) Does not arise.
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Boeings

752, Shri Ramanathan Chettiar: Will
the Minister of Civil Aviation be
pleased to state:

(a) the number of Boeings purchas-
ed by the Air India so far and the
number for which orders have beaen
placed;

(b) whether the Boeing Company
in the United States of America is
having a representative in India;

(¢) if so, whether any commission
has been paid to this represenative in
respect of the purchase of each such
Boeing and if so, the amount thereof
and the foreign exchange component
of such commission; and

(d) whether it is a fact that the
representative of this Boeing Com-
pany is directly or indirectly associat-
ed with the business-house or one of
its subsidiary concerns in India or
abroad with which the present Chair-
man of the Air India is connected?

The Minister of Civil Aviation (Shri
‘Kanungo): (a) Air India have acquir-
ed seven Boeing-707 Jet aircraft and
one more is on order.

%

(b) Yes, Sir.

(c) No information regarding com-
mission, if any, paid by the Boeing
Company to their representative in
india is available.

(d) No, Sir.
Tribal Development Blocks

753. Shri H. C. Soy: Will the Minis-
ter of Social Secufity be pleased to
state:

(a) whether it is a fact that the
tribal development blocks in Bihar
have seriously failed to utilise the
funds placed at their disposal and one
of the main reasons is to have tribal
officers as Block Development Officers
and their failure to train up in ade-
quate number of extension and field
staff (supervisors and village level
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workers) from amongst the tribals;
and

(b) if so, the steps taken to remedy
the situation?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): (a) and (b). The
required information has been called
for from the State Government and
will be laid on the Table of the House
when received.

Nationalisation of Passenger Transplrt
in Madhya Pradesh

754, [ Shri Uikey:

_Shri Vidya Charan Shukia:
Will the Minister of Transport be

pleased to state:

(a) whether the Government of
Madhya Pradesh have forwarded any
Bill for speedy nationalisation of pas-
senger transport in the State for con-
currence of the Government of India;

(b) if so, is there any legal diffi-
culty in giving concurrence of the
Government of India; and

(c) if there is any difficulty, when
is it likely that the concurrence of the
Government of India would be
conveyed?

The Minister of Transport (Shri Raj
Bahadur): (a) Yes.

(b) and (c). The matter is under
consideration.

Consumption of Foodgrains

qs5, J Shri Krishnapal Simgh:

. 1Shﬂ.lhatl Ramdulari Sinha:
Will the Minister of Food and Agri-

cultnre be pleased to state:

(a) what was the consumption of
various foodgrains during 1961-62,
1962-63 and 1963-64 in the country,
State-wise; and
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(b) how much out of it was pro-
duced in the country and how much
was imported?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) Under conditions
of decontrol, when there is consider-
able inter-State movement of food-
grains both by rail and by road, it is
difficult to assess with any degree of
accuracy, the quantities of wvarious
foodgrains consumed in the different
States of the country during a given
period.

(b) A statement showing the quan-
tities of various foodgrains produced
in India during the crop years 1961-62,
1962-83 and 1963-64, and quantities
imported during calendar years, 1962,
1963 and 1984 (upto the end of Octo-
ber) is placed in the Library. See
No. LT-3514/64].

Lift Irrigation on Co-operative Basis

756, Shri Sivamurthi Swamy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether any representation has
been made to the Government of India
to help lift irrigation on co-operative
basis from Tungabhadra Project
Reservoir; and

(b) if so, what help has beén and is
proposed to be given to the Mysore
State?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) No such repre-
sentation has béen received.

(b) Does not arise,

Acqgnisition of Lanid for Mangalore
Port

757, J Shri Sivamurthi Swamy:
* \Shri Kofla Venkaish:

Will the Minister of Transport be
pleased to state:

representations

(a) whether any

have been received from some vil-
lagers and panchayat committees in
Mangalore district against the acquisi-
tion of some additional area of land
by the Mangalore Harbour Project;
and

(b) if so, the action proposed to be
taken in the matter?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). In connection
with the proposal to acquire an addi-
tional area of 1,500 acres of land for
the Mangalore Harbour Project, some
representations against the proposed
acquisition have been received. The
representations will be given due con-
sideration keeping in view the require-
ments of the project and all other rele-
vant aspects.

Soil Conservation in Kerala

yss, J Shri P. Kanhan:
© O Shri Nambiar:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the progress made by the soil
conservation scheme in Kerala during
the Third Plan; and

(b) how much land Governmeat
propose to cover during the plaa
period?

The Peputy Minister in the Mimnde-
try of Food and Agriculture (Shni
Shahnawaz Khan): (a) An area of
6,450 acres was covered under Soll
Conservation Schéme in agricultursl
lands up to 1st November 1964 at a
cost of Rs. 25.889 lakhs.

(b) The State Government propose
to cover an additional area of 14,008
acres in the remaining period of the
Third Five Year Plan.
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Delhi Milk Scheme

[ Shri Solanki:
| Shri Buta Singh:
l Shri Gulshan:
759. Dr. Ranen Sen:
Shri Dinen Bhattacharya:
Dr. Saradish Roy:
Shri Kapur Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that during
October, 1964, no buffalow or cow
milk was supplied to the card-holders
by the Delhi Milk Scheme;

(b) if so, the reasons therefor; and

(¢) what action has been taken by
Government to re-organise the Delhi
Milk Scheme to discharge its obliga-
tions to the consumers in Delhi?

The Deputy Minister in the Minis-
tr_y of Food and Agriculture (Shrl
Shahnawaz Khan): (a) Delhi Milk
Scheme was unable to meet its come
mitments for the supply of buffalo

milk for some time during October,
1964.

Cow milk was supplieq to the card-
holders throughout the month of
October except on Tth, 23rd and 27th
October, 1964. On 24th, 26th, 28th and
31st October, 1964 a partial supply of
cow milk was made.

(b) There has been a sharp fall in
the quantity of buffalo and cow milk
procured by the Delhi Milk Scheme
for the following reasons:

(i) For a time there was some agi-
tation among milk contractors because
of procurement of milk by this scheme
through co-operative societies at the
Milk Collection and Chilling Centre at
Kithore, Uttar Pradesh.

(ii) The greatly increased price in
the Delhi Market of products like
cream and ghee which encourage the
suppliers to divert milk for the manu-
facture of cream and ghee.
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(iii) Competition by private pur-
chasers particularly in regard to price
and quality of milk purchased from
the suppliers.

(iv) Increased demand due 1to
Shradhas' and festivals, etc.

(v) Effect of heavy rain and floods
on fodder crop, which affected the
production of milk.

(e) The various problems facing the
Delhi Milk Scheme have been examin-
ed in detail by a team of experts
headed by Shri Xurien, General
Manager of Kaira District Milk Pro-
ducers Cooperative, Anand, The
report has been considered by the
Ministry of Food and Agriculture and
a large part of the recommendations
have been accepted. The implemen-
tation of the recommendations is in
hand. t is expected that the mea-
sures that are being taken will lead,
in course of time, to the removal of
difficulties facing the Delhi Milk
Scheme.

Amendment of the Constitution

760. Shri Yashpal Singh: Will the
Minister of Law be pleased to state:

(a) whether Government's atten-
tion has been drawn to the judgment
of the Supreme Court on the wvalidity
of the Constitution (17th Amend-
ment) Act, 1964 wherein it has been
suggested that amendment of Part III
of the Constitution should be brought
about with the consent of the States;
and

(b) if so, whether Government in-
tend to bring forward legislation to
give effect to this?

The De Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) A suggestion has been made in
the judgment of the Supreme Court
delivered on 30th October, 1964, that
any amendment of fundamental rights
should be brought within the scope of
the proviso to article 368 of the
Constitution,



2635 Written Answers AGRAHAYANA 10, 1886 (SAKA) Written Answers 2636

(b) The matiler requires careful
consideration and no indication can
be given at this stage whether any
legislation would be undertaken to
give effect to the suggestion.

Tribals of Vidarbha

761 J Shrimati Renu Chakravartty:
* Shri D, S, Patil:
Will the Minister of Social Security
be pleased to state:

(a) whether it ijs g fact that in 1961
census the tribais living outside the
scheduled areas of Vidarbha have not
been enumerated as Tribals because
they were pot deemed to bLe Sche-
duled Tribes;

(b) the reasons for not amending
the list to include the districts of old
Madhya Pradesh which now form
part of the new State; and

(c) the steps taken to stop the evie-
tions which are taking place in
Chanda district where the concentra-
tion of these tribals ig highest?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): (a) Yes.

(b) Government are aware of the
existence of certain anomalies and
the entire position is being reviewed
for removal of such anomalies.

(¢) Relevant information is being
collected and appropriate action will
be taken.

Assistance fo Social Weltare
Extension Projects, U.P.

762, Shri Vishwa Nath Pandey:
Will the Minister of Social Security
be pleased to state:

(a) the amount of central assis-
ance given to Uttar Pradesh during
1963-64 and 1964-65 so far for Social

Welfare Extension Projects, social
and moral hygiene and after-care
programme?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) The requisite information is given
below:—

(i) Welfare Extension Projects:

(Amount in Rs.)
1,90,636
18,500
(ii) Social and Moral Hygiene and
After-care Programme:
1963-64 Nil
1964-65 Nill #*+
***The Working Group on Social
Welfare has recommended Rs, 50,000

for this year. Actual releases, if any,
will be made in March, 1965.

1963-64
1964-65

Assistance for Social Defence (Care)
Schemes in U.P.

763. Shri Vishwa Nath Pandey:
Will the Minister of Social Security
be pleased to state:

(a) whether any financial aid was
given the Centre to the Govern-
ment of Uttar Pradesh for the imple-
mentation of Sucial Defence (Care)
schemeg to the State during 1963-64;
and

(b) the amoun: given or proposed
io be given for the same purpose
during 1964-657

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) and (b). A sum of Rs. 1,70,899-00
(Rupees one lakh, seventy thousand,
eight hundred angd ninety-nine only)
was sanctioned to the State Govern-
ment of Uttar Pradesh during 1963-
64 for implementation of Social
Defence (Care) schemes, A grant of
about Rs. 1'6 lakhs is expected to be
given to the State Government during
1964-65, but the actua]l amount will
be determined in the light of the
definite proposals which may be re-
ceived from the State Government.
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Agricultural Statistics

{ Shri P. Venkatasubbaiah:
764, < Shri Inder J. Malhotra:
|_ Shrimati Reuka Barkataki:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the working group on
Agricultural Statistics has submitted
its fina] report; and

(b) if so, what are the main recom-
mendations of the report?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes Sir.

(b) The main recommendations of
the Report are ag follows:—

(1) The primary and supervisory
land record agencies should be
suitably strengthened in all the
States where they already
exist, so as to improve the
quality, coverage and time-
liness of agricultural statistics
and to ensure effective imple-
mentation of land reform,
development and welfare mea-
sures.

(2

The system of maintenance of
detailed land records on field-
to-fleld enumeration  basis
should be introduced in Kerala,
Orissa and West Benga] also,
so as to obtain reliable and
comprehensive  statisticg for
purposes of both planning and
administration.

(3) Necessary safeguardg should be
made to ensure proper and
timely maintenance of land
records and regular flow of
agricultural statistics under the
Panchayats,

(4) The revised land record forms
as recommended by the Stand-
ing Committee on Improvement
of Agricultural Statistics should
be introduced in all the States
80 as to ensure adoption of
standardised classification and

(%)

(6)

(M

(8)

(9)

(10)

(11)

(12)

uniform concepts and defini-
tiong ip the field of area statis-
tics in the country.

The ensuing Worlg Census of
Agriculture in 1970 should be
conducted jn India through a
complete enumeration pf culti-
vators’ holdings by makfng use
of the data already available in
the village land records and by
supplementing it through fur-
ther enquiries,

The crop-cutting surveys
should be extended to the crops
and areas not covered so far, so
as to enhance the reliability of
the statistics of crop production
in the country,

Surveys should be conducted
for obtaining estimafes of crop
production at the Blozk-lével.

Sample surveys shoulg be con-
ducted for assessment of addi-
tional area gnd production from
irrigation and other improved
agricultural practices.

Efforts should be made to col-
lect data on inter-State move-
ment of foodgrains by motor
vehicles,

The concerned agencies at the
Centre and in the States
should be strengthened and
trained for collection of com-
prehensive and timely market
intelligence, which is impor-
tant for formulating and
executing the agricultural pro-
duction ang price policies.

Attempts chould be made to
construct both at the national
and State levels the various
index numbers relating to agri-
cultural economy,

Necessary surveys should be
conducted periodically to col-
lect data on inputs and other
costg in agriculture, output of
by-products and minor crops,
seed, food and wastage, . and
derived statistics.
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(13) Full-fledged statistical
under competent, qualified
statisticians should be set up in
the State Departments of Agri-
culture, Animal Husbandry,
Dairy, Forest ang Fisheries, %0
fiill the gaps in the existing
Statistics and to undertake new
studies. Similar Cells should
be set up at the Centre to co-
ordinate the work of the State
Cells.

(14) Research investigations relating
to (a) impact of milk supply
schemes on rural milk collec-
tion centres, (b) sample sur-
veys on fertiliser and manuring
practices, (c) estimation~of inci-
dence of pests ang diseases,
(d) estimation of cost of culti-
wation of crops, (e) estimation
of cost of production of milk,

poultry, etc should be conti-
nued.

(15) The schemes for crop and
cattle insurance should be

taken up by States

Election Tribunal at Allahabad

[ Shri Vishram Prasad:
765, Shri Bam Sewak Yadav:
Shri Hem Barua:

‘Will the Minister of Law be pleased
tc state:

(a) whether an Election Tribunal
was appointed after the last general
electiong in Allahad (U.P.) to take up
petitions regarding different elections;

(b) if so, the number of petitions
received by the Tribunal so far;

(c) the number of them disposed of
and the number pending decision;

(d) whether any petition was made
for which the hearing of the case was
requested at Meerut; and

{e) if so, whether any decision has
been taken by the Election Commis-
s1on in the matter?

Units .

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) Two Electior Tribunals were ap-
pointed in Allahabad after the last
general elections, one presided over
by Shri B. K. Chaudhury, Retired
Judge of the High Court of Madhya
Pradesh, and the other presided over
by the District Judge, Allahabad,

(b) Six petiticns were referred to
the Tribunal presided over by Shri
Chaudhury, and five petitions to the
Tribunal presided over by the District
Judge, Allahabad.

(c) Eight election petitions have
already been disposed of by these
Tribunals, and 3 election petitions,.
viz., two with the first Tribunal and
one with the second Tribunal, are still
pending.

(d) Shri Hari Raj Singh, petitioner
in election petition MNo, 208 of 1962
calling in gquestion the election of
Shri Shah Nawaz Khan to the House
of People from the Meerut Parlia-
mentary constituency, filed a petition
dated the 3rd July, 1962, before the
Election Commission with the follow-
ing prayer:—

(i) that the said petition be with-

drawn from the present Tribu-

nal, ie. of Shri Chaudhury,

and be transferred to a Tri-
bunal at Meerut; and

(ii) in the alternative, the present
Tribunal be shifted to Meerut.

(e) The petition was rejected. As
the election petition in question has
been referred to a Tribunal consti-
tuted with a Retired High Court
Judge as its Member, and in view of
the fact that five more important
petitions were referred to him for
trial from different parts of the State,
it was found necessary o appoint
Allahabad generally as the place of
trial for all the petitions. Shri Hari
Raj Singh was, however, informed
that it will, of course, be open to the
Tribunal to hold any part of the trial
of any of the petitions at a more con-
venient place under the proviso to
section 88 of the Representation of
the People Act, 1851, and the Election
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Commission had no doubt that the
learned Judge of the Tribunal will
.do so whenever necessary,

Simla-Amingaon Road

766 J Shri K. C. Pant:
7. Shrimati Renuka Barkataki:

Will the Minister of Transport be
‘pleased to state:

(a) whether there is a proposal to
construct a lateral road connecting
Simla in Himachal Pradesh tp Amin-
gaon in Assam wvig Siliguri;

(b) if so, the est‘mated expenditure
likely to be incurred on this project;

(c) whether the total cost of the
above project will be borne by the
Centre or is likely to be shared by the
concerned States; and

(d) when the project is likely to be
completed?

The Minister of Transport
Raj Bahadur): (a) to (d), There is
no proposal to construct a lateral
road connecting Simla to Amingaon
via Siliguri as mentioned in the
question. There is already an exist-
ing National Highway route connect-
ing Simla and Amingaon via Delhi
and Siliguri The hon, Members
are presumably, referring to the
lateral road proposed to be developed
near the foothills to connect Bareilly
in Uttar Pradesh with Amingaon in
Assam via Siliguri. In West Bengal.
This project is estimated to cost about
Rs. 110 crores. The works on this
road will be executed by the State
Public Works Departments concerned,
in their respective State territories,
and the entire cost would be met by
the Central Government. The work
is likely to be completed by the end
of 1968-69

Exhibition at Bal Bhavan, Dethi

f Shri Ram Sewak:
767 Y Shri P. G. Sen:

Will the Minister of Social Security
be pleased to state:

(a) whether il is a fact that an

(Shri
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exhibition for children
on the 20th October,
Bhavan, New Delhi; and

was opened
1964 at Bal

(b) if so,
thereof?

the special features

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
and (b). An exhibition on “Our
Nervous System™ was opened on the
22nd  October, 1964, The main
features of the exhibition were:

(1) Three big paintings explaining
different aspects of the nervous
system,

(2) 14 beautiful charts prepared by
special  spraying technique,
dealing with different aspects
of the nervous system.

(3) One model of thie human figure,
half in plastic, in which a sub-
stantial part of the mnervous
system is exposed also, plastic
models of the head and the
hand showing various types of
receptors.

(4) A specially designed exhibit in
which the trave] of a nerve im-
pulse upto the brain and in re-
flex action upto the spinal cord
is shown by making coloured
lizht travel up and down.

(5) Six jigsaw toys depicting
various aspects of the nérvous
system in which children take
out different parts and reassem-
ble them, have been introduced.
This promates education
Lhrough play.

(6) The children have been showm
enlarged projection of minute
microscopic material,

(7) The children become familiar
with  different animals and
their dissections and they learn
about the trends in evolution
of our nervous system.
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Use of Rock-phoshate as Fertilizer

768, Shri 8. N, Chaturvedi: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether rock-phosphate has
been found to be a cheaper and more
elfective method of raising fertility of
land than artificial fertilizers;

(b) whether it has yielded good re-
sulty in other countries where it has
been tried;

(c) if so, whether Government
have tried it in this country as a sub-
stitute ang with what results; and

(d) to what extent rock-phosphaté
is available in this country?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Rock-phos-
phate is less effective and less econo-
mical than water-solubll phosphatic
fertilisers on neutra] and alkaline
soils, but may be equally effective or
more effective than the latter on acid
soils high in organic matter.

(b) It has yielded good results on
acid soilg in areag such as the corn
belt of U.S.A. and the water regions
of UK

(c) A few trials have bean conduct-
ed. On acid soil in Kerala, rock-
phosphate compareq favourably with
super-phosphate on paddy. In Nilgiris,
muper-phosphate was indicated to be
superior to rock-phosphate on the
potato crop. Further experiments are
under way to study the relative efficacy
of phosphatic [fertilisers including
rock-phosphate, on said soils,

(@) The information is beling
collected.
Ex-Mill Prices of Sugar

89. _r Shri Y, S, Chandhary:
\ Sbri P, C. Borooah:

“Will the Minister of Food and Agri-
wulture be pleased to state:

@) whether it is a fact that a
1672 (Al)" LSD—4

deputaiion of the Western Uttar Pra-
desh Sugar Mills Association recently
called on the Chief Director, Sugar
and Vanaspati and urged the Govern-
ment to raise and announce the ex-
mill prices of sugar for 1964-65 and
for a selective control on sugar;

(b) if so, their precise demands;
ang

() Government’s reaction thereto?

The Deputy Minister in the Minis-
try of Fooq ana Agriculture (Shri
D. R. Chavan): (a) Yes, Sir,

(b) The deputationists urged that
the new ex-factory sugar price should
take care of the increase in costs due
to the recommendations of the Wage
Boarg for sugar industry and other
increases, such as increase in dearness
allowance etc, recently allowed in
Uttar Pradesh. They also urged that
the ex-factory price of Rs. 131 per
quintal fixed in May 1964 for factorieg
situated in Meerut, Muzaffarnagar ang
Bulandshahr districts might be conti-
nued until April 1965 and enquired
about the possibilities of introducing
selective control on sugar,

(¢) Government have notified on
12th November, 1964 ex-factory prices
of sugar for factories in various
regions. The ex-factory price fixed
for the said districts of Western Uttar
Pradesh is Rs. 129'25 per quintal, I#
is not proposed to introduce selective
control,

Development of Fisheries

q70, J Shrimati Renuka Barkataki:
" 7 Shrimatj Laxmj Bai:

‘Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Government of
Iceland has offered to help India in
developing its fisheries; and

(b) if so0, the main outlines of this
scheme?
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The Deputy Minister in th¢ Minis-
try of Food and Agriculture (Shri
D. B. Chavan): (a) and (b). The
Government of Iceland have offered
o consider programmes of technical
and economic co-operation between
Iceland and India on fisheries deve-
lopment in "ndia; the extent of eco-
nomic and technical assistance is to
be determined, when a suitablg pro-
ject is prepared.

National Highways in Madhya
Pradesh

%771. Shri R, 5. Pandey: Will the
Minister of Transport be voleased to
atate:

(a) whether it is a fact that the
Government of India propose to aec-
lare some more roads in Madhya
Pradesh as National Highways; and

(b} if so, the roads being consideredq
for this?

The Minister of Transport (Shrl
Raj Bahaduar): (a) There is at pre-
sent no proposal for declaring any
road in Madhya Pradesh as a Na-
tional Highway,

(b) Does not arise,

Inter-State Movement of Sugar

772. Shri Balkrishna Wasnik: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether some of the Districts
of Maharashtra have to get thewr
sugar quota from TUttar Pradesh,
whereas the sugar factories in Mana-
reshtra have to supply sugar to some
parts of Gujarat;

(b) whether the incoavenience
caused due to the arrangement as
referred to in part (a) above has
‘come to the mnotice of Government;
and

{c) if so, the action Government
propose to take in the matter?
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The Deputy Mipister in the Minis-
try of Food and Agricultare ( Suri
D. B. Chavan): (a) Sugar produced
in Maharashtra is utilized main'y fer
meeting the local reguirements and
for exports, except for small quanti-
ties allotted to adjoining areag of
Gujarat, Madhya Pradesh and
Mysore. Qut of an annual allotment
of nearly 3.6 lakh tonnes of sugar to
Maharashtra, a total of 10,817 tennes
of sugar had to be allotted from Uttar
Pradesh factories during three
months—August, September ang Oe-
tober, 1964,—because the local produc-
tion fell short of the earlier estimates.

(b) Yes, Sir But the allotment of
such small quantities from outside
may be ynavoidable in the interest of
proper distribution of supplies,

{c) Does not arise,
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Rationing Cell

( Shrimati Renuka Barkatakl:
776.{ Snri Ravindra Vama:
| Shri P. Venkatasubbaiah;

Will the Minister of Food and Agri-
culture be pleased to stale:

(a) whether it is a fact that a
rationing cell is being set up in the
Ministry of Food and Agriculture;

(b) it so, what will] be the task
assigned to this cell?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) and (b). It is
proposed to set up a cell in the De-
partment of Food to deal with
matters connected with the introduc-
tion of rationing in the big cities,

Training for East African Airways.
Employees

{ Shrimati Renuka Barkataki:
'!17.{ Shri Ravindra Varma:
i Shri P. Venkatasubbaiah:

Will the Minister of Civil Aviatlon
be pleased to state:

(a) whether it is a fact that the Air
India has approved a scheme to train
East African Airways Corporation
employees in basic aeronautical engi-
neering, and

(b) if so, what are the broad
features of the scheme and when will
it be put into effect?

The Minister of Civil Aviation (Shri
Kanungo): (a) and (b). Yes, Sir,
Air India made an offer to Govern-
ment of Kenya for imparting training
to a few Kenyan nationals as Air-
craft Maintenance Engineers. The
scheme provides for theoretical
training in their Engineering School
followed by practical experience in
their workshops on Boeing aircraft
and engines for a period of approxi-
mately 4 years. At the end of the
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training the apprentices will be in a
position to appear for the Indian Air-
craft Maintenance Engineer's Licence
examination in categories ‘A’ and ‘C'
to cover Boeing aircraft and. its

engines. The training is expected to
sommence in the first week of
January, 1965. '

Procurement of Foodgrains

778, Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is proposed to take
over surplus food from States for
disiribution to the deficit areas by
the Centre; and

(b) it so,
proposal?

the details of the

M. -:i

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl
D, R, Chavan): (a) and (b), Yes,
Sir. It is proposed to procure rice
on Central Government account from
the 1964-65 c~op to the extent indi-
cated below:

State Target of Pro-
rurement

Andhra Pradesh lakh tonnes

Madras Z lakh tonnes

Madhya "Pradesh 4 lakh tonnes

Orissa + lakh tonnes

Punjab 2.5 lakh tonnes

TOTAL: 19.5 lakh tonnes

Working Group on Animal Huosbandry

779. Shri Mansinh P, Patel: Will
the Minister of Food ang Agriculture
be pleased to refer to the reply given
to Unstarred Question No. 152 on the
8th September, 1964 and state the
action taken on the report received
from the Working Group on Animal

" Husbandry and Dairy Co-operatives?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): The report was
sent to the Planning Commission who
desired that the recommendations
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should be examined and a reference
made to them on such points as may
be necessary. Comments and sugges-
tions regarding the action to be taken
on the recommendations were sent to
them and are under their examination.
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Flour Mills in U.P.

f Shrimati Savitrl Nigam:

8L |\ Shri Vishwa Nath Pandey:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the number of flour mills in
Uttar Pradesh along with their loca-
tion which have applied for licences
and grant of quota of imported wheat
for milling and manufacturing of
wheat products;

(b) the number amongst them which
are complete and ready to go into pro-
duction but have not got clearance
from Government so far;
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- (c) the reasons for the delay in
allowing these mills to work; and

(d) how long it will take to decide
their cases especialiy when the idle
capacity could be utilized usefully in
the context of the present food scar-
city?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) Two, one each at
Gorakhpur and Moradabad.

(b) to (d). The mill at Gorakhpur
is not yet complete, The mill at
Moradabad has been set up without
prior approval of Government. There
were allegations against the mill that
it had misused machinery imported
by another party., The case is under
investigation,

1% hrs,

. RE: CALLING ATTENTION NOTICE
(Query)

Mr. Speaker: Calling Attention
notice. Shri Onkarlal Berwa.

Shri Hem Barua (Gauhati): Sir,
may [ make a submission for your
consideration on the Calling Attention
Notice No. 2? I beg to submit that 1
submitted a Calling Attention notice
last Friday on this very subject about
anti-Indian demonstrations in Nairobi
and the security of Indian nationals
in Stanleyville in Congo and it was
rejected outright. Now, my complaint
is this—this is an allegation also....

Mr, Speaker: I will call for the
papers and see. That has to be taken
later.

Shri Hem Barua: In this connection
I want to submit gn allegation also—
that is the impression I am getting.
When we submit Calling Attention
notices, before the Calling Attention
notices reach you, they are rejected
somewhere at the lower level. I can
substantiate what I have submitted.

10, 1886 (SAKA)
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Mr. Speaker: If he can substantiate
it, T will certainly welcome it. But
I must just observe here that no Cal-
ling Attention notice is decided py any-
body else. These are all brought 1o
my notice and all are collected and
then the Secretary reads each one,
one after the other, and then I take
the decision. Sometimes, it so hap-
pens that we have to find out the
facts and we keep that under consi-
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deration. If the hon. Member can

bring anything to my notice....
Shri Hem Barua: I can do it now,
Mr. Speaker: Not now. Shri

Onkarlal Berwa.

12.02 hrs ..

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

(i) SHORTFALL 1IN THE GENERATION OF
POWER IN THE GANDHI SAGAR DAm

& dfeTe ST qon (%)
¥ afaerradia 1% "z & freafafea
fagg £ w7 ford w1 fasgy vt w1
sqTA femmar § 7 sden war f e A
m!ﬁﬁmmui’—

‘Y T Aty F faoret &
Jeqraa W wHT 1"

The Minister of Irrigation and
Power (Dr. K. L. Rao): Sir, I shall
lay the statement on the table of the
House, [Placed in Library. See No.
LT-3498(64]).

TR WA | I 979 a1 LTHE
2r |

=t SiwTR AT gTAT AL ATRA,
T
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:S'ilrl S. M. Banerjee
This is a new procedure.
tion).

(Kanpur):
(Interrup-

Shri Ranga (Chittoor): It is for our
convenience.

Mr. Speaker: He does not want that
convenience.

May 1 know whether the copy of
the statement was placed in the
Notice Office?

Dr. K. L, Rao: Yes; I have placed
the statement in the notice office.

weaw "AtTa : ot a<g A garal
7 watg Aradl #) fagr smar § 9dY
qg FTe qEur Afew w1 °F Faan Fat
21w A fem g g A JAa gEa W
2 fagr smg

Shri Radhelal Vyas (Ujjain): 1 had
also given notice of Calling Attention
notice,

Mr. Speaker: Order, order.

Dr. K. L. Rao: Owing to poor rain-
fall—about 22" against the average
annual of about 34”—the inflow in the
Gandhisagar Reservoir was only 2
million acre ft. in 1964 against 6.2
maft. in 1962 and 43 maft in 1963.
Besides this there was also an over-
draft from the reservoir during the
period September 1963 to October
1964 when 45 million acre ft. of
water was utilised against annual
utilisation of 3.6 million acre ft.
Because of these two reasons, the
water available in the reservoir at the
end of September 1964 for power
generation was only about 2.2 million
acre ft. resulting in considerable
power shortage in the Chambal ser-
vice area.

Power from Gandhisagar Power
Station is shared half and half by
Madhya Pradesh and Rajasthan. By
running all the available sets, Madhya
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Pradesh har been able to cope up with
its demand so far, but Rajasthan hav-
ing insufficient thermal capacify had
to impose cuts.

To evolve measures to meet the
shortage, I held discussions with the
concerned Ministers and officers of
both the States on 31st October 1
and the following steps were decide
upon:

Rajasthan

(1) Transmission line to be cons-
tructed from Rattangarh e
Jaipur to enable utilisation of
10 MW of Bhakra power;

(2) Transfer of one MW diesel
set from Punjab to Rajasthan,
The Punjab State Electricity
Board has already agreed to
spare 3 such diesel sets;

(3) Transfer of one gas turbine
plant of 10 MW capacity from
Mysore to Rajasthan to which
the Mysore Government has
already kindly agreed.

Madhya Pradesh

(1) Expediting the construction
of Jabalpur-Itarsi transmis-
sion line, so that power from
Amarkantak thermal statiom
can be utilised in the Chambal
service area;

(2) Installation of an additional
boiler at Chandni so that this
power station can be operated
at full capacity,

oft SETT S 74 - 7 faaret Ay
FH & TAEATT ¥ Jeqrad  GTe FL AY
Tall ¥ JrEd ¥ feaw A woe
FiFuTgE 3 ?
Mr. Speaker: What deficiency in
production has been caused by this?

Dr. K. L. Rao: Naturally, due to
the power cut, there will be a certain
amount of shortage. The Rajasthan
Government has imposed three kinds
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of cuts: (1) for industries having
25 h.p. no cut was imposed, except to
ask them to avoid working during the
peak hours between 5 to 10 p.m.; (2)
for industries having 25 to 100 h.p.
they have imposed a cut of 10 per
cent; and (3) for industries having
more than 100 h.p. they have imposed
a cut of 20 per cent.

Mr, Speaker: He wanted to know
how much deficiency in production has
been caused in consequence of this.

Dr. K. L. Rao: That is what I sub-
mitted. It is for the State Govern-
ment.

Mr. Speaker: Then that should have
been the answer, that it is not possible
to give the deficiency.

=t Wi o g7 G faoe &
wisg & fiu § 41 3oz & wiwg 2]
Faarqitas g ?

weay AEiW : {ilad 9 § 5 I
qtg JEG 1

i gvw w1 wgmA (3[|H)
AT 7Y S F e iy agh fase
N FH F FCU I H FAY g€ &
o gorra WX gE |WEl ¥ AT agh
g T A1 @ § 1 & AT Agan g
& za# foaat aug & SO o Ta W
¥ty g feaar ==t wAr A/
sy g fraan aaf st ?

Dr. K, L, Rao: We
transmission line will be
by the end of January; and the 10
MW set from Mysore will become
available in the next two months; and

similarly, the diesel sets from Punjab
also in another two months.

Mr. Speaker: How will the cost be
shared?

Dr. K, L. Rao: The transmission line
from Rattangarh to Jaipur is already
included in the plan, and therefore
there is no question of any extra
cost. In regards the question of cost

expect the
completed

to Mdtters of 2646
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of the diesel set from Mysore, it will

be in the order of a few thousand
rupees, taking into consideration the
transport and dismantling.

Mr. Speaker: How would the cost
be shared by the ©State and the
Centre?

Dr. K. L. Rao: The cost has to come
only from the State.

Shri Kashi Ram Gupta (Alwar):
One of the main reasons for this acute
shortage in Rajasthan is the faulty
distribution system there. May I know
whether that distribution system was
evolved in consultation with the Gov-
ernment of India; and if not, whether
for the future the Government of
India will see that the Rajasthan
Government does not evolve a system
without consulting them? And may 1
also know that one of the causes is
the fact that one company, known
as P.V.C., has been given one-fourth
of the total production of the Chambal
share of Rajasthan; and if so, whe-
ther the Government of India was
consulted in this respect when this
was arranged, and if not, whether
they are going to see that such things
do not happen in the future?

Dr, K, L. Rao: The present short-
age is not due to the reason which
the hon. Member has stated. This is
entirely due to the poor rain-fall this
year and also the overdraft on the
reservoir for the excessive power
that they generated last year. There
was no other reason.

Shri Kashi Ram Gupta: My point
has not been answered by the hon
Minister . . .

Mr. Speaker: I have followed his
point, but that is not connected with
the present shortage.

Shri Kashi Ram Gupta: Jt is con-
nected. If there had been no faulty
distribution, this acute shortage would
not have been there, Why iz Madhya
Pradesh not having a similar short-
age?
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Mr. Speaker: The hon. Member
will kindly listen to me. This short-
fall in the Gandhisagar dam is purely
on account of deficiency in rains. This
is what the hon, Minister is saying.
It is not due to taking away of any
energy from the Chambal project,
which must have gone to Rajasthan.
The hon. Minister's point is that that
share which had to fall to Rajasthan
has been taken away by them al-
ready, and, therefore, this shortfall
has taken place.

Shri Radhelal Vyas: May 1 know
1o what extent the reservoir of water
in the Gandhisagar dam has fallen
short of the expectation or of the
decisions that were taken by the
engineers in the project report?

Dr. K. L. Rao: I have already sub-
mitted that in the answer, but I shall
repeat it. Annually, the water
required for the operation of the
Gandhisagar dam is 3.6 million acre-
feet, but this year the water avail-
able is only 2 million acre-feet.

Shri Bade (Khargone): Since there
is shortage of water owing to shortage
in rein-fall in the Gandhisagar dam,
are Government going to start ther-
mal stations or power-houses in
Indore and other places where they
have been discontinued?

Dr. K. L. Rao: That is exactly what
is being done now. The starting of a
new thermal station will take a long
time, and we want to make it up as
early as possible especially we
expect the shortage to be very ex-
cessive in the month of February and
onwards, and we want to try to make
up that shortage by the measures
that I have already indicated, -

oY Ty : B Y T gEA
FwR weiad 73 § 7

Mr. Speaker: He has said that that
is exactly what being dome.

DECEMBER 1, 1964

2658

12.13 hrs.

PAPERS LAID ON THE TABLE

INDIAN AIRCRAFT (SECOND  AMEND-
MEenT) RuULEs

The Minister of Civil Aviation (Shri
Eanungo): I beg to lay on the Table
a copy of the Indian Aircraft (Second
Amendment) Rules, 1884, published
in Notification No. GSR. 1416 dated
the 3rd October, 1964, wunder section
14A of the Alrcraft Act, 1934, together
with an explanatory note. [Placed in
Library. See No. LT-3500/64.]

Awnnvuar Rerortr oF Mazacon Docx
Ltp., Bomeay, TOGETHER WITH AUDITED
ACCOUNTS ETC.

The Minister of Defence Production
in the Ministry of Defence (Shri
A. M. Thomas): I beg to lay on the
Table a copy of Annual Report aof
the Mazagon Dock Limited, Bombay,
for the year 1963-84, along with the
Audited Accounts and the comments
of the Comptroller and Auditor-Gen-
eral thereon, under sub-section (1)
of section 619A of the Companies Act,
1956.[Placeq in Library. See No.
LT-3501/64].

INTER-ZONAL WHEAT ProDUCTS (MovVE-
MENT ConTROL) EIGETH AMENDMENT
ORDER

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): On behalf of Shri
D. R. Chavan, I beg to lay on the
Table a copy of the Inter-zonal wheat
and Wheat Products (Movement
Control) Eighth Amendment Order,
1964, published in Notification No.
GSR. 1647, dated the 21st November,

. 1964, under sub-section (6) of section

3 of the Essential Commodities Act,
1955. [Placed in Library. See No. LT-
3502/64]
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12:14hrs

PETITION RE. GOLD (CONTROLL)
BILL

Shri S. M. Banerjee (Kanpur): I beg
to present a petition signed by Shri
Anil Basu and otherg relating to the
Gold (Control) Bill, 1963, as reported
by the Joint Committee.

I may add that the number of sig-
natures is more than 20 lakhs.

BUSINESS ADVISORY COMMITTEE
THIRTY SECOND REPORT

The Minister of Commauanications
and Parliamentary Affairs (Shri
Batya Narayam Sinha): I beg to move:

“That this House agrees with the
Thirty-second Report of the Busi-
ness Advisory Committee presented
to the House on the 30th Novem-
ber, 1984.".

Mr. Speaker: The question is:

“That this House agrees with
the Thirty-second Report of the
Business Advisory Committee pre-
sented to the House on the 30th
November, 1984.”.

The motion was adopted.

1214} hrs.

APPROPRIATION (NO. 6) BILL®,
1964

The Minister of Finance (Shri T. T.
KErishnamachari): I beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
further sums from and out of the
Consolidateq Fund of India for the
services of the financial year 1964-65.

*Published in Gazette of India,
Extraordinary, Part II, section 2,
dated 1-12-84.
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Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the services of the financial year
1964-65.".

The motion was adopted.

Shri T. T. Krishnamachari: I intro-
ducet the Bill.

12.15 hrs,
ESSENTIAL COMMODITIES
(AMENDMENT) BILL

The Deputy-Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): On behalf of Shri
C. Subramaniam, I beg to move for
leave to introduce a Bill further to
amend the Essential Commodities
Act, 1955 and the Criminal Law
Amendment Act, 1952.

Mr. Speaker:

“That leave be granted to intro-
duce a Bill further to amend the
Essential Commodities Act, 1955
and the Crimina] Law Amend-
ment Act, 1952.”,

The question is:

The motion was adopted.

Shri Shahnawaz Khan:
the Bill.

I introduce-

PAPERS LAID ON THE TABLE—
contd.

STATEMENT RECARDING ESSENTIAL Com-
MODITIES (AMENDMENT) ORDINANCE

The Minister of State in the Minfs-
try of Home Affairs (Shri Hathi):
On behalf of Shri Nanda, I beg to lay
on the Table a copy of the explanatory
statement giving reasons for imme-
diate legislation by the Essential

tIntroduceq with the recommenda-
tion of the President.

**Published in Gazette of India,

Extraordinary, Part II, section 2,
dated 1-12-64.
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[Shri Hathi]

Conrmodities (Amendment) Orai-
nance, 1964 (No. 3 of 1964) as re-
quired under rule 71 (1) of the Rules
of Procedure and Conduct of Busi-
ness in Lok Sabha. [Placed in Lib-
rary. See No. LT-3503/64].

Shri Hari Vishnu Kamath (Hoshan-
gabad): Op a point of clarification. I
would invite your attention to the
juxtaposition of items .0 and 11 of the
order paper. The first is, introduction
of a Bill to amend the Essential Com-
modities Act und the Criminal Law
Amendment Act ang the gther is a
statement regarding the Ordinance. I
find from item 10 that two amend-
ing Bills are clubbed: one is, the Bill
further to amend the Essential Com-
modities Act, 1955, and the other is a
Bill to amend the Criminal Law
Amendment Act, 1952 Item 11 is a
statement giving reasons for imme-
diate legislation by the Essential
Commodities (Amendment) Ordinance,
1964.

Under rule 71, which has been
referred to here, reasons should be
given for legislation by Ordinance.
But then in the previous item, I do
not know why two amending Billg are
clubbed. I do not know whether the
Ordinance applies only to one of the
Bills or both, that is to say, whether
the Criminal Law Amendment Act,
1952, has also been amended bv ordi-
nance earlier.

Another point to be clarified 13
why it is that two Ministers have
taken upon themselves the onerous
obligation or responsibility of doing
two parts of the same =affair. The
Minister of State in the Ministry of
Home Affairs has laid on the Table
just now a copy of the reasons for the
ordinance. It is item 11 of business.
Let them explain.

Mr. Speaker: I cannot go into too
small a matter as to why two Min-
isters have taken it up separately.
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Shri Hari Vishnu Kamath: This i»
the first time within my recollecfion
that this has been done.

Mr. Speaker: Has the Criminal
Law Amendment Act 1952 also been
amended by ordinance?

Shri Hathi: The main purpose of
the ordinance was as has been stated
in the statement I have laid on the
Table, and along with that amend-
ment to the Criminal Law Amend-
ment Act has been undertaken.

Shri Hari Vishnu Kamath: By Ordi-
nance? I
been

M-. Speaker: Both have

amended.

Shri Hari Vishnu Kamath: Then
there is clearly some lacuna because
the second part of item 11 refers only
to  the Essential Commodities
(Amendment) Ordinance.

Mr. Bpeaker: The explanation for
the other must also be there,

Shri Harl Vishnu Kamath: 1t must
be laid on the Table. It hag not been
done. 1 would reguest you earnestly
that the Treasury Benches should be
asked.... |

Mr. Speaker: I am asking them.
They should give that explanation.

Shri Hari Vishnu Kamath: They
should be more careful in future You
should direct them....

Mr, Speaker: I would ask them.

Shri Hari Vishnu KEamath: ....
because they are becoming more and
more remiss nowadays—the Treasury
Benches. Unless you sternly call
them to order and take them to task,
they wouldn’t improve.

Mr. Speaker: My sternness and my
meekness are both the same, There-
fore, there is nothing more I can do.
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The second explanation has mnot
béen placed. He will convey it to
#eé. Then I will see whether some-
thing more is needed.

1219 hrs,

PAYMENT OF WAGES (AMEND-
MENT) BILL—Contd.

Mr. Speaker: Further consideration
ef the following motion moved by
$hri D. Sanjivayya on 30th Novem-
ber, 1964, namely: —

“That the Bill further to amend
the Payment of Wages Act, 1936,
be taken into consideration”.

.~ The hon. Minister to continue his
reply.

The Minister of Labour angd Em-
g;:eyment (Shri D. Sanjivayya): Mr.

peaker, last evening as the House
was about to rise for the day, I had
ut.arted my reply. 1in fact, I have
answered all the points raised by my
Bon. friend, Shri Banerjee.

.. Now I come to my hon. friend, Shri
Nambiar, who raiseq two important
points. One, is with regard to the
introduction of a provision relating
to recovery of interest. In fact, in
the original Act, no provision was
made for deduction of loans in such
@ measure as it has been done now
by the amending Bill. Therefore, we
thought that a provision should be
made with regard to deduction of
interest also. Moreover the expres-
sion used thera is ‘interest due’. So
due regard may be paid to the word
‘a_ue‘ there. Moreover, in cl. 9 of the
Bill, it has been clearly laid down
‘thnt the State Government will make

ules with regard to the interest that

got to be deducted.

. The other point Shri Nambiar rais=
ed was whether the employeeg in the
Joco sheds were covered by the Pay-
ment of Wages Act. It is a fact that
they are not covered by the Factories

AGRAHAYANA 10, 1886 (SAKA)

of Wages
(Amendment) Bill

Act, but the Payment of Wages Act
as such applies to the railway admin-
istration, including the loco sheds.
Therefore, tne emplovees or the
workers in the loco sheds are covered
by the Payment of Wages Act.

He probably misunderstand the pro=
vision made in Clause 7 which intends
to amend Section 10. There. we have
not made any change whatsoever with
regard to the exis'ing provision in
the original Act. All that we have
done is that we have made provision
for the new deductions which have
been provided for in the amending
Bill. The expressions used in the
original Act, namely “on account of
negligence” etc., are retained in  the
present Bill also.

Then, he wanteg to know whether
any deduction slips would be issued
to all the workers. No doubt, it is a
very good suggestion, but it involves
a lot of work. We will certainly
examine that suggestion further.

Coming to Shri Heda, I would 'ike
to answer one point which he raised,
namely that the Financial Memoran-
dum provides for only Rs. 25,000, and
that amount js rather inadequate for
the implementation of the new provi-
sions. 1 would like to point out ‘o
the hon, Member that this is mainly
implemented by the State Govern-
men's, except for the fact that we
have taken on ourselves to implement
the provisions relating to the air
transport service etc. Therefore, the
additional cost would be very
negligible.

He also raised severa] other points
with regard to the trade union move-
ment. I entirely agree with him.
Today the position is that almost all
the trade unions have some political
bias or the other. That is why we
have started a new scheme called the
Workers' Education Scheme. The
main purpose of this new scheme is
to see that leadership of the trade
union movement is thrown up by
members who are workers themselves
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[Shri D. Sanjivayya]

He supported the advances given
for festivals etc., but I for one do not
like this idea. In our country we
spend much too much on {festive
occasions. We have got to cut it
down. '

The other very important point
which the hon. Member raised relates
to the prohibiting of moneylenders in
the industrial areas. Tt is the money-
lenders who really take the lion's
share of the earnings of the workers.
In fact, some legislation is very
necessary to see that their activities
are prevented in so far as they relate
to the working classes in our country.

Shri Kachhavaiya also made gome
points. Both he and Shri Wasnk
made a suggestion with regard to the
bidi industry. In fact, today the
condition of the bidi workers {is
really deplorable. In the State of
Madras there is an Aet regulating
their employment etc., but that Act
is not being implemented I am told.
Only recently I received a letter from
some workers' organisationg that the
Act is not being properly or effiecti-
vely implemented in the State of
Madras because, if that Act is imple-
mented effectively in that State, pro-

bably the industry would be
transferred to the neighbouring
States. Therefore, the Govern-
ment of India ig thinking of

undertaking Central legislation. In
fact, we have circulated the Madras
Act to all the State Governments and
others concerned, to elicit their
opinions, and we are going to intro-
duce legislation in Parliament with
regard to the bidi industry.

Shri Tulshidas Jadhav spoke wel-
coming the provisions of the Bil] but
he has his own local difficulties in
Sholapur where a textile mill has
been closed down. The management,
though they collected the provident
fund shares from the workers, have
not -deposited them with the Govern-
ment. So, the workers are put to a
lot of difficulties. This gubject, name-
ly, the administration of the provident
funds was with the Labour Ministry
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till recently. While it was with the
Labour Ministry, we made some part
payment to the workers. Now, we
understand that the Departmeny of
Socia] Security which is dealing wiih
this subject is considering this matter.
It is understood that they have .
already decided to pay to the workoers
the contribution made by them in
full in spite of the fact that much
of it was not depositeq with the pro-

vident fund authority by the em-
ployers.
Shri Jadhav also referred to the

delayed payments to teachers, ete,
but unfortunately this Act does not
apply to teachers. The teachers have
probably their own method of recover-
ing any delayed or denied payment.
Then the hon. Member made a very
wvaluable suggestion, namely, that the
workers’ wages should be the first
charge on the assets whenever 3 flrm
or a company goes into liquidation.

. Both in the Companies Act and the

Indian Succession Act, sufficiently high
priority is given to the wages of the
workers. 1 hope the Social Secur-
ity Department wil] take into
consideration the valuable suggestion
given by the hon. Member Shri
Jadhav and see that such a provision
is made in the Employees’ Provident
Fund Act.

Shri A. P. Sharmg stoutly opposed
the provisions relating to the Railway
Ministry, In  fact the Railway
Ministry have been deducting in the
same manner as hag been suggested
in the present Bill. All that we have
done is to legalise the deductions that
were being made. In fact, the Publle
Accounts Committee also made a
recommendation to that effect.

Shri A, P. Sharma (Buzar): The
hon. Minister said that whatever the
Railway Ministry had been doing
illegally will be now jegalised. What
action will be taken for the illegal
action in the past?

Shri D. Sanjivayya: I am sorry if
I have given that impression to the
hon. Member. Whatever was being
done, it is given a sort of statutory
backing now.
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Shri Nambiar (Tiruchirapalli): In
that case, what happens is that in all
and sundry cases the officials will try
to deduct from the wages even al a
later date, for counterfeit coins and
so0 on. At the rush in the booking
counter, it may be said that the
booking clerk has received a false
note, not deliberately, but it may be
deducted after sometime, ang it will
be deducted Ifrom his wages at a
subsequent date. This is very hard,
and that is why we do not want that
provision to be incorporated.

Shri D. Sanjivayya: That provision
exists 1n the Pos's and Telegraphs
also. Moreover, as [ said earlier, the
Public Accounts Committee made 3
recommendation that such a provision
should be made in the Payment of
Wages Act.

Shri A. P. Sharma: What about the
fixation of the responsibility? The
people who fix the responsibility may
themselves be responsible for this loss.
But the onus of responsibility may
fal] on the smaller people and the
deduction may be made.

Shri D. Sanjivayya: The adminis-
tration must have fixed the responsi-
bility at various stages. Suppose there
is a booking clerk, he will be res-
ponsible for having received a
counterfeit coin or a note which is
not wvalid.

Shri U. M. Trivedi (Mandsaur): If
he is cheated and the money is stolen
from him, if somebody stealy tle
money and if it is a theft case, who
will be responsible then? That poor
man will be made responsible and
i;ﬂ:'will reimburse the amount from

m!

Shri D. Sanjivayya: If it is stolen,
that iz a different matter, Probably
a case will be registered. There js
no provision with regard to such a
kind of thing.

Bhri A, P. Sharma: Whatever re-
ference I made, I made it regarding
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the loss and damage. In the past,
the administration was required to
prove the responsibility for loss and
damage. But according to this Bill,
it will not be necessary for the
administration to prove that it is the
responsibility of the workers.

Shri D. Sanjivayya: The employee
or the worker is given an opportunity
to say whether this is correct or not.
Therefore, that provision is made.

Shri Sharmp took objection to a
particular provision in the present
Bill, namely, that the State Gowvern-
ment should consult the Central Gov-
ernment whenever they make a noti-
fication with regard to the industries
of the Centra] Government which
have a sort of all-India character.
We wanted this provision particularly
because if an industry which has an
all-India character is going to be
affected by a notification by the State
Government, the Government of India
should know it and should take such
precautions as are necessary to see
that uniformity obtains in all the
States in the industry.

Bhri A, P, Sharma: Who will
decide? Js it the Labour Ministry or
the employing Ministry? If it is the
employing Ministry which is to be
consulted, in that cuse they are the
employers and this concession is not
given in other industries.

Shri D. Sanjivayya: Normally it is
the Labour Ministry which is con-
sulted. But the Labour Ministry in
its turn will certainly consult the
employing Ministry.

o geR T vHEW ([qW)
WEqE WgSd, AW AT T F wgr b
Y 7ol & fad g% frawr & am0
& WL g AF AG g | @ W v
T 91, AR R A sw fFam &
T ¥ et awg sl afs S
u1W 5= % | T Feran #4739 w0
a7 fif F1aem w1 F WA & TG0
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Shri K. N. Pande (Hata): When
a fine is imposed upon a worker, It
is realised first and later if the autho-
rity concerned decides that the fine
was not properly imposed and the
worker was not liable to pay it, then
it is refunded. Why should not the
realisation of the fine be held up till
the fina) decision 1s given by the
appellate au'hority?

Shri D. Sanjivayya: I do not think
it is proper. So far s the fines are
concerned, they should b, paid. With
regard to other things like loss, etc.,
opportunity is given to the person
from whom it is claimed. ‘

=1 gF7 9T FFAT | WEAH AZILY,
& sqqeqT gaT § | SAAEAT T qATA TG
& f5 agi X 9 ara sorg 1 IuF fay
qMAAE qY AgEy A g faar fy
faam & & 1 7@ T w0 v fraw
T § afe gt arer g graT | T
gEw § A mgogdl F A AW
% BT ITTH GIATFA TR EN

WeUw WEAT . A AT FW AT
R
Mr. Speaker: The question is:

“That the Bill further to amend
the Payment of Wages Act, 1938
taken into consideration.”

The motion was adopted.
Mr. Speaker: We shall now take up

the Bill clause by clause. There are
no amendments to clauses 2 to 10.1
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shall put them to the vote of the

House.

Shri Nambiar: No, Sir; I want to
oppose clause 6.
Mr. Speaker: All right. The ques-
tion is:
“That clauses 2 to 5 stand part
of the Bill"”
The motion was adopted.

Clauses 2 to 5 were added to the Bill.
Clause 6— Amendment of Section 7

Shri Nambiar: Sir, I have already
stated my objection. My point is that
the hon. Minis‘er has not applied his
mind fully to this question. On page
3 of the Bill you will find the words
“interest due in respect thereof”. He
gays that “in‘erest due” covers what-
ever interest is due. Why should
there be any necessity to deduct inter-
est on the money advanced to an
employee? Supposing an employee is
given some ‘ravelling gllowance in
advance to undertake a journey and
he completes his journey after some
time, is interest to be deducted for
the travelling allowance tha: was paid
in advance? This was not there in
the parent Act. Why has this been
included now? This point has not
been met by the hon. Minister in his
reply.

Then, on page 4,
reads like this:

“deductions for recovery of
losses sustained by a railway
administration on account of
acceptance by the employed
person of counterfeit or base coins
or mutilated or forged currency
notes;”

I have already raised this point. The
hon. Minister ‘has tried to give an
explanation to this saying that the
Public Accounts Committee wanted
that to be done. Perhaps, the Public
Accounts Committee might have found
put that there were certain deductions

sub-clause (m)

which .could have been made and
they might have made a general
recommendation. Once the Public

Accounts .Committee .makes a general
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recommendation, it is not incumbent
on the part of the Government to
accept it and introduce it straightaway
unless and until the Government has
gone into it in detail to find ou! whe=
ther it is necessary or not. Here, I
would submit, this is not fair. How
is it to be found out how much
money is due from which employee
in lieu of counterfeit or base coins
or forged currency notes? Crores
and crores of rupees are being col-
lected daily from thousands of
counters of the railways for bookingz
passengers and goods. Supposing a
railway employee in a hurry receives
a forged ten rupee note, al] the col-
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lection for the day in different
counters at that station is given to
the station master. The station

master then deposits that amount in
the cash ches: which is taken out later
to the central cash office. If there
after some time that forged ten-
rupee note is found out, even though
employee ‘A’ at the counter received
that note it may happen that you may
decide to deduct that amount from
employee ‘B’ after three or six
months, That is why I say
that it will be unfair.
Employee B’ may not be in a position
to gay whether it was through nis
counter that the forged mnote was
received. All these things will create
complications. That was exactly the
reason why this provision was not
there in the parent Aect. Now, in the
name of introducing some improve-
ment in the Payment of Wages Act
this provision is being introduced
which wil] work to the de'riment of
the employees. That is why you will
find that in the parent Act, section
7 containg only sub-sections (a) ‘o
(b) and sub-sections (m) to (o) are
being introduced as additional sub-
sections. This goes against the
interests of the employees ang that
is why I object to this clause,

The argument that the Government
may advance is that it i a loss to
the exchequer. They may ask, is it
not to be made good? If that is to
be done, it has to be done on the
spot. As I said, what happens is. the
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booking clerk takes the daily collee-
tion to the station master. Suppos-
ing the station master finds out a
foreged note in that day's collection,
he points it out to the clerk. Then
immediately that is made good on
the spot. So the deduction guestion
arises only if the money is received
by the person concerned and deposit-
ed in the eash box, which is found
out later on. That is exactly the
reason why it was not provided
earlier. 1 object to that provision.

Then 1 come to sub-clause (n)

which reads:

“Deductions for  recovery of
losses sustained - by a railway
administration on account of the
failure of the employed person to
invoice, to bill, to collect or to
account for the appropriate
charges due to that administra-
tion, whether in respect of fares,
freight, demurrage, wharfage and
cranage or in respect of sale of
food in catering establishments or
in respect of gale of commodities
in grain shops or otherwise;”

It is all-embracing; everything under
the sun is brought in. It is an omni-
bus amendment under which any mis-
take found out later on could be
thrust on the poor employee and he
could be asked to make good that
amount. It iz a very harsh provision.
Let us take booking. Luggage 1s
booked by a passenger. At the termi-
nal point another set of people weigh
the luggage and find it is a litile more,
which can very well be due to the
defect of the weighing machine. If
the money could not be collected at
the destination from the passenger,
the poor employee who has booked
the luggage is found out and it is
deducted from his wage bill. So, I
submit it is going against the interests
of the workers. Therefore, 1 want all
.these three gub-clauses to be omitted.

Shri U. M, Trivedi: On principle I
support what hag come out from Shri
Nambiar. The provisions contained 1n
sub-clauses (m), (n) and (o) are, to

DECEMBER 1, 1964

of Wages 2674
(Amendment) Bill

say the least, absurd and oppressive
propositions which will very badly
hit the already poorly paid railway
employees. Those of us who have
some knowledge of how the railway
officers work know to our utmost
disgust that the railways officers
jumps on the meck of every railway
employee and squeeze out the lash
farthing from him, trying to make
him more dishonest. The difficulty is,
if he is not left with any money at
the end of the month to feed his
children even though he receives his
wages what is the alternative left for
him is a consideration which always
escapes the attention of the hon.
Minister. I do not understand why it
iz so,

I remember a case where a cheque
for Rs. 2,000 was presented in the
name of D.5. on a false trunk call
It was verified by office and on a
further wverification by a third call a
cheque for Rs. 2,000 was given to the
poor head booking clerk, who receiv-
ed it. Ultimately the cheque was
found to be false. D.S, showed his
hands and asked “why did you cash
it? T cannot do anything in the
matter.” This was the attitude of his
immediate superior who had the
power to dismiss or remove him from
service even though he was himself
at fault. So, that Rs. 2,000 was
recovered from this young man. He
hag to pay it by selling the orna-
ments that his wife had brought as
Sreedan as well as his own property
and now he has become a pauper.

Do you want such instances to go
on? So, I vehemently protest against
the inclusion of these three sub-
clauses (m), (n) and (o). 1 hope
they will be dropped by the Minister.
Then, it is very difficult to find out
even for experts whether a currency
note is a counterfeit or forgery.
There are clever forgeries which ulti-
mately get detected in the State Bank.
After they are detected by the State
Bank a year or a year and a half
hence, the booking clerk through
whom this note was received is psk-
ed to make good the amount as
“deduction for recovery of losses
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sustained by a railway administra-
tion on account of acceptance by the
employed person of counterfeit or
base colns or mutilated or forged
currency notes”, It is a clear case
of forgery by an outsider. There is
absolutely- no question of any negli-
gence on his part; there is no mal-
feasance or non-feasance on his part.
Yet you try to recover this money
from the poor railway employee by
depriving him of his wage. |

If the Government has got a case,

let Government go before a court of-

law and file a suit; let the right be
determined by a court of law as a
civil right. The court will determine
whether there is the question of
negligence or not. On the one hand,
Government refuses to pay any money
on torts if it is committed by a Gov-
ernment department, because of a
recent ruling on this question; on the
other, when a railway employee, an
individual. does something which 1s
not even tort, that poor and ignorant
fellow is asked to make good the
full amount.

Very recently [ had occasion to
preside over the meeting of the Com-
mercial Clerks’' Associatlon and I
received a long memorandum from
them. These are the people who will
be hit by this provision, the poor
commercial clerks, the lowest paid
and the most heavily worked officers,
who work for hours together and
who help you earn money through
their salesmanship. On these poor
people you want to impose this
penalty by the backdoor. It is an
abominable measure on any principle
and by any standards and It should
not be put on the statute book.

Then I will draw your attention to
sub-clause (o) which says:

“deductions for recovery of
losses sustained by a rallway
administration on account of any
rebates or refunds incorrectly
granted by the employed person
where such loss is directly attri-
butable to his neglect or default”.

1672 (Ai) LSD—S.
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Who will determine this neglect or
default? Have you got any machin-
ery? No. Who will determine it?
The officer concerned. The officer will
try to gave his neck; he will ultimate-
ly trace it to somebody, some poor
clerk. -

I will give you an instance. Very
recently a whole safe weighing geven
maundg was stolen by some thieves.
It was said to have been stolen
between Neemuch and Ajmer. There
was an inquiry by the policy and the
police as usua] gaid:

ME MR IAITE, ME AL AT

The poor guard was dragged into the
enquiry angd the money was tried to
be recovered from him. As the money
could not be recovered from him, he
wag removed from servicee. He lost
his job. Now it is found that the safe
was stolen from the running train
between Ratlam and Neemuch and
not between Neemuch ang Ajmer and
it is safely lying in a well. A whole
safe weighing seven maunds, when it
was stolen could not be detected and
yet the poor guard got it in his neck.

The hon. Minister should take into
consideration these instances Who
has recommended this law? It is
something which is incomprehensible
to me? I would guggest that you, as
representative of this country, as the
Minister who is handling this gitua-
tion, have got a responsibility towards
the workers also; you are not res-
ponsible merely to get more money,
squeeze more money from the poor
man. Therefore, T would appeal to
you, and through you to the Ministry,

to look into this matter and omit
these provisions.
Shri Ranga (Chittoor): I support

the plea for the omission of these
sub-clauses (m), (n) and (o). When
the original Act was introduced here
as a Bill in the Central Assembly I
had the privilege of taking part in
the discussions. .1t was intended
purely as a measure to protect the
interests of the workers, not ag a
punitive measure, gs implied in these
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three sub-clauses. Jf the Railways
wish to prevent this kind of pilferage
or wilful mischief, they should come
forward with some legislation, take
this House into confidence and ask
for its approval. I do not see any
reason why my hon. friend, who is
in charge of labour and who is
specially charged with the task of
protecting the interests of labour and
not penalising them, should have come
forward with these sub-clauses also
in this Bill. I do not know how he
came to be advised so badly and so-
wrongly.

Thirdly, it is not proper that these
railway employees should be saddled
with these penalties and pains be-
cause, as my hon, friend, Shri Trivedi,
has said, it may quite happen that for
no fault of their own they may come
to lose their whole monthly salary,
or maybe, over a period also. So, it is
better if my hon. friend would be
good enough to agree to this sugges-
tion to drop these three sub-clauses
now and, if found necessary later on,
to advise the Railway Ministry to
come forward with the necessary
legislation.

Shri E. N. Pande: Sir, although I
do not oppose these sub-clauses that
have been introduced here, we have
to go into the merits of the case. It
is very hard on the workers. There
may be some bona fide cases; there
may be some pilferage or loss incur-
red by the Railways not due to the
fault of the employees or because of
something which was beyond the
control of the employee. For that
if he is penalised

Mr. Speaker: Why did it not strike
any hon. Member to send in an
amendment for the omission of these
sub-clauses?

Shri K. N. Pande: I am sorry, 1 was
not here. I came only today.

_Slu-l A. P. Sharma: I had an inten-
fion to do so, but I am sorry, I did
not.
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Mr. Speaker: Who prevented him?
The hon. Members support the other
sub-clauses but they oppose sub-
clauses (m), (n) and (o).

Shri A. P. Sharma: The reason is
this.

Mr, Speaker: I follow the reason.
I also appreciate the extent of that
feeling, but either they have to
oppose the whole clause or accept
these also.

Shri Nambiar: I requested the hon.
Minister yesterday that he could
move an amendment himself.

Shri K. N. Pande: 1 suggested in
the beginning that if the final autho-
rity also decides against the employee
concerned, he should be required to
pay that amount and till 5 decision is
given by the authority concerned the
matter of realisation should be held
in abeyance so that he will get an
opportunity to put his case before the
authority. I was not here, I am sorry,
otherwise I would have given notice
of an amendment.

Shri A. P. sharma: In my speech
while generally supporting the other
amendments, [ also pointed out that
the addition of these sub-clauses was
not necessary because already there
is a provision about deduction of
losses and damages directly attribut-
able to the fault of the employee.
That should have been enough. Ac-
cording to the original Act, up till
now a show-cause notice was, in
practice, issued and the responsibility
of the employee had to be establish-
ed. According to this what wil?
happen is this that deduction will be
made without asking the reason.
They have, for example, referred to
the catering department. You can
yourself imagine that whenever there
is breakage of crockery or something
like that, in most cases in the running
train and even ip restaurants it is
beyond the control of the employees.
Sometimes some passengers come,
clash and the damage takeg place and
the employee is made responsible for
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the damage. Therefore the addition
of these three sub-clausgeg is definitely
against the interest of the employees.

I know the Department and, as I
pointed out yesterday in my speech,
the Railway Department ang most of
the employing ministries, who are
very keen to apply these rules
against the employees, have not been
able to implement the Industrial Dis-
putes Act through which the em-
ployees can get justice, as it is done
in the case of other employees in the
private sector. Therefore 1 also hold
the same opinion ag other hon. Mem-
bers. Yesterday also I requested the
hon. Minister to consider this and, if
necessary, consult the labour and
later on come with an amendment.

Mr, Speaker: Al] the labour leaders
are united. Now, the hon. Labour
Minister,

Shri D Sanjivayya: Including Pro-
fessor Ranga.

Shri Nambiar: Labour plus politi-
cal leaders.

The Minister. of Rehabilitation
(Shri Tyagl): Why not apply this to
all the Gowvernment servants?

Shri D. Samjivayya: In the original
Act in section 7(2) provision is
already made for certain deductions.
It is not as though this Bill is intend-
ed to give protection to the workers
only; it is also giving, to a certain
extent, protection to the properties in
charge of which the workers are
placed. Under section 7(2) of the
original Act, according to sub-clause
(a) fines could be deducted; accord-
ing to sub-clause (b) deduction for

absence from duty could be
made and so  op and 50
forth up to  sub-clause (k).

They are there and we have added
only sub-clauses (1), (m), (n) and
(0). With regard to sub-clause (1)
they will have no objection because
they also welcomed the provision
since we are providing for loans for
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house construction, for purchase of
cycle etc. Therefore it is in their
own interest and, naturally, they
were wanting to have such loans.

With regarq to the other sub-
clauses to which objection has been
taken namely, sub-clauses (m), (n)
and (o), I would like to say that the
employed are specifically entrusted
with certain jobs or work. If, on
account of the neglect of work by
those employed, loss is caused, should
not the management have an autho-
rity to deduct such loss? In fact, in
practice the railway administration
have been deducting that. If there
is no provision in the Act and if the
railway administration continueg to do
that, naturally, the relationship bet-
ween the management and the em-
ployeq wil] not be very cordial.

Moreover, the Public Accounts
Committee, as I stated earlier, has
also recommended that such a provi-
sion should be made because the
railway administration is losing.

Shri Nambiar: A very weak argu-
ment.

Shri A. P. Sharma: It has already
been pointed out that there is no con-
sideration

Mr. Speaker: After the reply of the
Minister there is no argument. The
question is:

“That clause 6 stand part of the
Bill".
The motion was adopted.
Clause 6 was added to the Bill,
Clauses 7 to 10 were added to the Bill.

Clause 11— (Amendment of section
14)

Amendment made:
Page 6, line 13,—
after “industrial establishment'
insert—

“at any
(1)

reasonable time'.

(Shri R. K. Malviyay
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Mr. Speaker:

“That clause 11, as
stand part of the Bill"

The question:

amended,

The motion was edopted.

Clause 11, as amended, was added to
the Bill,

Clauses 12 to 22 were added to the
Bill.

Clause 1, the Enacting Formula and
the Tjtle were added to the Bill

Shri D, Sanjivayya:

*“That the Bill, as amended, be
passed.”

Mr. Speaker; Motion moved:

“That the Bill, as amended, be
passed.”

Shri Ramga: 1 am glad that this
Bill has been brought before wus and
is about to be passed. I only wish
my hon. friend the Labour Minister,
had been permitted by his friend to
agree to the suggestion that we had
made just now. Unfortunately, he did
not find it possible to accept it. That
is a great pity.

Sir, I move:

But, apart from that, it is a wonder
how it is that though the Internatio-
nal Labour Organisation has recom-
mended, through a Convention more
than 15 years ago, against the conti-
nuance of contractual labour system,
till now the Government has been
remiss in this regard and have not
been able to abolish this system in
all sectors of employment in our
country. I think they may have some
good reasons for not having been able
to abolish it till now. But I do think
that it is high time that they should,
if necessary, appoint a small study
committee or a group and get this par-
ticular matter studied and find out to
what extent they can work towards
the elimination of thig system and in
that way afford the necessary protec-
tion to our labour.

T am glad that this Bill seeks to
extend the protection of this Act to
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the increasing number of workers who
are now employed in this road trans-
port systems. For a very long time
this has been creating avenues of em-
ployment and larger and larger num-
ber of people have come under it. But
unfortunately they have not been
given this protection. That has caused
a lot of loss to a number of workers
as much because of the mala fide acti-
vities of some employers as because
of the smallness of investment made
by some employvers and when they
came to grief in that industry, they
were not in a position to pay their
employees properly and fully.

So, on the whole it is a good Bill
and I welcome it but with that reser-
vation that an opportunity should be
taken by the Gowvernment to re-exa-
mine against about the possibility for
re-phrasing those three sub-clauses,
(m), (n) and (o), of clause 6 in such
a manner that the harm that they are
capable of doing to the workers can
be minimised, if not eliminated. With
these words, I support this Bill.

Shri Dinen Bhattacharya (Seram-
pore): Mr. Speaker, Sir, as regards
clause 10, a provision 13A after Sec-
tion 13 has been added saying that
every employer shall maintain these
registers and records. [ support these
things. But in this respect I may
point out that the leave wages, the
medical leave wages and casual leave
wages, are also the wages and, if so,
1 suggest that those wages also should
be recorded. This is what has been
found quite often. In case an em-
ployer refuses to pay the leave wages
to any employee this is what happens.
Where is he to go? If he goes to the
Inspector of Factories, he tells him
just to go to the Labour Commissioner
who will deal with this matter.

Mr. Speaker: This is the third-
reading stage. He should confine him-
self only to the submission of argu-
ments either in support of the Bill or
for the rejection of the Bill.

Shri Dinen Bhattacharya: T'he;re are
very serious loopholes in the Bill
due to which workers are suffering.
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Mr. Speaker: That must have been
brought to the notice of the Minister
at the second-reading stage of the
Bill. If there have been any amend-
ments made, then only the case arises
and he might say that those might
have been accepted. '

Shri Dinen Bhattacharya: At the
second-reading stage, I tried to catch
your eye but unfortunately I could not
get an opportunity.

Mr. Speaker: There are certain un-
fortunate things that happen

Shri Dinen Bhattacharya: Then, [
come to another point. The time-limit
has beep extended within which time
an employee may apply for his dues.
But where is the provision under
which an employer is bound to pay
the wages to his employees within a
certain time-limit? What is taking
place throughout the country? Where
there is a legal strike, the employer
refuses to pay the wages to the work-
men in due time and in case of lock-

out also the same thing is taking
place. Only yesterday, I came back
from Calcutta. There has been

a lock-out in the Lagon Jute Engineer-
ing works in Bhadreswar area of my
constituency for a very simple reason
that a worker was smoking a cigarette
and he was asked by the Manager as
to why he was standing there and
smoking a cigarette when he was
smoking a cigarette in the specified
area allotted for the smoking by the
workers. But even then the Manager
charge-sheeted the worker and ulti-
mately as a result of that the workers
protested and because the workers
protested the management declared a
lock out. Now the management is

refusing to pay the wages to the
workers in due time.
Mr. Speaker: Order, order. I may

again repeat that he should confine
himself to the general aspects of the
Bill.

Shri Dimen Bhattacharya: There
should be such a provision which may
compel the maangemani to pay the

AGRAHAYANA 10, 1886 (SAKA)

of Wages 2684

(Amendment) Bill
wages within a certain limited time.
The worker was just smoking a
cigarette in a place which is specially
allotted for the workers where they
may smoke cigarettes. But I do not
know why it enraged or infuriated the
manager that he took him to task and
as a result the workers protested and
because the workers protested, the
management declared a lock-out in
the factory and now they are refusing
to pay their wages. In my consti-
tuency, the workers came to me day
before yesterday but the management
is adamant. My point in this respect is
that there should be a time.limit for
the payment of wages also. In many
cases . . ,

Mr. Speaker: I would read Rule 94
to the hon. Member:

“The discussion on a motion that
the Bill or the Bill as amended, as
the case may be, be passed shall
be confined to the submission of
arguments either in support of the
Bill or for the rejection of the
Bill.”

He should either say it should be
passed or it should be rejected.

Shri Dirmen Bhattacharya: There is
no via media: I am supporting a
part of it and opposing some other
part of it.

Mr. Speaker: He cannot go into the
details at this moment.

Shri Dinen Bhattacharya: I am not
going into the details. I am only sub-
mitting to the hon. Minister to see
that in future such provisions may be
brought in.

Shri K. N. Pande:
the Bill has been adopted by the
House., But in this connection I want
to bring this to the notice of the hon.
Minister. About those objectionable
clauses that have been adopted, he has

I am happy that

taken the shelter under the recom-
mendation of the Public Accounts
Committee. The Public Accounts

Committee is a respectable Commit-
tee—there is no doubt sbout it—and
we have to respect its recommenda-
%ions. 1 know that many recofowen-
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dations of the Public Accounts om-
mittee and also of the Estimates Com-
mitee have not been implemented by
the departments concerned because of
some reason or the other. Here there
was a vital question whether the exe-
cutive should also be armed wtih the
powers of judiciary.

Mr. Speaker: When the Government
differs from a recommendation, it
does not implement it; when the
Government agrees with a recommen-
dation, it implements it.

Shri K. N, Pande: Sir, before bring-
ing in any legislation, any such Bill
before the House, the practice of the
Ministry has been to bring in all those
things before the Indian Labour Con-
ference or the Standing Committee in
order to know the opinion of the par-
ties concerned also. I do not think in
this case the opinion of the Indian
Labour Conference and the parties
concerned has been taken. I think in
future they will take their opinion
also and, of course, there is no ques-
tion of the parties concerned rejecting
or accepting it. In any case, the Bills
have to be brought here before the
House, and this is the supreme body
where a Bill can be approved or re-
jected. But the practice has been
that they have been taking the advice
of these bodies. But it was denied
this time. I do not know what was
the reason. But in future, I want that
after the Bill comes into operation,
the Minister concerned will kindly
realise the difficulties of the workers
and try to meodify it again, if possible.

Shri Nambiar; My submission is
that T make a general support to the
Bill, but not full support. 'The reason
why it is not full is because T feel....

Mr. Speaker: The question here is
whether it should be passed or reject-
ed.

Shri Nambiar: I am commenting on
that point. I cannot give full support
because. .
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Mr. Speaker: Therefore, it should
neither be passed nor rejected

Shri Nambiar; In the end I will
say what is to be done. My submis-
sion is this, that with regard to the
addition of these three sub-clauses, it
looks as if this is a measure which has

been brought against the railway
people.

Mr., Speaker: He has argued that
twice.

Shri Nambiar: 1 have some fresh
point, Sir.

The point is whether it is necessary
to have such a thing here in the sta-
tute-book. The railway employeas
are governed by the Railway Ser-
vants’ Conduct Rules, and whatever
be the failure, commission or omis-
sion, there are provisions to deal with
them separately. In a labour statute,
in which the country should see that
labour is given due consideration, in

such a statute whether this portion
should be there, singling
out the railway employees

and bringing them  here, is  the
question. Whereas in the government
service there are several other varie-
ties of employees whose case is not
brought in here, in this amendment
only the railway employees are brought
in. This shows the peculiar attitude
towards railway employees or of a
feeling of a witch-hunt against them.
That is why it looks strange and out
of the way. It is not a general clause,
that wherever an employee is re-
ceiving a coin which is counterfeit or
anything—applicable to all employees
—the amount can be deducted. It is
not a general clause like that. But it
is particularly mentioning the railway
employees.

Mr. Speaker: Tt has been said that
it is already there in P. & T.

Shri Nambiar. Not in this Act.
Then, he could have brought in the
P. & T. also. But he does not. And
I don't want him to do that, There
are 12 lakhs of railway employees
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and their feeling will be that some-
thing is being done against them in
labour legislation also. They are
getting it at the hands of the railway
administration separately.

So it looks a very strange and a very
bad thing to bring it on the statute-
book, and that is why I object to it
If the money is to be correctly repaid,
it has been repaid all these years.
‘There is no objection. -So I cannot
give full support. However, Sir, I am
in your hands.. ..

Mr. Speaker: 1 am not asking him
to say one way or the other. He has
his own vote and he might exercise it
in the way he likes.

=Y amare fag (FTAT) @ AEgw
wgrRy, sigf aF faw &7 9vaew 2, W@
aga wvor § | fafaees age Y @@
o qarcFaTs & | ara W g =fE,
afeq zaw 7z &% g frar @ fF
& &1 Fq7 frgre 26 ) G A &
for 7 & &1 =1 37 forat 3w g=at
& wfasy & @19 qteds AL &, IAHT
qAETTE & /14 faears & & 0 qA
difoar 5 aF o9 Fw< gay fear
qhzar &, a4t ¥ ¥ foard 7@t
AT &, A1 IaH 597 70 | N AT 0%
T T fEar 4r | AEET A AW
grst a%3 foar | & qumar g fF =
<@ & F T A at & whwey ¥ AT
qTeF TG T | F 27 Smd, S
9 ¥ amq §9 Wegamea o A Tfed
Fifs g% =i Fwafasar A &
a1 Aol wmar w9 2 faar w1 ag]
IUEHT GAT § 99 AE0 FL 97w F, /v
ag TV IHIC T 74T | AT I O e
& sgarear §, W ¥ faa & foF qEt
FEr & o waT famr wor Y gt et |
& wfea et 1 Foiaeg @ a7 | gafed
T8 9T S & A FF 3T awd
F a1 & faw gvor 7€ & | § Fgar
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Shri D. Samjivayya: Sir, coming to
the point raised by the hon. Member
Shri Nambiar, I would like to point
out the fallacy in his argument. He is
appealing, and he thinks that rail-
ways have been singled out and that
this provision is made for that pur-
pose. In fact, the Payment of Wages
Act applies to the railways alone,
not to the others. Of course,
as regardg the P & T, ths Act
applies only to certain industrial es-
tablishments under thy P. & T. There-
fore, the P & T as such cannot be
brought under this Act, and it is not
applicable also.

Shri Nambiar: ] am not for bring-
ing in that also. I may not be mis-
understood. I am not for bringing in
the P & T here. I am for taking it
away so far as the railways are con-
cerned.

Shri D. Sanjivayya: When the pay-
ment of Wages Act applies to the
railways, including loco sheds as de-
sired by Shri Nambiar, I do not know
why he is objecting to the deduction.
The deductions relate to all the em-
ployees to whom the provisions of this
Act apply. Therefore, though these
three clauses—sub-clauses (m), (n)
and (o)—specifically apply to rail-
ways, there are other clauses which
apply to other workers covered by
this Act.

Moreover 1 would like to point out
as to what has been provided under
clause 7. Sub-section (1A) of section
10 says:

“A deduction shall not be made
under clause (c) or clause (m)
or clause (n) or clause (o) of
sub-section (2) of section 7 until
the employed person has been
given an opportunity of showing
cause against the deduction, or
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otherwise than in accordance with
such procedure as may be pres-
cribed for the making of such
deductions.”

Therefore, there is a safeguard also.
Coming to the points raised by the
hon. Member Prof. Ranga, he wanted
that some action should be taken
with regard to regulating or abolish-
ing contract labour.

In fact, g Bill ig almost ready. On
the 9th ang 10th of this month the
Standing Labour Committee is meet-
ing and will be considering this par-
ticular question, and thereafter legis-
lation will be introduced.

Shri Nambiar: A Resolution is also
coming on the 11th.

Shri D. Sanjivayya: Probably. The
Bill will be introduced shortly in this
House,

The other point that Prof. Ranga
raised related to road transport wor-
kers. In fact, we have brought them
under the purview of this Act by this
amendment.

Then, the hon. Member Shri Dinen
Bhattacharya was referring to va-
rious points, whether sick leave pay,
etc. could be recovered wunder the
Payment of Wages Act. In fact, this
Act, the Payment of Wages Act, ap-
plies to all payments due to the wor-
ker. But he raised anofher very tick-
lish point, namely, the salaries or
wages of the workers during the
period of strike. That is dependent
on several factors. If the strike is
ultimately declareq illegal, to what
extent they are entitled to wages etc.,
that question has to be decided. (In-
terruption). If subsequently it is de-
cided that the workers who were on
strike are eligible for payment of
back wages, then recovery of the
wages will be covered by this Act.

Shri Nambiar: That is done in one
out of a thousang cases.

-
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Shri D, Sanjivayya: Then Shri
K. N, Pande raised a valid point. He
said that these amendments were not
placed before any tripartite body like
the Indian Labour Conference or the
Standing Labour Committee. In
fact, the practice has been that when-
ever any labour legislation is thought
of, we consult these tripartite bodies.
We have not specifically placed these
ameridments or the proposals for this
amendment before any tripatite body
but we have consulted all of them
and we have got their views with us,
and taking into consideration those
views alone we came to a sort of final
conclusion before introducing the Bill.

Sir, I have nothing more to say.
Mr, Speaker: The question is:

“That the Bill, as amended, be
passed.”

The motion wag adopted,

13,19 hrs,

WEALTH-TAX

(AMENDMENT}
BILL

The Minister of Finance
T. Krishnamachari):
move: *

(Shri T.
Mr. Speaker, I

“That the Bill further to amend
the Wealth-tax Act, 1957, be taken
into consideration.”

The Wealth-tax Act, 1957 follows
the pattern of the Income-tax Act,
1922. As the House is aware, the
law relating to income-tax has been
recodified by the Income-tax Act,
1961 and several changes of form and
substance have been made in that
Act with a view notably to checking
avoidance and evasion of tax more
effectively and ensuring prompt collec-
tion of tax and granting of prompt
refunds. It is necessary thaf the pro-
visions of the Income-tax Act per-
talning to collection and recovery of
tax, to the grant of refunds and to
the checking of evasion of tax should
be adopted for wealth-tax purposes
ag well,

*Moved with the recommmendation of the President.
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It would be recalled that the In-
come-tax Act, 1961 incorporates a
number of provisions relating to as-
sessments, appeals and collection of
tax based on the recommendations of
the Direct Taxes Administration En-
quiry Committee of which my collea-
gue Mr. Tyagi was the Chairman.
Some of those recommendations ap-
ply as much to wealth-tax as to in-
come-tax and can be usefully adopted
for purposes of wealth-tax.

Opportunity has also been taken to
introduce a few amendments which
have been found necessary in the light
of experience gained in the operation
of the Wealth-tax Act during the
last geven years.

1 may say that roughly about 40
clauses pertain to amending the
Wealth-tax Act in order to bring it in
line with the Income-tax Act. Only
about nine clauses are those that
refer to amendments outside. I have
no desire to trouble the House with
these formal amendments. A large
number of the provisions proposed in
the Bill are based on the correspond-
ing provisions ag I said earlier, of the
Income-tax Act. The more important
of these provisions to which I would
refer are ag follows:

The existing provisions of the
Wealth-tax Act, under which assets
transferred by an assessee to his wife
or minor child are includible in his
net wealth, are proposed fo be made
broad-based, as in the case of Income-
tax Act, In order to defat transfers
of assets made to defraud revenue,
it is provided that assets transferred
by either spouse to the other or to the
minor children not only directly but
indirectly as well, otherwise than for
adequate consideration, would be in-
cludible in the not wealh of the trans-
feror. Likewise, the value of the as-
sets transferred for the deferred bene-
fit of the assessee or his or her spouse
or minor children will also be includ-
ed in the assessee’s net wealth. In
view, however, of the heavy incidence
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of gif-tax as a resut of the increase
in rates made by the Finance Act,
1964 it I3 proposed ta move an
amendment that the value of such as-
sets will not be included in the net
wealth, if gift-tax is either chargeable
in respect of their transfer or if such
transfer is speciﬁcal.ly exempt under
the provisions of the Gift-tax Act.
This benefit will be given to the trans-
fers chargeable to gift-tax in the as-
sessment year 1964-65 or a later year.

One of the recommendations of the
Direct Taxes Administration Enquiry
Committee specifically relating to
wealth-tax was regarding deduction
from the net wealth of taxes which
an assessee was disputing in appeal.
Under the present law, taxes which
are outstanding on the valuation date
and which are claimed by the assessee
as not being payable by him in ap-
peal, revision or other proceeding,
and taxes which are outstanding for
more than 12 months on the valuation
date for any other reason, will not be
treated as debts and will, therefore,
not be allowed as deduction in com-
puting the net wealth. In pursuance of
the recommendation of the Direct
Taxes Administration Enquiry Com-
mittee it is now provided that if the
assessee pays the disputed taxes with-
in six months of the decision in first
appeal or revision, the Wealth-tax
Officer will rectify the relevant asses-
sment and allow deduction of ‘such
taxes which had not been earlier de-
ducted.

The provisions relating to penalties
and prosecutions have been recast on
the lineg of the Income-tax Act. A
minimum penalty of 20 per cent of
the tax sought to be evaded is provid-
ed for concealment, while the maxi-
mum penalty remains the same as
before. Minimum penalties are also
prescribeq for failure to furnish re-
turn of net wealth or for failure to
comply with notices for production
of evidence. The provisions relating
to prosecutions are made more strin-
gent by extending punishment for
false verification of the return to ri-
gorous imprisonment for two years
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instead of simple imprisonment for
one year as at present. Such impri-
sonment shall not be less than six
months unless there are special and
adequate reasons to the contrary to
be recorded by the court. Similar
punishment is also provided for per-
sons who abet or induce furnishing of
false particulars of net wealth. At
the same time, in order to encourage
persons to come forward with evi-
dence of concealment, the Central
Government will have power to grant

immunity from prosecution to such
persons in suitable cases. The im-
munity is, however, liable to be
withdrawn if it is found that the

terms of its grant are not observed by
the person concerned or if he is found
to be wilfully concealing anything or
to be giving false evidence.

Hon, Members will recall that by
the Finance Act, 1964, a provision has
been made for self-assessment by the
assessee ynder the Income-tax Act
1961. A similar provision has now
been made in the Wealth-tax Act,

whereby an assessee is required to
“a self-contained code for the purpose

pay suo motu tax on the basis of his
return if the tax payable exceeds Rs.
500. A provsional assessment can
‘also be made as in the Income-tax
Act.

Rights of appeal are provided
against all orders adverse to an as-
sessee, for example, oredrs of rectifi-
cation, orders imposing penalty on de-
faulters for non-payment of tax on
the basis of self-assessment, orders
imposing fine for non-compliance with
summons issued, and an order treat-
ing a person as an agent of 3 non-
resident. Provision is also made for
the filing of a memorandum of cross-
objections by the assessee or the De-
partment when the opposite party
has gone in appeal to the Appellate
Tribunal. The Appellate Assistant
Commissioner is empowered to re-
view the wealth-tax assessment in
apeal before him and emhance the as-
sessment, if necessary, in respect of
matters considered by the Wealth-
tax Officer, even if the issues were
not raised in appeal before him by
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the appellant. The provisions relat-
ing to valuers are also brought in
line with the provisiong of the In-
come-tax Act as amended by the
Finance Act, 1964 A direct reference
may be made to the Supreme Court
by the Appellate Tribunal in a case
where there exists a conflict of
decisions of different High Courts.

The provisions relating to refunds
have been recast to ensure refunds
being granteq promptly. Where a re-
fund is due to an assessee and the
Wealth-tax Officer does not grant re-
fund within a period of six months
from the date of the order resulting
in the refund, the Central Govern-
ment shall pay to the assessee simple
interest at four per cent per annum
on the amount of the refund due. Si-
milar interest will also be payable
where, under certain circumstneces,
the refund is withheld to safeguard
the interestz of revenue.

The Income-tax Act, 1961 contains

of recovery of income-tax. These pro-
visions will now apply mutatis mu-
tandis for the purpose of the Wealth-
tax Act. It is no doubt necessary to
discourage persons from transferring
property to defraud revenue. Such
transfers shall be void against the
claim of revenue unless it is made
for wvaluable consideration and with-
out notice of the pendency of pro-
ceedings under the Act. A  similar
provsion already exists under the In-
come-tax Act.

in order that the machinery for
countering tax evasion will be more
effective, Wealth-tax Officers as well
as other authorities under the Wealth-
tax Act will have powers for search
and seizure, as under the Income-tax
Act. Wealth-tax authorities will be
able to fine witnesses who do not
comply with their requisition to ap-
pear before them or produce evi-
dence, They can also impound docu-
ments produced before them.
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Hardship is often causeq where an
assessee pays wealth-tax both in India
as well as in a foreign country in res-
pect of the value of the same assets.
“To obviate this hardship, Government
will have powers to enter into agree-
ments to avoid double taxation with
a reciprocal basis and also to provide
for grant of unilateral relief in res-
pect of the valuge of assets in a coun-
try with which such an agreement nas
not been entered into. These provi-
sions are in line with the correspond-
ing provisions in the Income-tax Act.

1 shall now briefly refer to a few
of the other provisiong which have
been found to be necessary. At pre=-
sent the computation of the mnet
wealth of an assessee is based on
market value of his assets. Exper-
ence has shown that there is conside-
rable divergence as to valuation made
by different valuers, by different
wealth-tax authorities as well as by
the Appellate Tribunal. It is there-
fore, necessary to empower the Central
Boarg of Direct Taxes to make rules
in regard to the wvaluation of assets.
The rules will provide for the valua-
tion of assets on an equitable basis.

There is no specific provision at
present for the assessment of execu-
tors who administer the estate of a

deceased person. Such a  provision
has now been made. and this also
clarifies that where there is more
than one executor, the executors

shall be assessed as an individual for
the purposes of wealth-tax. The status
of the executors as regards residence
and citizenship would be the same as
that of the deceased person on the
valuation date immediately preceding
hie death.

As hon. Members would be aware,
the wealth-tax is an important part
of our integrated tax structure. The
present Bill is intended to mould the
Wealth-tax Act to fit into the general
scheme of direct taxes.

Sir, I move.
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Mr. Speaker: Motion moved:

“That the Bill further to amend
the Wealth-tax Act, 1957 be taken
into consideration.”

Five hours have been allotted for
this Bill. May I know how much
time hon. Members would ke to
have for the general discussion?

Some Hon. Members: 3 hours for
the general discussion and two hours
for the other stages,

Mr. Speaker: All right, we shall
have 3 hours for the general discus-
sion, and the balance of the time for

clause-by-clause consideration and
the third reading.
Shri M. R. Masani (Rajkot): As

the hon. Minister has explained, this
is a Bill to make more effective the

collection of wealth-tax. QOur ap-
proach to the wealth-tax is well
known.

13.29 hrs.

[Mr. DEPUTY-SPEAKRER in the Chairl

We have no objection in principle
to the wealth-tax or to a tax on
wealth. But, unfortunately, this
wealth-tax as implemented in the
last few years has been torn out of
context.

This idea of an integrated tax struc-
ture was borrowed from Professor
Kaldor. Professor Kaldor had made
it very clear that, if this country was
to follow his advice in goirg in for
wealth-tax, expenditure tax and the
other taxes recommended by him, a
pre-condition of such a reform should
be that there would be a ~riling on
income-tax, and that the income-tax
should in no case exceed seven annas
in the rupee for tha highest slabs.

In other words, he wanted to tax idle
wealth on the one hand, givine in-
centives for those who have income
and would use it productivel, by
means of drastic relief on the ‘other.
What has been done is to proviae the
worst of both worlds. While addi-
tional burdens in direct taxa‘ion have
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been placed on the shoulders of those
who produce, the relief that was en-
visaged by Prof. Kaldor to stimulate
productive enterprise was overlooked.
That is why, while not opposed in
principle to a tax on wealth, we fram
these Benches voted against the Wea-
1th Tax as a whole, because we feel
that the total burden of direct taxa-
tion, of which this is a part, is not
only excessive but ig such that it is
hurtful to the economy of this coun-
iry.

We are not concernedq with a few
rich individuals here and there who
may have wealth. They are welcome
to it. So far as we are concerned, if
Government desires to tax them, we
are not going to shed any tears over
a few very rich people. But what
we are concerned about is the effect
of this on capital formation in this
country.

Wealth is a good thing. Wealth that
is productively used is for the benc-
fit of this country, and when weallh
is taxed in this excessive and vindic-
tive manner, as it is today, then the
capital formation that this country so
badly requires is impeded and harm-
ed. Therefore, the effect of the wealth
tax on the economic growth of this
country and the rate of growth is aa-
verse and deleterious.

It seems from this Bil] that the
Government have learnt no lessun
from the mistakes they made during
the last Budget. That Budeget was a
disastrous budget for this country. It
hag retarded the development af our
economy In the last few months aud
the cause of much of the mischiel
from which this ecuntry today suffers
—the foog shortage and inflation—is
to be found in that bad budget that
was passed by this House during the
last Budget session, One would have
thought that having done this great
harm, those concerned would have
been conténit to leave things alone,
i# not to draw in théir horms end
admit their mistakes at least to keep
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quiet and not to add to the damage
done. But this additional pinprick—
this Rill is nothing but an additional
pinprick—shows that that vindicti-
veness and that folly of the last
Budget are still intact, and persis-
tence in that error is still shown in
this Bill.

This Bill is nothing but a reflection
of primitive and outmoded socialist
ideas that have been thrown on the
scrapheap by advanceq socialist par-
ties like the German Social Demo-
crats, even the British Labour Party
and many others,

We have an entirely different ap-
proach from that of the Treasury
Benches. We do want welfare. We
want a better life for the mass of the
people, and particularly for those
who are the poorest. But 1o want
welfare is one thing and to want a
Welfare State is another. Because, as
my friend, Jaya Prakash, has quite
r:ghtly descnbed it, the Welfare State
is “a creeping paralysis” that des-
troys the whole economy of the coun-
try. In other words, welfare and State
are a contradiction. There is nothing
welfare about a state. The state is
primarily an engine of rule, it is an
engine of control, a police mechanism,
and a police mechanism is essentially
not meant for welfare. Welfare comes
from the production in a society of
an ample measure of goods and ser-
vices which the people can enjoy. If
you want welfare, if you want to
wage a war on poverty and want, as
we want to, then we want welfare,
but we want it through 3 modern in-.
dustrial society.

In a modern industrial society—
and this is increasingly true of even of”
communist countries like Yugoslavia,
Poland and now Soviet Russia, where
the ideas of Prof. Lieberman, of pro-
fit motive only through some
measure of competition, were beihg
progressively aécepted under the-
Khruschev regime and even mere
rapidly under the Kosygin regime-
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—we want new ideas, we want
new technique, we want new
equipment to be harnessed to the
good of the people of this country.
We do not want to adopt, as the pre-
sent Government is adopting, discard-
ed techniques and discarded ideas
from other countries.

Our people do not object to wealth.
Our people want wealth. The poor
people wan to be well off.

Shri Nambiar (Tiruchirapalli): How
can all be wealthy?

Shri M, R. Masani: True, not even
in Soviet Russia does that exist. But
we want more and more people to be
wealthy. We want a property-own-
ing democracy, such as we find today
in Scandinavia, in Switzerland, in
Australia, in New Zealand in Ger-
many, Britain and America. We want
more and more people to have some
little wealth. If you ask the com-
mon man an ordinary villager, Is
wealth good or bad? he would say,
“Of course, good: I would love to have
some’. 1.1

In other words, what we have to
play upon is the desire of the com-
mon man to improve his lot and not
this petty envy, not on these disgrace-
ful motives on which the present
Government plays to keep its inflat-
ed and artificial majority.

We want that crores of people in
our villages should learn to share,
should be given an opportunity to
share, in the good things of life, to
be able to buy consumer goods, to
have some comfort That not only is
social justice, which we believe in,
but it also means that a big home
market is created, a big home market
on which the products of industry
can be absorbed, a big home market
which  would create purchasing
power in the pockets of our people,
through which they can buy the
things they need to enrich their lives.
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This Bill, and the Wealth Tax on
which it i3 based, is an enemy of
everything that I have put before
progress and social advance, it is an
enemy of welfare, it is an enemy of
progress and social advance it is an
enemy of a richer life for our people.
All that it has got is the appeal to
the envoy of the poor to pull down
the rich. That, Sir, is not the way a
country advances.

Now, the hon. Minister will say:
capital formation is retarded amaong
the common pedple, But we will form
capital. By this kind of taxation, we
divert money or capital from private
pockets tg the state pocket. That is
exactly what is wrong with the
Wealth Tax and all other excessive
taxation of this kind, because every
rupee that ig diverted from the pocket
of a man who would invest it pro-
ductively in a spirit of enterprise to
make more profit that rupee ig being
diverted to the sterile channels of
Government. A government can no
more create profit than g mule pro-
geny. It is sterile. No government
has ever created profitable enterprises
anywhere in the world. Therefore,
every rupee diverted by the Wealth
Tax from the pockets of those who
might have productively invested it,
as Prof. Kaldor wanted, is being
diverted to the sterile channels of the
State where it is wasted in the way
that we find in our State sector en-
terprises.

Dr. M, S, Aney (Nagpur): What is
the guarantee that a private person
will divert that rupee to public uti-
lity and not use it for selfish purpo-
ses?

Shri M. R. Masani: That is a very
good question. That is why Kaldor
wanted taxation to be so adjusted
that the man who did not use his

wealth for a productive purpose
would be taxed heavily, but the man
who used his wealth for creating

goods and services the country re-
quires would get relief. The Finance
Minister and the Government accept-
ed the first part of the advice but
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they forgot the second part, because
they wanted to have in their hands
more and more money for the sterile
and unproductive State sector.

Now this is why, while the Bill in
itself may be partly good and partly
bad—as 1 shall explain presently—
any measure to intensify the injury
those who can invest productively is
a bad thing for this country at pre-
sent. Psychologically this Bill, like
its other predecessors, is bound to do
harm. Now such a Bill is net one
measure; it is a collection of odd
amendments to odd clauses of the
Wealth Tax Act. Many of the provi-
sions are harmless Many of them
are harmlesg routine provisions and I
have nothing to say against then..
Others are objectionable. There are
several provisions in the Bill which
aure objectionable. Such a Bill should
have gone to a Select Committee
where it could have been carefully
examined and reported on tg' this
House.

Shri N. Dandeker (Gonda):
nitely.

Shri M. R, Masani: This is a good
practice that is being increasingly
ignored by the government of the
day. A technical measure of this
kind should have gone to a Select
Committee where my hon. friend,
Shri Morarka, and many other intelli-
gent members of the Congress Party
could have joined us in scrutinising
the provisions of this B

Defi-

Shri Nambiar: He himself is assess-
ed to wealth tax

Shri M. R. Masani: Unfortunately,
that opportunity for an intelligent
examination of the Bill has been de-
nied to us. I say that this is an’ill-
digested and hasty measure. The
very fact that the hon. Minister had
to table two amendments within a
few days of the Bill being placed be-
fore the House shows how very ill-

digested and hasty it is. After proper
consideration, Government brings
forward a Bill and one would
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think that the wisdom at least of the
Secretariat and the Ministry has been
devoted to it. But before the Bill is
debated, another amendment comes
along. Two more have come; two
may come tomorrow. This shows how
hastily we are putting on the Statute
Book laws that do not endure for more
than a few months or a year or two
at the most.

There are many defects in the Bill
We have tabled amendments to va-
rious clauses of the Bill which will
be discussed when that stage is
reached. But, may I, to illustrate the
nature of these objections, draw at-
tention to just three features of this
Bill”

The first is to be found in Clause
18, at page 12 of the Bill. There,
ther is an Explanation ag under:

“Where the net wealth returned
by any person is less than eighty
per cent. of the net wealth......
as assessed under section 16 or
section 17, such person shall, un-
less he proves that the failure to
return the correct wealth did not
arise from any fraud or any gross
or wilful neglect on his part, be
deemed to have concealeq the par-
ticulars of assets or furnished in
accurate particulars of assety or
debts for the purposes of clause

(c) of this sub-section.”

It i an amazing provision. It is am
elementary principle of jurisprudence
that you cannot prove g negative. You
cannot prove negative in most situa-
tions in life. The onus is on those
who want to prove something positive.
This principle of jurisprudence says
that everyone is innocent unless he is
proved to be guilty. This Explana-
tion is exactly the reverse: every one
is guilty unless he can prove himself
to be innocent.

Imagine what would happen to
Members of this House if they were
to be strung up for crimes, the asked
to prove they are innocent, otherwise
they would be sent to jail. Ewen the
most innocent, if he is not very clever
and very resourceful, might fall by
the wayside.
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What does this B0 per cent mean?
It means that if I or any other hon.
Member were to value hig wealth at
“X" thousand rupees, and it was
found that there was an error of 20
per cent or more in our estimate of
wealth, then we are guilty of conceal-
ment and can be sent to jail. It is
very interesting to see that evaluation
i= what is to be challenged.

Shri Nambiar: Why should there
be an error? That is a deliberate

thing,

Shri M. R. Masani: Shri Nambiar is
innocent. I will educate him present-

ly.

Nobody knows his wealth if he is at
all sensible. Evaluation is something
which is variable, The Minister him-
self mentioned a few minuteg ago that
evaluations vary very considerably. If
Shri Nambiar or any other Member
were to disclose his total assets, say-
ing this is what I have, has he not
performed his duty by the community?
Must he also give his subjective idea
of the value of everything he has in
the world? And then, if the Minister
or the Government can prove that his
estimate was a little modest, ig he to
be sent to jail? Would he not be en-
titleg to say, “I showed you every-
thing 1 have. You value it. Why
send me to jail? If my estimate is
wrong, 1 bow to your estimate”?

This clause will persecute and pro-
secute a man who has made a com-
plete, full and honest disclosure of his
assets. Because he made a mistake in
valuing a piece of property, he is to be
sent to prison.

Many Members of this House know,
and particularly the lady Members
know it, that if you take a piece of
Jewellery to six good jewellers, honest-
to-God people, they will give fantasti-
cally varying values to it. I know it,
because I used to practise as a lawyer.
It is very difficult to get one man as
an arbitrator to say this piece is
worth so much,
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The same thing happens in land.
Unless the thing is in the market, it is
very difficult to value a bit of proper-

ty.

Then, there are shares, Some shares
are quoted on the market. That is
easy. But there are many shareg that
are not quoted on the market and
the difference between what one man
may imagine to be the price of that
share and what another man may be
prepared to pay for it is considerable.

These problems arise when estates
have to be evaluated. Under the Estate -
Duty Act, two years and sometimes
even five years pass because experts
and lawyers are not able to agree on
what the wvalue of a plot of land or
building or a piece of property is.

I think this is an outrageous propo-
sal, and I am shocked that any intelli-
gent angd decent Government should
dare to bring thig before the House.

If they had said that anyone who
conceals his assets shall be guilty, I
agree. That is not the case. It says:

‘“Where the net wealth return-
”

You have to give the value in your
return. I say that this Explanation
means that if g citizen makes an honest
and total disclosure of hig assets, it
can happen that because the value is.
later on found to be 20 per cent less
than the value of the department, he
would be considered a criminal. I
on what basis in any decent so-

say:
ciety can this happen? If that is not
the intention, let the language be

changed. Let it be said that whoever
does not make a full disclosure of his
assets shall be guilty of concealment.
I will support such an amendment.

Therefore, I say that this Explana-
tion is one that should never have
been brought before the House, and I
do not mind saying that if the hon.
Minister does not ameng it suitably
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and induces the House to pass ijt, it
will be a ghame that this Parliament
should pass such an Explanation.

Then, I come to another Clause,
Clause 31 on page 24, There jt says
that if during the pendency of a pro-
ceeding under this Act, property
passes hands, then the transfer will be
void as against any claim in respect
of any tax or sum payable by the
assessee. The point ig this. How is
a person supposed to know that there
is a proceeding pending? No public
notice is given. Here we have failed
to say that it is those who say that the
trangfer ig voig who should prove that
the man knew it. Here again he is
asked to prove he did not know. You
cannot, again prove a negative, you
cannot prove judicially that you did
not know the thing.

Shri Nambiar: It says, “with inten-
tion to defraud revenue". It is in the
proviso.

Shri M. R. Masani: It says:

“Provided that such charge or
transfer shall not be void if made
for wvaluable consideration and
without notice of the pendency..”

I am suggesting that that last bit is
unnecessary, If the notice was there,
let those people prove it. It cannot
be left to a man to prove that he was
innocent of it

Thirdly, there is Clause 36 at page
29. The Clause, in parts, is all right,
I have no quarre] with most of it, but
there is one offending or objectionable
sub-clause, namely sub-clause (c).
The new section woulq read like this:

“Where the Commissioner, in
consequence of information in his
possessiori, has reason to believe
that—

(¢) any person is in possession
of any articles or things in-
cluding money dispropor-
tionate to hig known assets,
particulars of which will be
useful for, or relevant to,
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any proceeding under this
Act, or"

In such a case, the Commissioner can
suthorise a search or g raid on a
man's residence or home or place of
business.

Let us examine the language of this
rather dangerous provision, The Com-
missioner has to say: “I have reason
to believe”. He has to give no proof,
he has to satisfy no Court he has to
make out no prima facie case. Many
of ug have reason to believe things
that do not exist. The very fact that
we disagree about it shows that these
are subjective beliefs. I express
my beliefs now. 1T am sure the
Minister does not share my be-
liefs. It does not mean that either he
or I are dishonest. Certainly not.
Our subjective analysis of a situation
happens to differ. We both are honest,
but we see things differently.

The Commissioner has reason to be-
lieve, whatever that means, subjec-
tively that a person is in possession of
things which are disproportionate to
his known assets. In other words, the
person was not known to have such
ang such things, but he may have
them. Is that a reason why a man's
home should be raided, his office
should be raided, he should be humi-
liated in the eyes of his neighbours,
treated ag if he was some kind of a
potential eriminal,

Sub clauses “a” and “b" are diffe-
rent. They deal with people who are
defrauding revenues, who have com-
mitted some offences, who are likely to
do some other things. Those are
people against whom a raid may be
all right but, because the Commis-
sioner believes that some man may
have something that nobody knows
about, to indulge in a raid is not some-
thing that i normal in a dembocracy.

We have had raids in our country
in the last few months, Maybe, in
some cases those raidg were justified.
I know that in some cases they were
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not justified. That again, is inevit-
able in such cases. But I do want to
say this, that the Government of a
country which has to resort to this
kind of raiding apparatus which is part
of police raj, a police state, and not &
free society, must be obviously incom-
petent in many ways. A compelent
Government that knows how to col-
lect its taxes does not have to indulge
in flying raids in the middle of ihe
night. The knock on the door in the
middle of the night is an accompani-
ment of a Fascist or Communist tyr-
anny, a dictatorship, of which ail of
ug in the House, with the exception
of the Communist Party are oppon-
ents.

Shri Nambiar: Why does he forget
that sub-clause (c¢) says that if he re-
fuses to obey any order, when notice
of summons is issued, ete?

Shri M. R. Masani: It does not cover
{c). There is an “or” between (b)
and (c). Sub-clause (b) has nothing
to do with sub-clause (c¢). There zre
three categories of caseg jn  which
raids are in order. Between (b) and
(c¢) there ig an “or”. I have read the
clauses quite correctly, and if my hon.
friend Shri Nambair will read them
again carefully, he will see that
he ig wrong. ‘“Where the Commis-
sioner, in consequence of information
in his possession, has reason to be-
lieve that any person is in possession
of any articles or things...." etc
Therefore an innocent man against
whom it is believed that he happens
to have something which nobody
knows about, can be raided. That
would mean that we are now enter-
ing the portals of the Police State.
Many of us have feared that this is
the thing that was going to happen.
We have said in this House for tae
past five or seven years that the pat-
tern of planning in which this Gov-
ernment is engaged is the Soviet pat-
tern of planning which, in the end,
must lead to the erosion of individual
liberties and ultimately the erosion of
parliamentary democracy.

1672 (Ai) LSD—6.
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1 consider sub-clause (¢) to be an
erosion of a democratic society ang the
kind of raidg that have been takirg
place in our country may or may not
reflect credit on those who are raided
but they certainly do not reflect creait
on the Government that raids them.
Is it suggested that the British Gov-
ernment does not know how to collect
its taxes? Ig it suggested that the de-
partment of revenue in the United
States does not collect taxes better
than our Government? Do they have
crores and crores of rupees going
round evaded which this Government
have been tolerating now for 17 years?
The answer is: No. They know how
to run their business; they know how
to spot people and trace the undis-
closed wealth. The crude method of
police informers and police raidg had
better be left to totalitarian regimes.

Those are just three examples of the
objectionable nature of many of the
provisions of this Bill. Therefore, we
cannot support this Bill and we are
opposed to it

Shri H. N. Mukerjee (Calcutta Cent-
ral): Mr. Deputy-Speaker, Sir, we
have had the pleasurable experience
of listening to these smooth formula-
tions to which our friend Shri Masani
has accustomed us in this House. While
I leave Shri Masani's argumoents to be
countered in the main by my friend
the Finance Minister, I am afraid I
will have to make a few observations
in regarq to the point of view which
in disregard public opinion in this
country he hag sought to present in
this House.

Shri Masani has tolq us in his char-
acteristic way how we have in this
country a very innocent picture of
life; that there are a very few rich
men who, if they are in the jindustry
and similar ~ pursuits, are extremcly
knowledgeable and virtuous people in
the main, that we should not touch
these few rich men because they are
doing a good job of work for our
economy and alsp that the idea of the
facilitation of capital formation in our
country should be the principle motive



2709 Wealth-taxr

[Shri H, N, Mukerjee]

factor in our ecomomic policy. I wish
that the picture was just ag innoccnt
as our friend Shri Masani has sought
to point it be¥ore us here, but it is a
fact of life that exceptions notwith-
standing, the rich ang the very rich
among our people have a record which
is better mot be written home about.

Shri Masani has tried to plead tae
the cause of the country’'s economy and
hide.

Shri M. R, Masani: No; I pleaded
cause of the country's economy and
effect on it. I am not interested in
the other thing.

Shri H. N, Mukerjee: Shri Masani
is interested in the effect on the
country’s economy forgetful of the
factor that we are an underdevelcped
country that is trying to raise itself;
we are a country which bhas got tn
take steps which would reaily pruduce
the maximum possible results in the
quickest possible time.

Shri M. B, Masani: Hear hear.

Bhri H, N. Mukerjee: And if we gre
going to leave it to the good graces of
those people in whose hands the task
of capital formation would have to be
conducted, then God help this coun-
try; God help the Government of this
country. The Government is answer-
able to the people and it is not on
account of any particular ideological
pre-suppositions that the Government
of this country has had to be commit-
ted to the idea of socialism. Shri
Masani, of course, has his own con-
ception of socialism, but we ought to
realise that at one time socialism was
to him anathema altogether, but now-
adays, of course, he cannot put it in
that way and so he has to draw upon
the very respectable examples of the
social democratic party in West Ger-
many and the British Labour Party as
a paladin of the kind of socialism
which he wishes to put forward in this
country. But I should say to Shri
Magani that perhaps with all their
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faults, the British Labour Party would
not be parties to the kind of argu-
mentation which he makes in the
Indian context of things in the Indian
Parliament.

Shri Masani forgets that what we
need in this country is socialism, be-
cause thig idea of socialism has come
to stay, and the fact that capitalism
alsp is here, is a fact which is militat-
ing against the introduction of social-
isn by democratic methods. It is be-
cause of the stolid resistance put up
by those friends for whom willingly
or unwillingly, wittingly or unwit-
tingly, Shri Masani speaks in this
House; it is because of the stolid re-
sistance of those people that this idea
of socialism is found to be ‘the only
way out of the economic crisis in
which we find ourselves so chronically
involved.

It is necessary, Sir, in our country
to fthink not merely in terms of the
affiuence of which a picture has been
sought to be painted by Shri Masani.
It is a very good thing to say every-
body, more or less should bécome rich
or as many of us should get rich as
far as possible, Nobody has any ob-
jection to that sort of thing if it does
happen. But my idea of what this
country aims at—I do not know if my
frienq Shri T, T. Krishnamachari
would agree with me or not—is that
we do not merely want an affluent
society; wc want a non-acquisitive
society; it is not the mere fact of
affluence, on the part of chunks in
society that is going to bring about
that sea-change in the life of our old
country in this new and changing
world. That is the kind of concept
which we have in view. It is not
merely trying to increase the num-
ber of people, who are very small on
the whole in the wealthy-bracket that
we are going ahead; we are trying to
have a new kind of society and that is
why certain steps have got to be adopt-
ed.

Shri Masani perhaps at one time
when he used to talk about the mixed
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econ was not too allergic to the
idea of a welfare State but from time
to time, he develops fresh allergies
and says that any welfare State is an
anachronism; that the State itself is a
police mechanism and it is a coercive
apparatus and s0 on and so forth. It
is good to hear echoeg of what had
been said by philosophical anarchists
but I do not quite understand how in
this country, in our kind of country,
Shri Masani proposes to go ahead with
economic reconstruction if he wishes
to continue to look upon the State as
a coercive apparatus with no welfare
functions of its own. As a matter of
fact, the State hag got to come into
the picture in our sort of country be-
cause of the factors of which Shri
Masani is very well aware, and there-
fore, all this argumentation to which
he has taken recourse seems$ to me to
be so much wishful thinking, so much
effort at justifying what cannot be jus-
tifled.

He has also tried to take up a moral-
ist's pose and given us some homilies
about some people in this country try-
ing to rouse the envy of the poor as an
instrument against the rich. It {s not
a question of the poor getting envious
of the rich and a state of conflict
coming into the picture. It so happens
that in society when there are such
divergencies, when it happens to have
such disproportions, it is necessary to
bring about that kind of reconciliation
at a higher level which can only be
attained by the concept of socialism.
Therefore, I think that the homilies to
which Shri Masani has o delectably
treated us do not really touch the
fringe of the matter and it is largely
on account of the approach which he
has taken to the Bill that I am per-
haps prepared to be a little more sym-
pathetic and a little more favourable
to the Finance Minister than I would
otherwise be,

14 hrs,

I was trying to find out how Gov-
ernment has been at fault in not pro-
pe-ly implementing the wealth-tax
legizlation and similar m-asures which
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Government has got in its store-
house. After all, Prof. Kaldor was re-
ferred to by Mr. Masani. Mr. Masani
only singled out the concept that per-
haps the quantum of income-taxation
could be less by way of percentages
but forgot to say it could only happen
if income-tax, wealth-tax, gift-tax and
such things could be dovetailed into
each other and worked so that eva-
sions could be prevented and a proper
check would be kept on the country's
economy. It ig only because of the
stoledand obdurate crusade against
anything like giving a correct account
of their wealth, their assets and in-
come, it is only on account of the atti-
tude of the prople who have the big-
gest moneybags in our country, that
it becomes necessary to have some-
thing like prohibitive taxation on cer-
tain incomes, because at the higher
'lwels, most of the income is not
shown.

Mr. Kaldor had made a calculation
about tax evasion to which, of course,
he would not make a reference. I am
not going to repent it; it was repeat-
ed ad nauseam by everybody in the
country. But the fact remains that
money is withheld and income is never
shown. Wealth is never properly
valued or told about to the Govern-
ment. Mr, Masani ig very concerned
that raids would take place. In the
case of what sort of persons? [ was
amazed; T would like to know what he
takes this House for. After all, clause
36 says: that where the Commission-
er has reason to believe that any pe:-
son is in possession of any articles or
things including money disproportion-
ate to his known assets, particulars of
which will be useful for, or relevant
to, any proceeding under this Act, he
may proceed to make arrangements
for an examination of the premises:
Mr. Masani objects to it. How does
he object to it? He himself has said
that only recently raids have taken
place in certain premises and ccrtain
things came out. I am not going to
refer to these raids which have been
publicised so much. Actually, these
recent raids are something on which
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Government can congratulate itself.
After ail, Government has made
something like a quasi-vigilance drive
for spotting the tax-dodgers. I find
papers rcporting that the income-tax
department hopes to uncover more
than half a million new assessees be-
fore the end of this calendar year and
that about 3} lakhs of namecs are al-
ready booked. It is a very good thing.
This sort of enterprising activity re-
quires the admiration of the House
and of the country. Recently 60 or
more searches have taken place which
have vielded almost a erore of rupees
of concealed income in cash, jewellery
and ornaments, It may be a great deal
more than a crore. I find in some
Press reports reference to 60 searches
yielding about Rs. 93 lakhs in cash.
jewellery and ornaments. I am not
going to specify the kind of people in
whose custody this concealed money,
these concealed assets, had bzen found.
They are worthy people, it seems, who
are loocked up to by the common man,
who do this kind of thing,

Apart from this, I would like Gov-
ernment to initiate studies to deter-
mine whether the other principal
modes of avoidance are going to be
tackled very soon or not. For instance,
there is this phenomenon of the un-
divided Hindu family. This could be
eliminated as an assessable category.
The Hindu undivided family problem,
of course. is very intricate. It has
political and religious overtone, which
1 just cannot wish away by a speech
in Parliament. But these political and
religlous overtones are exploited
against reform. But that does not in-
validate the idea that thzre should he
an enquiry into this matter or an in-
vestigation as to how without detri-
ment to our social traditions, to our
norms of life, we can do something
about eliminating the Hindu undivid-
ed family, which is an obstacle in the
way of collection of taxes which are
due to the Government.
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It is also worth investigating the
number, and the assessed income in-
volved, of non-working wives and
minor children who are assess:d sepa-
rately from heads of households, in
spite of the provision in the Income-
tax Act which is already there in that
regard. I was told—I cannot wvouch
for it myself—by somebody who is a
Member of the House—but I am not
going to give the name—that there is
one family in this country which is in
the top most bracket of rich people
and not one member of that family is
assessed to wealth-tax. T would give
the name of the family to Mr. T. T.
Krishnamachari later, If that sort of
thing can happen, surely all sort of
other things might also happen.

Mr. Masani, who is not here unfor-
tunately, chose not to refer to what
Prof. Kaldor has said in his report that
the top income-tax payers in this
country yield to nobody anywhere in
the world in their grasp of the techni-
calities and the complications involved
in evading income-tax and similar
taxation. I know that the Income-tax
Investigation Tribunal once put it
down on record that it was a cruel
shame that some of the most eminent
legal talent of our country and other
kinds of talents by way of auditing,
engineering, etc. are placed at the dis-
posal of these tax thieves who rule
the roost, becausz of their control over
big-money and their indirect control
over the administration of this coun-
try. How on ea-th, with what rea-
sons, can we justify, on grounds of
jurisprudential rights, which are
rather theoretical and abstract, when
you come down to brass tacks, by
speaking of the idea that nobody
should be condemned and nobody
should be asked to prove a negatlve
accusation and that sort of thing, how
are we going to import that sort of
thing in order to defend people who
use all the m>chanisms of self-defence
in order to perpetuate their economic
position in this country, which means
one of strangulation of our develop-
ments? If we had left it to the pri-
vate gector to develop our country, we
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would have known where we would
have reached by this time. It is a
shame that it is still open because of
certain things happening in our coun-
try for Parliament to listen to the
argument :hat the private, sector, if
left to itse’” to run our economy,
would have .nne a very much better
job than was oherwise being done.

1 am not going to defend the Gov-
ernment and its defaults. I know the
public sector administration has o
many faults. I know the income-tax
administration and allied organisations
have so many reforms still to be pro-
perly given effect to. But that is
neither here nor there. The idea is
that we have all to go ashead together
to find out a way, so that without do-
ing away by violent means with the
apparatus of the economy which we
have got, we pursue something like a
non-capitalist path towards the objec-
tive which everybody has in view,
namely, the objective of socialism. It
may be that in the process, the whole
idea of socialism would receive newer
connotations, but that is an effort to
which India also has to dedicate her-
self. But I am afraid that the Gov-
ernment of India has not shown cons-
picuoug awareness of that idea As far
as Mr. Masani is concerned, he has
put his case in such a way that I am
sure the House cannot possibly coun-
tenance the kind of things which he
said.

I would like the Finance Minister,
therefore, to bear in mind that we
have in this country still a very dan-
gerously slow rate of economic growth.
We have increasing and serious dis-
proportions in economic life, There is
social polarisation and increasing de-
pendence on foreign aid, as a result
of which the basic weakness of our
economy remains and whatever we
seem to do appears to be tinkering
with the problem, putting an ideal
somewhere in the picture, talking to
people about it, sometimes saying in
very brave terms that we are going
ahead in the socialist direction, but as
far as brass-tacks activities are con-
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cerned we are merely tinkering with
the problem here and therz. T would
like, therefore, the Finance Minister to
tell us as to how far ne has taken any
special steps for an effictive system
of taxation of incomes and assets, how
far the idea of dovetailing of the dif-
ferent taxation measures which the
Government has at its disposal has
actually proceeded and how far the
wealth and expenditure taxes are not
going to be permitted to remain s
unimportant appendages to income-tax
affecting only a small number of tax-
payers. Those are the kind of things
which I would like the Finance Minis-
ter to give us some more information
about.

Sir, there is such a large lot of un-
accounted money in this country. The
flow of income generated over a period
of time has evaded all fiscal levies, and
this evaded income takes the form
not only of currency, but sometimes
Shri Krishnamachari’s agents do not
grab the currency, jewellery and
such things which are stowed away,
God knows where. There are other
aspects which have to be kept in mind.
There is wild speculation in urban
property. 1 cannot imagine how in a
city like Calcutta, for instance, new
areas are being developed by the Im-
provement Trust and fantastic sums
are being charged so that money is
available in that quantity only to a
microscopic section of our people. All
that land and property is going to a
very few people who are getting the
entire new development results. These
wild speculations in urban property
are something which have got to be
looked into. After all, the money
comes from somewhere. Money passes
hands. They know ways and means
of c‘heating the capital gains tax strue-
ture, cheating everything  cheating
even the registration fees. This pro-
cess of cheating the exchequer has
been developed into a fine art by the
friends of Shri Masani to an extent
which has got to be stopped. Either
it has to be stopped or the Govern-
ment will have to say that it is quite
unable to cope with the picture. We
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hear from time to time very delectable

tales about the purchase at auctions

held by the Government of luxury
automobiles by all sorts of people.
People come forward and offer

Rs. 60,000 and Rs, 70,000 for a miser-
able old automobile left over by one
of these embassies. It is a most amaz-
ing thing. Where is the money to
come from? The origin of the money
is not something that requires research
in the national archives and looking
into the dusty papers which vou can-
not properly decipher. The origin of
this money can surely be discovered
by Shri Krishnamachari's apparatus.

Then. of course, smuggling of gold
a1d other smuggleable commodities
guzs on.  There is the seramble for
own=>rship of flats in places like Bom-
b-v which continues. From time to
time there are storieg about foreign
exchange leaks. So I feel that the cur-
ronev hauls yielded by the recent
raids are a good thing as far as thev
gn. but they do not give even a mea-
sire of undetected incomes and action
must cover non-currency assets as well
as the currency assets which are being
found out bv Government.

Sir, 1 do not want to take more time
of the Housz—perhaps Shri Masani
derailed me somewhat—but, in any
case, what I wanted to point out was
that on no computation can the kind
of stand which Shri Masani has taken
in thic House be countenanced by the
country. The country has made up its
mind about the way it wants to go.
The method of our moving ahead is
somcthing which we can decide to-
gether, and 1 wish to God that we can
all decide it together so that a non-
capitalist path of development could
be a sort of united stand for every-
body to gather around.

Therefore, I feel that the penalty
provisions should not only be kept but
they should be tightened up. I falt,
when the Finance Minister was speak-
ing over the question of relation of
gift tax to wealth tax he was giving
a certain kind of advantage to the
wealth tax assessees. As a tribe—
there are exceptions and I am not
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going to condemn the whole tribe—
the wealth tax assessees are an un-
savoury lot and in spite of their capa-
bility as manoeuvrers and “fixers” in
the economic spherz they cannot be
given any kind of countenance. If
penalties have to be imposed, they
have to be imposed properly. Of
course, they are given the right to
defend themselves. If they can come
forward and say that for no wilful
aeglect on their part they have been
hauled up and punished, some relief
ought to be given to them. But it is
necessary to see that wealth tax pro-
duces the kind of assets for the coun-
try which it was intended for. Pro-
fessor Kaldor had calculated, I think,
the possibility of our getting about
Rs. 18 crores from wealth tax. 1 do
not think we have reached anywhere
near that amount even though Prof.
Kaldor reported some eight years ago.
Therefore, I feel that this measure
should be tightened and the loopholes
should be removed so that we can
really and truly have a kind of ad-
ministration of our taxation measures
which would help the economy of our
country to develop itself and to move
ahead in a non-capitalist manner to-
wards the ideal of socialism.

Shri Man Sinh P Patel (Mehsana):
Mr. Depuiy-Speaker, Sir, as my two
predecessors have said that none of
them is against the wealth tax in prin-
ciple, and especially when we all agree
that all possible loopholes of evasion
either by an honest man or a dishonest
man or a capitalist or a non-capitalist
person with socialist intentions should
be eliminated, I also welcome this
amendment Bill. The hon, Minister
has tried to include many of the
clauses in consopance with the Income-
tax Act. About nine clanses are being
suggested to do away with the report-
ed loopholes,

1 wag very glad to hear the speech
of hon. friend Shri Mukerjee. He was
trying to argue on the idealist line.
Shri Masani tried to show to the House
that every person who is bound to pay
or is likely to pay the wealth tax is
necessarily a honest man ang it will
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be something against jurisprudence if
more powers are given to the officers.

Let us look at the picture of the
country as a whole. We have a popu-
lation of about 45 crores. Hardly a
million people were on the list of
assessees for income tax, before two
years. In the last drive to eliminate
evasion, the Government have been
able to bring in about 35 lakhs peo-
ple for assessment of income tax. That
is the position in the country. Even
though income tax is paid by a person
who earns more than Rs, 3,600, only
a million people are being assessed for
income tax. How are we to say that
any economic measure is likely to
hamper capital formation. Professor
Mukerjee rightly said that the so-called
“haves” in this country, the people
who are to pay taxes are trying to
.evade payment of taxes. Sufficient
Teason has been shown to the Govern-
ment that they have to do away
with all the possible loopholes,

Shri Masani said that he was a
practising lawyer. He had some glar-
ing objections to some clauses in the
Bill. He mentioned two or three
clauses. T too had the opportunity of
practising in a court of law. My hon.
friend says that clause 18 has got a
negative burden on the person con-
cerned. I would like to poinf out to
my hon. friend that there are two
negatives in this clause which makes
one positive, It says:

“Unless he proves that the fai-
lures to return the correct wealth
did not arise from any fraud or
any gross or wilful neglect on his
part”

It means a margin of 20 per cent
for a person who hag got enough to
pay wealth-tax. A person who has
to pay wealth tax under the existing
measure must have a wealth of Rs 1
lakh or above. So, am I to understand
that a person who owns wealth of Rs.
1 lakh in thig country cannot assess
his property to a margin of 20 per
cent? And, there too he may commit
mistakes; only, it should not necessari-
i1y be wilful mistakes with fradulent
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intentions of hiding the income Not
only that. It is in consonance with
the Income-tax Act where for normal
assessment we have to flle our own
returns for each assessment year and
the same margin of 20 per cent is
provided for there also. This provi-
sion has been in the statute book for
quite some time. There is nothing
against jurisprudence there. If a per-
son with a mala fide intention, with
a fradulent intention flles a return
where the margin is more than 20 per
cent, then alone will he come into trou-
ble. Because, 20 per cent is one-fifth
and a person who owns wealth worth
Rs. 1 lakh can assess his property
easily within that margin. But what
usually happens is, when a person
with a wealth of over Rs. 1 lakhs wants
to fill up a form, how can anyone be-
lieve that he is not in a position to
guess the worth of his property. Then
he tries to say about “a piece of
jewellery”. Am I to understand that
in this country persons owning Rs, 1
lakh of property ever have a piece of
jewellery? It is practically impossi-
ble for persons owning Rs. 1 lakh of
wealth to own jewellery. As persons
paying wealth-tax belong to the high-
er class, they can very well know
the price or value of the jewellery
they possess. Therefore, there is no-
thing against jurisprudence in this
provision.

No doubt, here, power is given to
the income-tax officer or the wealth-
tax officer. But normally such powers
are to be used as and when necessary
for administrative purposes. In view
of the attempt of people in the higher
income bracket to hide their property
and keep currency notes hidden in
lockers in the latrine or elsewhere,
unless these powers are given to these
officers, how can they ensure that these
people do not evade taxes?

Then, my hon, friend has referred
to another clause, clause 31, and sug-
gested that when a proceeding of
assessment of an individual is going
on, and if there be any charge on that
property, then the buyer should not
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be held rcsponsible. It is a  well-
known principle of the Transfer of
Property Act that the buyer must be-
ware. So, it is always at his risk that
the buyer buys the property. Sup-
pose a person wants to clear off his
property bzcause he is in difficulties or
because of the intentional motive of
avoiding or evading payment of tax,
should the buyer be made free from
all obligations? So, there is nothing
against jurisprudence in this provi-
sion. It is the normal principle of the
Transfer of Property Act. It is the
duty of the buyer while purchasing
the property to ascertain and find out
the position of the property, whether
there is any charge on that property
either because of Government assess-
ment of tax or because of other rea-
sons. So, I repeat there is nothing
against civil jurisprudence in this pro-
vision and it is not a burdensome pro-
vision,

Regarding the power of searches,

- my learned friend, Shri Hiren

Mukerjee has sufficiently replied to

that point. So, I would not go into
the details of it.

As I look into the amendment Bill
as a whole, I find two or three glaring
features. One of them is the procedure
for refund. Normally, if refunds are
not paid within a short period of six
months, interest is to be paid by Gov-
ernment. This provision was already
there in the Income-tax Act, but not
in the Woealth-tax Act Now it
has been introduced in the Wealth-
tax Act also. It hag been well said
that for whatever reasons, the excess
amount paid by the assessee whether
by his own assessment or the provi-
sional assessment of the officer, if it
is not refunded in right earnest, it will
be a burden on the Government on
which it will have to pay interest at
the rate of four per cent. Considering
the present market rate of borrowirg
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and lending, the interest rate is guite
reasonable and I think it is a good
feature.

Then I come to the transfer of cases
from one wealth-tax officer to another
officer. Previously, the asscssees used
to grumble or complain against indi-
vidual assessing officers saying that
there was great hardship caused to
them because they were on inimical
termg on account of some particular
incident, and there was no possibility
of transferring the case from one asses-
sing officer to another. Now, as a
result of this amendment, it is possi-
ble to transfer a case from one officer
to another.

N Similarly, there are many other im-
provements. But I will refer only to
one or two amendments which, I feek
are likely to harm the interests of
agricultural class as such, specially the
cultivators, First of all, I will take
clause (2) (b)(e) which now reads:

“any building owned or ecccupied
by a cultivator or receiver of rent
or revenue out of agricultural
land;"”

Now, the words “or occupied”
suggested to be changed into “and
occupied”. It is well-known that
many agriculturists have two houses,
one the normal house and the other a
farmhouse. Ag the definition so far
as a building “either owned or occu-—
pied” both the houses, which cost him
somewhere between Rs. 10,000 to
20,000, they were covered by the de-
finition of exemption for calculating
the assessment limit. Now, a big
farmhouse will not cost less than Rs.
10,000 to 15,000 and a moderate farm-
er with irrigated land will come under
this clause if the definition is changed
as suggested in this Bill. What is the
position in urban areas? If a person
owns a residential building in a town
with a population of above 10,000 up
to a value of Rs. 1 lakh, it is exempt-
+/ if+10 the operation of this Act. How

are
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many towns with a population of
above 10,000 are there in this country?
Yet, you are going to exempt all such
people from the operation of this Act.
So, are we going to discriminate bot-
ween persons owning a building cost-
ing about Rs. 1 lakh in a town with a
population of above 10,000 and persons
owning two small houses, one in the
village and another in the field known
as the farmhouse? I earn:stly request
the hon. Minister of Finance to realise
the situation. If a cultivator has got
say, 4, 5 or 10 buildings, I have no
objection if all his buildings except
the one where he is residing are
brought within the scope of the Act.
But if a simple and honest cultivator
hag got 30 acres of land and owns one
residential house and another farm
house, which is absolutely necessary
for conducting farming operations,
“there will be diﬂiculty for the wealth
officer to exempt the farm house from
the operation of the Act if the present
amendment is passed as it is. If the
.cultivator has a big farm land house
with all the modern facilities, includ-
ing electricity, costing about Rs. 50,000
or so, you can very well bring it with-
in the scope of the Act. But if you
include even small farm houses under
the Act, while giving exemption to re-
sidential buildings valued up to Rs. 1
lakh for urpan dwellers, it would be
a clear discrimination between rural
and urban ptople. Therefore, the
amendment snould not have the effect
of putting viy the rural people under
a particular aifficulty.

Then, the sume difficulty will be
felt by the agriculturists under sub-
clause (f). according to sub-clause
1), any debt created on an exempted
building is not to be deducted from
the assessment limit. Suppose, the
same cultivator, who has got a farm-
house and a residential house, by good
fortune resides in the farmhouse. His
residential house, therefore, does not
come, in according to the new amend-
ed section 2(e), within the exemp-
tion limit. If this man wants to take
a loan either for purchasing tractors
or for having electric pumps, costing
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Rs. 50,000, according to the rules of
the Development Bank, his residential
house can also be mortgaged along
with the agricultural lands. If this
loan of Rs, 50,000 taken by the culti-
vator is not deducted from the assess-
ment limit because this is a debt
charges on an unexempted residential
house in the village, it will again cre-
ate a difficulty. I do understand that
a man owning wealth beyond a lakh of
rupees wants to develop some industry
or something and, to a certain extent,
creates dcbts for his development
purposes. That cannot be exempied.
It may be that the intention of the
Government might be very simple.
But as you are amending section 2(e)
as also section 2(m) (ii), this will
apain create difficulties only for a par-
ticular class where exemptiong are
given. The exemptions are given only
to those cultivators who are owning
one or two houses or a building own-
ed or occupied. These debts which
are created for agricultural develop-
ment are taken from Development
Banks and are normally required.
\Now-a-dayg the cost of a tractor is
not less than Rs. 20,000 to Rs. 25,000.
So, agriculturists owning certain acres
of land and two residential houseg by
taking this development loan will be
included in the assessment and will
be liable to pay wealth-tax. There-
fore, this also deserves reconsideration.

I have not given notice of specific
amendments to this clause, but look-
ing to the difficulties explained by me,
the Government by itself will move
the amendments or will think of ad-
justing in such a way that the honest
agriculturist who because of the allu-
vial ggricultural lands having two
houses or loan from the Development
Banks does not come within the clut-
ches of this Wealth-tax Act.

In the end, I support the aomending
Bill, I hope, my hon. friend will look
into it as early as possible and will
try to accommodate the spirit shown
so far rather than act against the in-
terest of the culivators.
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Shri U. M. Trivedi, (Mandsaur):
Mr. Deputy-Speaker, Sir, one request
which I will make through you to the
Government is that whenever such
long Bills and measures, which re-
quire a good deal of study, are brought
before the House, it will be well and
proper that the Government lets them
through into the House by a Select
Committee., It gives hardly any time
to study this Bill with one, two or
three Bills coming in at a time. Some-
times I gef four or more Bills in the
same packet and it becomes extreme-
ly imposzibie. VTith e Government
machinery at the beck and call of th
same packet and it becomes extremely
impossible. With the Government
machinery at the beck and call of the
Ministers, the Ministerg also do not
know where mistakes have crept in
and they come with a long list of cor-
rections and corrigenda. If that hap-
pens with the Ministers, our lot is
very unenviable on this gquestion. If
the Food Adulteration Bill with 10
clauses could be taken to a Select
Committee, this Bill with 41 clauses
ought to have been put through the
Select Committee where every pro and
con of the whole question could be
studied.

The unfortunate position is that the
*Government is conscious all the time
that it has got a brute majority. This
brute majority is of such people who
will always say, “Aye, aye”, What-
ever they may talk or say here, at the
time of voting they will say, “Aye,
aye”. That is why the Government
cares tuppence as to how they make
the laws. But in fairness to demo-
cracy by which we swear it is neces-
sary even for such a Government with
a brute majority to have the matter
- studied well.

Sometimes it so happens that a
Member of Parliament who is also a
professional lawyer, has. got to stand
before a court of law and the judges
are very apt to remark, “You are the
persong who make this rubbish law”.
It is very hard to swallow, but then
it does hit us. You and 1 are all be-

DECEMBRER 1, 1964

(Amendment) Bill 2726
longing to the same machinery and we
have tp hear harsh words on account
of this.

1 give an illustration about this here.
1 will invite the attention of the hon.
Minister to clause 27 of this Bill. In
clause 27, at page 21, sub-clause (vi)
you say:—

“in relation to the Union terri-
toriegs of Dadra and Nagar Haveli
and Goa, Daman and Diu, the High
Court at Bombay;”

Why are you so much enamoured of
the High Court at Bombay for putting
Daman, Diu, Dadra and Nagar Haveli
into the picture? Goa is all right be-
cuse Goa must go to Maharashtra. We
are all agreed on that proposition. But
how is it that you have come to a
particular decision and by the back-
door want to put under the High Court
at Bombay Daman and Diu which are
obviously Gujarati, which are in
Gujarat and which are nearer to the
Gujarat High Court than the Bombay
High Court? But because this is going
on for some time and the Bombay
High Court is the only High Court
you remember, you just shove it in.

When I look to the various clauses of
this Bill, T should say, I do not claim
to say that I have studied the whole
of this Bill but that much which I
have studied makes me feel that this
measure is merely, as it usually hap-
pens, a symptomatic treatment of the
various complaints that are made. I
am not a protagonist either of the
capitalists or, as I would put it, of the
ideology represented by my hon.
friend, Shri Hirep Mukerjee although
1 have very great regard for both the
persons who represent each view.

What I find is this. I cannot con-
ceive the reason behind the provision
that has been made in clause 18 in the
language in which it has been put. In
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clause 18, at page 11, you have put
down:—

“has without reasonable cause
failed to furnish the return which
he is reguired ‘to furnish under
sub-section (1) of section 14 or
by notice given under sub-section
(2) of section 14 or section 17, or
has without reasonable cause fail-
ed to furnish it within the time
allowed and in the manner re-
quired by sub-section (1) of sec-
tion 14 or by such notice, as the
case May be; or

has without reasonable cause
failed to comply with a notice
under sub-section (2) or sub-sec-
tion (4) of section 16; or

has concealed the particulars of
any asscts or furnished inaccurate
particulars of any assets or debts;

he or it may, by order in writ-
ing, direct that such person shall
pay by way of penalty— .

in the caseg referred to in
clause (a)” etc.

Then, it says:—

“in the cases referrcd to in
clause (c), in addition to any
wealth-tax payable by him, a sum
which shall not be less than twenty
per cent, but which shall not
exceed one and a half times the
amount of the tax, if any, which
would have been avoided if the
net wealth as returned by such
person had been accepted as the
correct net wealth.”

Further, it says:—

“Where the net wealth return-
ed by any person is less than
eighty per cent of the net wealth..
as assessed under section 16 or
section 17, such person shall, un-
less he prpves that the failure to
return the correct wealth did not
arise from any fraud or any gross
or wilful neglect on his part, be
deemed to have concegled the par-
ticulars of assets or furnished in-

AGRAHAYANA 10, 1886 (SAKA) (Amendment) Bill 3723

accurate particulars of assets or
debts for.the purposes of clause
(c) of this sub-section.”.

Now, Sir, reading this, it appears
that the little discretionary power
that could exist in any officer in the
proper discharge of his duties is being
taken away and more so he will act as
clause 7 provides, that is, the wvalue
will be as prescribed by the rules and
not the value as ascertained by the
market. The market value is the
usual criterion for all purposes under
the Land Acquisition Act or under
all other Acts where the market value
is to be determined. In this case, you
do away with it and you go by the
prescribed rules. What can be those
rules? The Government may pres-
cribe the rules and say that it will be
five times the walue of the shares
which are quoted in the market Na-
turally, the man would have assessed
his property at the market value and
then, if prescribed rules say that it is
five times the market value, what will
happen to him? He will unnecessarily
be charged with concealment. Any
honest man will also be hit—I am not
concerned with the dishonest who
may be hit by it—and such a law
should not be made by virtue of
which the provisiong would be such as
to hit any honest person who makes
his return honestly. Therefore, such
a provision in my opinion is uncalled
for.

Then, it says:

“(5) No order imposing a penal-
ty under this section shall be
passed after the expiration of two
years from the date of the com-
pletion of the progceedings in the
courge of which the proceedings
for the imposition of penalty have
been commenced.”

Now, this is a gpod provision. But
then when the Government is so con-
siderate in making these provisions
applicable to wealthy persons, I do
not see any reason why the similar
provisions are not made applicable
say, for example, in the case of ex-
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cise duty on tobacco. If a poor farm-
er does not know how to keep the
accounts and he keeps no account,
there is no time-limit for recovering
the excise duty that is to be recovered
from him. At once, a notice comes
after four wears or six years or even
eight years for the recovery of the
excise duty. If the hon. Minister
cares to know about it, I will give him
the noticeg which I have in my posses-
sion which were served upon a person
in 1964 for having grown some tobacco
in 1954. And all his cattle were sold
away; all his buffaloes were sold
away; all his bullocks were sold away;
all his fodder was taken away; all the
grain that he had grown was taken
away. Why are you considerate for
the rich and why this consideration is
not being shown to the poor? The
law must not make this difference be-
tween the rich and the poor. I quite
see this point and I do not say that it
is a bad law, But then make it a good
law for everybody. You must forget
this method of discrimination and it
is this method of discrimination which
brings you the odium. T should say
that whenever such laws are made,
a proper study thereof must be made,
not only on the question of drafting
but also on the whole perspective of
the law as it exists in our country in
a particular department. Formerly,
it was administered by the Revenue
Board. Now, of course, two Boards
are there but still they are under the
same department. 1 see no reason
whatever fer providing a time-limit in
one case and no time-limit in another
case.

Then, I will draw your attention to
the provisions of clause €1. It is en-
tirely a new provision. Thig is a very
peculiar provision. Those of us who
have anything to do with the study of
law know that the principle of lispend-
ence will apply if they were dealing
with property which was itself the
subject-matter of litigation. But will
it make a good law if you go to this
extent, for the sake of revenue, as
not to hit the person who does the
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wrong but to hit the person who has
himself been duped? Thig provision
says:

“Where, during the pendency of
any proceeding under thig Act, any
assessee creates a charge on or
parts with the posscssion by way
of sale, mortgage, exchange or any
other mode of transfer whatso-
ever...... e

Now. the sale ig a complete transfer
and a bona fide purchaser for value
cannot know whether any proceedings
are pending against the assessee or
not and even the assessee may not
know it because the proceedings may
‘be still kept in the dark. And if these
proceedings are pending, how can i#
be conceived that a bona fide purchas-
er for value will come to know of the
proceedings and in the absence of his
knowledgs how is it that instead of
doing harm to the person who trans-
fers the property knowing that there
is something to do with the estate
duty, he sells it to another person and
that poor person is harmed by the law?
1 will, therefore, request you to see
that such a law which hits innocent
person must not find a place on the
statute book. What it says is:

“.... or transfer shall be void
as against any claim in respect of
any tax or any other sum payable
by the assessee as a result of the
completion of the said proceed-
ings;"

Now, the proceedings will be com-
pleted after 10 years or 20 years. The
man has enjoyed his property and he
sells property without his knowing
anything about the proceedings. There-
fore, this law must show that the pur-
chaser for value must be a bona fide
purchaser. There must be the deter-
mination of the intention and the in-
tention must form part of this parti-
cular provision. Then only, this pro-
vision can stand as a good law. Other-
wise, it cannot be a good law and it
will be harmful to the cause for which
it is being made.
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Now, I will draw your attention to
clause 36, A new section 3TA is being
added. The language adopted in this
clause has been th: subject of inter-
pretation from time to time in differ-
-ent ways by different High Courts and
also by the Supreme Court, This is
-what it says:

“37A. (1) Where the Commis-
sioner, in consequencs of informa-
tion in his possession, has reason
to believe that—

(a) any person to whom a notice
under sub-setion (4) of sec-
tion 16 or a summons under
section 37 was issued to pro-
duce, or cause to be produc-
ed any books of account or
other documents, has omitted
or failed to produce, or cause
to be produced, such books of
account or other documents as
required by such notice or
summons, or........

he may authorise any Inspecting
Assistant Commissioner or any
‘Wealth-tax Officer to enter and
<earch, with such assistance as he
may deem pecessary, any building
or place where he hag reason to
suspect that such books of
account A

‘Now_ what will happen? There are
honest officers. and there are dis-
honest officers. And in my opinion
there are more of the latter category
than of the former. A thr:at is held
out to any man that “here there is
an information, we are coming for a
‘search, unless and until you give some
hush monew thig will be carried out
and carried out to the detriment of
vour prastige.”” Will it not be proper,
therefo-e, to sav that this clause must
be so moulded as to suggest some de-
finite information in writing? Just as
in the case of the Opium Act a defi-
nite information in writing is neces-
sary for the opium officers to go and
search. whv should such a provision
"be not here: why should there be only
-just a little hush-hush word? 1 re-
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member. in so many cases, even if
information is sent in writing to the
Finance Department, the Financz De-
partment doeg not move. But in cases
where there is any animosity with
any particular assessee, this will be
found as a weapon of offence and a
wzapon of oppression of some person
who may not be in the good books, or
for some reason might have fallen in
the grace, of the income-tax officer
or wealth-tax officer, as the case may
be.

Therefore, a provision of this type
must not be made in the manner in
which it has been drafted. There
ought to be definite information in
writing, not merely probable. ‘Defi-
nite’ and ‘indefinite’ itself is very
vague. What is required is definite
information in writing in his posses-
sion,

The Minister of Planning (Shri B, E.
Bhagat): Have you tabled some
amendments? These are not your
amendments, 1 suppose.

Shri U. M. Trivedi: 1 have given
only one amendment, about giving by
the back door Dadra and Nagar Haveli
to Maharashtra. I am only making a
suggestion. It must come from you
and it must be passed; no use my giv-
ing an amendment which will not be
passed.

Therefore, 1 say, this criticism that
I have offered I have offered in a rea-
sonable, legal, legitimate manner, and
I hope that the Finance Minister will
accept it.

Shri V. B. Gandhi (Bombay Central
South): Mr. Deputy-Speaker, Sir, it
is too late in the day for this Parlia-
ment to discuss wheother it is desirable
to have a wealth-tax or not. Time
and again, several times this House
has taken a decision. It has accepted
the principle of direct taxation; it has
levied taxes like income tax, wealth
tax; gift-tax and expenditure-tax.
Therefore, we need not labour that
point any more at this stage.
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[Shri V. B, Gandhi]

The Bill before this House is a sim-
ple one. In view of the fact that we
have already recodified the income-tax
law in 1961, it was necessary and also
unavoidable that such a Bill should
be broughti before Parliament. Now,
since the basic pattern of the wealth-
tax Act is very much similar to that
of the Income-tax Act, such a Bill was
due and to be expected.

Wealth-tax

As I said, it ig a fairly simple mea-
sure and yet it requires certain minor
changes in some of the provisions
which will improve it considerably,
and 1 hope that the few suggestions
that I am going to make will be con-
sidered by the Government.

I will first begin with clause 7.
Clause 7 provides that the estimation
of the market value of an asset will
be made subject to any rules made in
Yhat behalf by the Government. It has
been the experience of many of us,
and we have heard from many peo-
ple whose opinion we should ordinari-
ly value if we are not prejudiced, that
the way this valuation at present is
made—] mean wvaluation based on
market value which is made at pre-
sent,—is made in a very rigid manner.
And if we accept this new amendment,
1 think the procedure is going to be
extremely rigid and, I think, likely to
ecause more trouble than any good to
the assessees.

What usually happ:ns is that the
wealth-tax officers do not give suffi-
cient regard to all the circumstances
invuived in a certain case. For ins-
tance, there are such circumstances to
be considered, say, in the cas: of
shares. unquoted shares, such circum-
stances as the relative securtiy of the
business security of the shares, the na-
ture of the business of the company,
the ligquidity in the event of emer-
gency, and such other consideration.
Usually what they do is, they go upon
the instructions that the wealth-tax
officery have been provided with by
the Government, by the Board of
Direct Taxes, or what is called the
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yield method or, the breakup-value
method. Breakup-value method is
that which amounts to estirhating the
total assets and dividing them by the
number of shares. These are all right,
ag they are, up to a point.

Fortunately, before this new amend-
ment in clause 7'is to come into ope-
ration, we at least have had somé kind
of an element of flexibility in the casz
of wvaluation, because the appellate
authorities were not bound by this
new provision as they would be after
the rules come into force. Now, that
would not be the case. My suggestion
would be that we should not have any
such rigid provision by making the
thing subject to such rules as the
Government may make, but that Gov-
ernment should provide certain cri-
teria and certain guide-lines which the
wealth-tax officer should bear in mind.

15 hrs,

May I also make one more sugges-
tion that we would very much like if
Government would consider, when
they bring out these rules, that these
rules should in the first place, be
brought out as draft rules and be al-
lowed to be circulated and considered
by Parliament and other bodies con-
cerned?

Then, I turn to clause 18. In clause
18, the power to impose pecnalty has
been vested or continues to be vested.
1 should say, in the wealth-tax offi-
cer, the appellate assistant commis-
sionor, the commissioner of wealth-
tax and the appellate tribunal. We
thought that if thig Bill was to follow
the pattern of the income-tax law.
then probably they should have drop-
ped the last two authorities, namely
the commissioner of wealth-tax and
the appellate tribunal. In fact, recom-
mendations to that effect had been
made in the past. For instance, the
Income-tax Amendment Act, 1932
omitted the commissioner and substi-
tuted the appellate tribunal. The Law
Commission later omitted the appel-
late tribunal also. There is somzthing
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to be said in the idea that after all
sufficient consideration or detailed
consideration is received by the casie
at the level of the wealth-tax officer
and the appellate assistant commission-
er, and the higher authorities should
be left to take care of the judicial con-
siderations only and they should not
‘be burdened or invelved in the impo-
wition of penalties.

Then, I shall come to an important
point, namely the explanation in clause
18. That explanation reads as follows:

‘“Where the net wealth return-
ed by any person is less than
eighty per cent of the net wealth
... .85 assessed under section 16 or
section 17, such person shall, un-
less he proves that the failifre to
rettirn the correct wealth did not
arise fr6m #ny fraud or any gross
or wilful neglect on his part, be
deemed to have concealed the par-
ticulars of assets or furnithed in-
accurate partictlars....”.

Here, the question that we have to
consider is this. Is it not possible
under this provision that a person
could b= proved net to have failed to
return the correct wealth and not to
have been guilty of any fraud or gross
Bmeglect on his part, and yet he could
be involved or there could be a kind
of implication and he could bz brought
within the purview of this explana-
tion only on the ground that the net
wealth as returned by him is less than
80 per cent of the net wealth as asses-
sed by the wealth-tax officer? Such a
thing conceivably can happen. The
person can be one who has given all
the details of his assets to the autho-
rities, but his valuation or his estima-
tion of the wvalue of his net assets
could b: different from the wvaluation
placed by the officers. There could
certainly be an honest difference bet-
ween the two, So long as this expla-
nation remains in this Bil]_ the pre-
sumption will be there against the
man simply for the reason that the
two estimates differ from one another.
Here, it seems that this provision is
included in this Bill perhaps because
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a similar provision has been included
in the Income-tax Act. That is not a
ground good enough to include it here
for the simple reason that the concept
of wealth and the concept of income
are entirely two different concepts.

In the dictionary, the meaning of
‘wealth’ Is given as:

‘“riches, large possessions, opulence..”.
The meaning of ‘income’ is given as:

“periodical (usually annual) re-
ceipts from one’s business, lands,
work, investments etc.”,

In economics, of course, the difference
is made very clearly and elaborately
full. However we need mot go into
that. But it is very clear that the two
concepts are diffarent. In the case of
ihcome, it is possible to calculate in-
come and give it some kind of a
monetary expression and also to have
a greater precision. But in the case
of wealth all kinds of things c¢an
constitute wealth, and, therefore, the
possibility of an honest difference of
opinion in the wvalue of one's net
wealth or one's net assets is very much
present there, and therefore, this fact
should be considered, I would only
add that if the provision must be re-
tained it should be further provided
that the question of penalty shall not
arise if the difference between the rz-
turn and assessed net wealth arises on
account of difference of opinion in the
matter of valuation. If the assessee
has given information regarding all
the assets to be taken intd considera-
tion, there should be no ground for
inferring concealment. It may be sub-
mitted that in a Wealth Tax Act, a
provision of this kind about wealth as
distinguished from income will be
misplaced.

Shri Kashi Ram Gupta (Alwar):
Deputy-Speaker, Sir, whencver there
is a Bill of this nature, there is al-
ways a controversy between my friends
of the Swatantra Group and the Com-
munist Group. I do not know whether
such things should come in a Bill of
this naturs, But one thing is certain,
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[Shri Kashi Ram Gupta]
that the democratic socialism of the
ruling party is so confused that all
these controversies are going to in-
crease instead of decreasing.

I think the time hag come when in-
stead of having bills of this nature,

we should revolutionise the whole
thing. In my opinion, the problem of
evasion of taxes can be tackled

successfully only if the Finance Minis-
ter and the Government take a dyna-
mic attitude and bring forward g Bill
to limit the assets of persons,

Shri Nambiar: Ceiling on wealth.
Shri Kashi Ram Gupta: Yes, a ceil-

in on wealth rather than adopt this
indirect way of taxing.

Shri Nambiar: And confiscate
remainder,

the

Shri Kashi Ram Gupta: The ques-
tion will be asked, if a ceiling on
wealth is put, what will be the incen-
tive for people? In my opinion, in-
centive will be there if you definitely
divide wealth into three or four catz-
gories. The first question is whether
landed property is to be patronised or
discouraged. In my view, this should
be discouraged. But persons who own
certain property as a means of liveli-
hood may be treated leniently. At
present, there is no such provision.
Secondly, possession of jewellery, gold
ete. should also be discouraged and
highly taxed. At present, there is no
such provision. Now that the limit of
wealth tax has been reduced to Rs, 1
lakh, people who do not know how to
keep accountg in a proper manner will
Ye hard hit. Suppose a person has
got a total wealth of Rs. 1} lakhs,
some in landed prop=rty, some, a limi-
ted amount in liquid capital. He will
he harassed the most.

Therefore, to bring amendmentg in
this manner, putting all persons in one
category, making no difference bet-
ween the high and the low and the
middle class, will not serve the pur-
pose and will only increase hardship.
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Coming to certain clauses, in cl. 4,
as regards computation of n:t wealth,
there is a phrase used, ‘adequate
consideration', regarding the inclusion
of the wealth in th> name of the wife.
This expression ‘adequate considera-
tion' can mean anything and can be
interpreted in any way by the officer
concerned. My opinion is that if a
limit ig put on the wife's wealth, that
so0 much of the wealth need not be
computed and included in the wealth
of the husband, that will be much bet-
ter, because the main factor is: under
what conditions that wealth has been
given. Suppose a man ig very old.
His sons are not on good terms with
him. To provide for his wife who may
not be a literate lady, he s=ts apart
that much amount. Such amount
should always remain with the lady
and should not be assessed in the
wealth of the husband,

The same point holds good about
minor children. There are instances
of people who have got two or three
sons. The older ones die. To safe-
guard the interest of the child, the
person thinks that he must do some-
thing for him or her. That amount
also should not be taken into conside-
ration for computation. So there should
be a proper definition of ‘adequate
consideration’.

Dr. M. §. Aney (Nagpur). Do you
sugpest one?

Shri Kashi Ram Gupta: My point is
that such amounts should be exempt-
ed. 1 wag late in coming. I thought
this Bill would not come up so soon.
So I could pot table any amendment.

Then in cl. 10, there is reference to
a ‘Director of Inspection’. No qualifi-
cations have been laid down for this
officer. What sort of man he can be
and what will be his functions—I do
not know. I do not understand why a
special category of official has been
designated in thig Bill at this juncture.
The hon. Minister will kindly explain
it while replying.
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So many members have expressed
their doubt about the explanation on
page 12 wherein an 80 per cent limit
is put. In my opinion, this limit is
not needed in this case because the
question of income tax is on a quite
different footing. This provision has
been copied from the Income Tax Act.
I think it was not necessary to bring
it here. When the Finange Bill was
being passed in this House, I had sent
in an amendment saying that those
persons whose income was Rs. 20,000
or Rs. 15,000 should noi be subjected
to this. The same thing applies here.
Below a certain limit Rs 3 or 4 or 3
lakhs, thig should not apply. Other-
wise, this will give rise to so many
difficulties for the lower middle class.

The hon. Minister had given an
assurance last time on one point, that
30 far as action against concealment
is concerned, it will be taken specially
in the higher categories and unless and
until the information is very definite.
small people will not be harassed. 1
think he must be able to think out
some amendment putting a limit be-
low which it will not be applied;
otherwise he shall have to give an
assurance so that persons who are
honest but are not so capable as to
keep uptodate accounts can get relief.

Shri Bade (Khargone): 80 per cent.
of the assessed valuation of property
—no use of saying that,

Shri Kashi Ram Gupta: [ am com-
ing to that. The main difficulty, as
has been expressed, is this. Take the
-provision for putting up two valuers,
one from the side of the assessee, and
the other from the side of the Gov-
ernment. If they do differ, the provi-
sion will come in. That is why I say
that people owning small properties,
below Rs. 2 or Rs. 3 lakhs should not
be harassed. That can only be done
when you specify an exemption limit
for the purpose of this Clause.

1f the valuer nominated by the as-
sessee gives his report, but the Gov-
ernment valuer does not give the re-
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port, what will be position? It has
been stated that if one wvaluer does
not give his report, the tribunal will
proceed with the matter. In my opin-
ion, if the Government side lacks in
its responsibility, then the report of
the assessee’s valuer must be respect-
ed to a very large extent. The tribu-
nal should give due weight to that re-
port, instead of proceeding in a one-
sided manner.

I do not understand how rural pre-
perties can be taken up for Whealth
Tax. A peasant may give an estimate
of Rs. 1 lakh for hig rural property,
but the market value may not be even
Rs. 10,000, The determination of the
market value is not a practical thing
there. Therefore, Government has to
see what steps they have to take about
rural property. So far as housing in
the rural area is concerned, whatever
maybe its value, it is needed only for
residing purposes. People do not even
reside there, they go out to earn, clos-
ing their houses. Therefore, such
rural property must never be taken
into account while computing the
Wealth Tax.

Land, too, is a very complex prob-
lem. How to fix its market wvalue.
Every year it increases or decreases as
the value of land in the village goes
up or down. Therefore, such cases
have to be specially dealt with, and
while framing the rules, village peo-
ple’s property must be put on a dif-
ferent footing from urban property.

Shri Bade: What is the standard for
valuing the land?

Shri Kashi Ram Gupta: I have
said that it is a very difficult problem.

I have mixed feelings towards this
Bill, and I welcome it to a limited ex-
tent. I do not think this Bill can serve
the purpose of eradicating evasion
among the rich people, but at the same
time, I think that such provisions are
necessary to see that in future people
may not try to dupe Government.
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Monopoly capital has got such a big

power in its hands that it can flout
the present provisions also, and hence,
while seeking to implement the provi-
sions, special care must be taken to
see that a certain category of.people
who know how to evade taxes are
taken to task drastically, while the
others are dealt with leniently.

Shri R. G. Dubey (Bijapur North):
1 find myself in the happy position of
being able to agree with some
reservations which Comrade Mukerjee,
the leader of the Communist Party
has made. I hope Comrade Nambiar
woulg not grudge my calling him the
leader of the party because he acknow-
ledges Shri Gopalan as his leader.

Shri Mukerjee referred to conditions
prevailing in the UK. the Labour
Party, socialism and all that. I agree
with much of what he said. In fact, I
would go a step further and say that
this hag nothing to do with socialism.
Even in the so-called capitalist coun-
tries, such measures are adopted with
a view to attain the welfare of society.

I think the time has come for us in
this country and in this House to make
up our minds as to whether we care
for the top dog in the society, for the
welfare of a few people, or for the
large majority who, even today, go
without a meal a day, leaving aside
the conditions in Kerala. On the one
hand we want the Finance Minister to
have a drive for recovery of taxes, ar-
rears and all that, on the other hand,
we do not leave a chance to criticise
him for doing this angd that.

‘What about the standards or code of
conduct of the merchants, traders and
industry in this country? I do not think
in any other country in the world milk
or foodstuffs are adulterated. The
other day Shri Chatterjee quoted from
his own experience about coaltar be-
ing mixed with some kinds of edible
oils. Is that the way you allow things
to go on in this country?
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Leave aside socialism or commun-
ism. There is humanism also. While
millions and millions starve without
food, you allow the people to make
profits at the cost of millions, what-
ever ism you may call it. We must see
to this that people in our country here-
after are enabled to have two square
meals a day, and they are fully cloth-
ed.

The Finance Minister, in the course
of his Budget speech, made an obser-
vation that he would be able to make
good the deficit in the Budget with
the help of recovery of arrears. I con-
gratulate the Finance Minister and his
Ministry on their very serious drive to
recover arrears in the country. I do
not know the exact figure, but 1 am
told there were many lakhs of people
in this country who, though they de-
served to pay tax, have somchow es-
caped the income-tax law. They have
been brought on record now, and they
are going to be taxed. There is neces-
sity for more taxes every because only
because such people escape taxation.
It is ridiculous that - although there
are people who can pay and should be
taxed, although there is scope for re-
covery of arrears, more taxXes are
being put on the others. We must see
that we do not allow scope for such
kind of people hereafter.

I am also glad that serious efforts
are being made to recover what is
called unaccounted or hidden money.
This is the first time it is being done.
I know the Finance Minister and his
Ministry has to incur the displeasure
of people in the country who are possi-
bly influential, but we need not care
for those people.

15.28 hrs.
[Dr, Sarorini ManisHr in the Chair]

I agree with Shri Patel and other
friends. It ig true that sometimes
clauses are so framed and so inter-
preted that innocent people also might
be brought into trouble, but in every
law there is this trouble.
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The purpose of this Bill is very limi-
ted. The Income-tax law was amend-
ed in 1961, and they now want to
bring the Wealth Tax Law in confor-
mity with that, because both are inter-
related. So, this is a timely measure.
and we have to support it whole-
heartedly,

I would also join other hon. Mem-
bers in requesting that our legal sys-
tem must be reoriented. We pass
many laws in this country. In a
modern society we cannot avoid pass-
ing complex laws, but the laws should
not be passed in a hurry. They should
be framed in such a way that the in-
nocent people are not put to trouble.

With these observations, I broadly
support the intention of this Bill and
commend it to the acceptance of the
House.
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2ar Ay 7 oswEW AT O0T AqAT B 1
gF fearT g ar A&7 A A7 S w)
AT A AT FA FTAFA X FL
¥ AT & ar AgY ? waTe A1 §9 419
w1 g ? AAfew g wua feaar gam
? ag faelt ¥ Y four gor = &
FErim A A frw A ¥ dwm A
T FAEAR dETFRAE ag
fret & fomgam T &

a7 # Fgers fv O @aT 2R
TeT WAT F AT g § I 9T ¥
HITFL AT § I o Iaa qsarg o<
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T &, Ik Al qT ww gl
w1fs 9% #7E TFH da9 AE AT &)
T a0% ¥ fam G #t g A
1000 %79 Tt & 94 gfaar 5000
&7Y wifa®w a% &7 TwAT & | ¥ W
# w=T oF were faw g fs g8
T AR 3 SR T & 1 o
7 wel w7 gAET glagi 97 f
AT aifgd |

FTHI ¥ FT GHT FFTAT 92T
Za1 & | F HTORT ARG ACETE F e
T fw &9 7 ¥ 9 W1 e |
FETAT 9T FAT § AT g T|GA B
g IX WETT AN ¥ oA FI9 F
fau st F39 B 1 IfF TF FIH
AE AT & TAOA T 297 FT AAAT FY
FTETL FT FAAT A A IAF 9147 H
e T & A T A g
i STAAT FT AZAN FCHTL KT AT (Aeram
& 1 IW A A TaT FEEAr ¢ fF
aFT FT WA qfaat ¥ O£y @
T aw g !

# o BT 41 faare wre g
TGAT AEAT § | A g 92 £ fE
10089 FT F4%, HIEST, T2AT T
T TAGATE T KT AT FTATR AL
HCHRTL TAHT F1E TLETE A5) FEAT 2 AR
@ FE 37 & fF 9% o9 399 fog
dam ¥ & b gy e a dwA g
f& oriemiie & Fw=d 3,100 ®947
HoAt aaeag # sl faar #1300
®0T w9 § 331 faar | g &« arai
& SAar 7 favamw g & gfq Zear
W ET R IW A AT @ 6w
FE AT 7 T A W 799 TS I

=T A& &)

qrer & e 1 araT 6 Fg 0
fergama & W= AT #7197 4w
AT ST FUE 2 HATH AT G327 FEAT
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(ot arsh]

g 1 gg+ fau sed @ fw oafra
1 gfaat & s 7 FHT 977 FT
AT 9T | M| W OSEr 3000 ®¥IT
¥ FH FT ATHSAT IS AW RS E T
T § agi gud a76 WAl ¥ OF 0FT
Iy 9T WT AT AifEarAr @ 1 IEE
FIC AT FT @I g | AL F
=rfgr fr ot # faw e & 9@
6 UFT 4T 6 UFHT o FH THIF g1 9 I
FIE FT TET g7 A11gq | & g W=
F 919 HYAET T AATE

Shrimati Renuka Ray (Malda):
Mr. Chairman, I welcome this measure
which is trying to bring the wealth-
tax into line with the Income-tax Act
of 1961. It shows that the Govern-
ment seriously intends to put this
wealth-tax into operation and not just
make it a kind of appendage of the
taxation structure to which Shri H, N.
Mukerjee referred. It shows the right
intent, and I am certain that the
clauses of the Bill which bring them
into line with the Income-tax  Act
will help the implementation of the
Wealth-tax Act in a much more satis-
factory manner.

When Shri Masani was speaking, he
was pleased to bring up the Wwhole
question of whether the Wealth-tax
should be there or not. But we are
actually not considering that. We are
not considering the entire taxation
structure but only certain amendments
to the Wealth-tax Act which already
exists, Shri Masani is sometimes a
very gloomy prophet of how the eco-
nomic growth of this country is going
1o be destroyed because the country
has to collect taxes from the rich. This
ig one of the themes on which he
labours very often and even when it is
somewhat irrelevant to the Bill under
consideration he still brings it up.
He has, however, brought up certain
points which are in reference to the
actual clauses on which I should also
like to say a few words. This is done
on both sides. But this time Mr.
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Mukerjee has made a very reasonable
speech understanding to some extent
the need of being practical in regard
to releasing the taxes rather than
have some theoretical approach, which
cannot actually become a reality, It
is good thing.

To collect the taxes and to  deal
with  tax-dodgers, these provisions
have got to be made effective. We
are on the one hand telling the Gov-
ernment time and again, “Why don't
you catch the tax-dodgers?” But
when they do make some attempt—
they made some spectacular attempts
recently to catch those who have
unaccounted money—there is always
a hue and cry that those who pay
taxes are being  harassed. I am all
against harassment. It does take place
sometimes no doubt, but in the name

of harassment, to say that no steps
should be taken and the income-tax
authorities  should not be properly

armed to get hold of the tax-evader is
to beg the question and not to be in
line with the ideas that have gone
into our budget. Mr. Masani said that
the budget this time would destroy the
entire production in the  industrial
sector of our economy. The com-
munists saig that Mr. T. T, Krishnama-
ochari, as Finance Minister, has been
making concession after concession to
the big business. I think the truth
lies in between and Mr. Krishnama-
chari, while taking into consideration
the private sector, which does exist in
a mixed economy and to which we
must give consideration so long as we
have a mixed economy, has made
certain changes by which the private
sector is now on its mettle. If it really
wants to help in building the economy
of this nation, T suggest that they take
advantage of the opportunity given to
them while the going is good. Through
a mixed economy, we have to build
this country in such a manner that the
distribution of wealth does in fact
bring to all the people a minimum
standard of living. We can only con-
tinue in this democratic framework,
which is the only frame-work in which
I certainly believe, if we can at the



2751 Wealth-tax

same time be successful in our endea-
vour to build a socialist economy
through democratic means. To that
end, the Finance Minister has been
giving a good deal of attention and
his budget and the subsequent Bills
that he has brought before the House
are with that end in view. But it does
not mean that we want to harass those
who pay taxes.

Clause 19 ig a very healthy provis-
ion. When a person is deceased, if the
executor is not empowered to act for
him in a proper manner, some harass-
ment does take place. It has happened
and I am very glad to see the rational
manner in which the Finance Minis-
ter has immediately acted by bringing
this clause.

Mr. V. B. Gandhi has suggested an
amendment to clause 18.

Shri Nambiar:
wanted that,

Mr. Masani also

Shrimati Renuka Ray: Yes. When
he came down to brass tackle, the
only fault he could find with the Gov-
ernment was that there may be some
difficulties regarding valuation. if
there are different valuations done, the
assessee may suffer. I am sure the
Finance Minister will look after this
in the rules. He is a very practical
man and he will not let the assessees
suffer undue hardship. This is a
matter which could be looked after in
the rules. This is not a matter which
should hold up the operation of this
Bill. There is no  doubt that the
wealth-tax has remained for some
time on the statute-book without be-
ing effectively operated. This Bill
is essential, so that wealth-tax can be
operated properly. So, I would again
say that clause 19 is a healthy provis-
ion.

I cannot for the life of me see any-
thing in this Bill which can be object-
ed to. So far as the structure of the
wealth-tax is concerned, it ig an ac-
cepted policy of our Government, en-
dorsed by the House. It is already
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there in our taxation chapter. The
guestion is how to operate it in a pro-
per manner and to see that the tax-
dodger does not get away with it, and
also to see that no harassment takes
place. These are looked after in this
Bill.

I do feel that this Bill is something
which is over-due and I am glag it has
come., I am glad Government is try-
ing to take measures through which,
while avoiding harassment of those
whp pay taxes, the tax-dodger is
caught. Probably tax-dodging is there
in every country in the world; it is
nothing new to India. But there are
ways and meang by which it is done
in other countries. There may be
legal devices through which people
do not pay their taxgs. Perhaps India
is one of those unfortunate countries
where a portion of the business com-
munity—not all—evade paying their
taxes through very much more ques-
tionable means than the legal means
that allow them to dodge taxes. There-
fore, every measure that is taken to
make it more stringent is necessary.

With these words, I welcome this

Bill.

Shri Nambiar: Sir, I must confess
that I am not very much enthused by
this amending Bill, because the hon.
Finance Minister, by introducing this
measure during the budget debate, has
sought to undo what Mr. Morarji Desai
had done, but failed. Mr. Morarji
Desai had scrapped the whole thing
saying that it is not going to fetch
much results and the amount that has
to be spent on its collection is very
high; and therefore, it is not worth
trying. But Mr. T. T. Krishnamachari
thought he shoulg bring it again with
gusto. But what is the result? So
far as I can understand, the revenue
that is aceruing put of it is only about
Rs. 10 crores and the amount that is
going to be spent for its collection
is very considerable. Therefore, ulti-
mately it reduces to the position which
Mr. Morarji Desai took previously.

T thought, on the other hand, while
bringing thiz amending Bill he would
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bring in certain stringent measures to
see that more revenue is brought out
of the hidden or partly unaccounted
wealth. After all, what is the princi-
ple behind this wealth tax? The
principle is that a few elements have
amassed wealth at the cost of the com-
mon man and that wealth is to be
shared very slowly by all people by
imposing taxes so that the common
man can get the benefit out of it
Amassing of wealth is nothing but
exploitation. 1 can understand one
amassing wealth directly by hard
labour, but it cannot be to the extent
of lakhs and crores in a short time.
If one acquires lakhg and crores in a
short time, it must have been earned
out of the sweat and labour of the
commmon man. Therefore, he who has
amassed so much wealth has no right
to keep it all for himself. If he is al-
lowed to keep that all for himself,
there is no possibility of the common
man leading a prosperous life, leave
alone the question of our moving to-
wards socialism.

Therefore, the question to be asked
is whether the measures that Shri
Krishnamachari has brought will serve
the purpose of building up socialism in
this country. or take us anywhere
near jt. I can understand the part
being played by Shri Masani. He
adopted the policy “offense is better
defence”. He thought that he must
attack it from a wrong angle so that
Shri Krishnamachari might at last
yield to some extent and thus neutr-
elise it. But at the same time, for
Government it would appear to the
world that in thig country under the
regime of the Congress where they
want to build socialism, wealth tax is
imposed so that the wealthy people
sre taxed for the benefit of the com-
mon man. It will be a good subject
for them to preach from the platform
so that the people can be, in a way, I
would say, fooled.

Sir, tax evasion is the order of the
day. Whatever tax you may impose,
whether it be wealth tax, income-tax,
expenditure tax or any other tax, it is
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being evaded. You may go to any
part of the country and you will find
that it is happening everywhere. The
hon. Minister has tried through his
apparatus to raid certain houses and
unearth certain account books and
hidden money. That has created an
impression in the country that tax
evaders are being haunted. But I
would submit that it js only a wvery
very minute part of what is actually
hidden. I am gure the hon. Minister
will agree with me when I say that
the black money in this country is to
the tune of several thousand crores.
It must be something between
Rs, 500 crores to Rs. 10,000 crores.
This amount is nowhere in the picture.
The wealth tax imposed is only a very
small amount. It is only 0:5 per cent.
on the wealth which is above Rs. 1
lakh. There is the gradation. The
amount that is being taxed is very
small compared to the wealth that is
there in the country. Therefore, I
feel that the hon. Minister should have
brought in more stringent measures.

Shri Masani mentioned certain ex-
amples of harassments. On the other
hand, I would say that he has given
certain concessions compared to what
he stated in his speech on the Finance
Bill. He says that it is being done
to bring it up on a line with the In-
come-tax Act. On page 8 of the Bill,
under clause 15 you will find that
15B(3) says:

“If any assessee fails to pay the
tax or any part thereof in accord-
ance with the provisions of sub-
section (1) he shall, unless a pro-
visional assessment under section
15C or a regular assessment under
section 16 has been made before
the expiry of thirty days referred
to in that sub-section, be liable, by
way of penalty, to pay such amount
as the Wealth Tax Officer may
direct, so, however, that the amount
of penalty does not exceed fifty per
cent of the amount of such tax or
part, as the case may be:”

We can understand what the Wealth-
tax Officer will direct against a
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wealthy person under the circum-
stances obtaining in India. Further,
the amount of penalty does not ex-
ceed 50 per cent. Therefore, the
chances of any penalty over 50 per
cent is not there. A wealthy person
can wilfully evade and get away by
paying only 50 per cent. If for ins-
tance, I am a wealthy person—I do
not have any wealth at all—and 1
have—God forbid—Rs. 5 lakhs, if I
say that I have only Rs 1.5 lakhs I
will be taxed, say, Rs. 500 or a little
more. The maximum penalty that
will be imposed on me, if the whole
amount is detected, is 50 per cent
more of the taxation. Therefore, I
will always have a tendency to say
the minimum possible because the
punishment is not much. Always the
assessee will try to wunder-ply his
assets and the officer who is to order
punishment can always be influenced
by him. That is what is happening in
thig country. On the other hand, if
it had been provided here that if
proper evaluation is not given the
penalty will be something harsh, to
the extent of five times or ten times
the amount or imprisonment which
may extend to six months or one
¥ear, then the assessees will he very
careful to give the correct assess-
ment. Now the assessee will not give
the correct assessment, he will show
some small figure and say that he
had been taxed heavily.

The Hon, Minister wanted lo be
very guddy-guddy, and friendly with
all—to the assessees and the com-
mon man. These twp things can-
not go together, Perhaps the Minis-
ter will say that this is mixed eco-
nomy. He wants to play a role bet-
ween Shri Masani and Shri Mukerjee
and to show two faces to both sides.
He wants to show that he is friendly
with both sides. That way you cannot
get the hidden money out. If you want
to take the hidden money out you
will have to come forward with more
stringent measures, The Parliament
is behind you to support you even
against the resentment that may come
from the extreme rightt How are
you going to balance your budget
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without such measures? How are
you going to meet the requirements
of the Five Year Plans? How are
you going to build up socialism in
this country. These are facts which
have to be considered. Without tax-
ing the ill-gotten riches you cannot
get the money out, and when there
is that possibility of taxing the rich
you should not hesitate.

I would only like to deal with the
so-called abnoxious provision which
was quoted by Shri Masani to chow
that it was a case of terrible harass-
ment, He was quoting the ~xplana-
tion to section 18. I would say that
after a careful reading of the whole
section Shri Masani will have to ad-
mit that it is after all a provision in
his favour, in favour of the dodgers.

Shri N. Dandeker: Is it right to, call
Shri Masani a dodger?

Shri Nambiar: I said “tax dodgers”.

Shri N. Dandeker: You said
his favour”.

“in

Shri Nambijar: Sub-section (¢) of
this section says:

“has concealed the particulars of
of any assets or furnished inaccu-
rate particulars of any assets or
debts;”

“he or it may , by order in writ-
ing, direct that such person shall
pay by way of penalty”

It says that a person who has
deliberately hidden or who did not
reveal his assets will have to show
that by his so doing he did not do
that with a wilful intent to defraud.
That aspect of wilful intention to de-
fraud has to be disproved by him.
Shri Krishnamachari has given even
that sort of concession to a person
who from the very fact of the whole
situation looks as though he has deli-
berately defrauded and he could be
proceeded against. Instead of saying
that he should be proceeded against
straight away the Minister is giving
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him an opportunity to prove that he
had no intention to defraud. Through
the loophole he is allowed to escape.
That is how he has been given con-
cessions. Therefore, Shri Masani
wants to beat about the bush so that
he will get something more from Shri
Krishnamachari, This sort of bully-
ing and pressurising will not work in
this country when the people have
got their eyes open and ears very
clearly attentive.

16 hrs,

I would submit in the end that I

am not at all satisfied wifh this
amending Bill. Because, with the
vigour with which he brought the

Bill I thought he would go forward
far ahead. But he has not gone that
far.» I would suggest that there
should be very stringent application
of this measure and, if necessary,
later on he should come for increas-
ing the rates of taxation. Otherwise,
he will be faced with a very serious
situation in February 1865 when
he comes forward with his new bud-
get proposals, He knows very well
that the country is facing a serious
crisis. g0, he will have to rescue the
country by correct financial methods;
-otherwise, there will be a very diffi-
cult situation to face. At the same
time, he should not be cowed down
by the reactionary wvoices that are
heard round about him. He must
take courage in both hands and come
forward to do the right thing,

Shri D. C. Sharma (Gurdaspur): 1
welcome this Bill, I welcome it as
far as it goes, though my honest
opinion is that one of the most infruc-
tuous pieces of legislation enacted by
thig country has been the Wealth-tax
Act. I am glad that the Wealth-tax
Amending Bill has been made as com-
prehensive as possible and I hope it
will lead to better.results. Whether
the legislation is good or not is im-
material; it is the implementation
of the legislation that matters.
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.Amending Bill has been framesd in

accordance with the recommenda-
tions of the Direct Taxes Enquiry
Committee, and it is good so far as it
goes, But I wish the hon. Finance
Minister had taken note of another
report also, which has been engag-
ing the attention of this country for
a long time, namely, the report of
the Mahalanobis Commiftee. What
are the findings of the Mahalanobis
Committee? It says that most of the
wealth has gone into the hands of a
few persons, and those persons form
a very very small minority of the
entire population of this country.
Shall we be able to mop up some of
the ill-gotten wealth which has ac-
crued to that small minority in this
country by means of this Wealth-tax
Act? 1 doubt very much.

I do not talk of black money,
hoarded money or any other money
which lies concealed beneath the
earth or up in the rafters of the
house or beneath the well or some-
where else. 1 talk of the money
which has gone into the pockets of
people on account of the two Five
Year Plans that we have implement-
ed in this country. Shri Mahalano-
bis has told us how many persons
have been benefitedq by that. Will
this Bil] cover at least all those peo-
ple? Will this Bill be able to get as
much from them as possible? I doubt
it very much. But I think something
is better than mnothing, Therefore,
this Wealth-tax Bill is something that
may bring us some money from those
persons who have become rich at the
expense of most of the inhabitants of
this country. But I look more to the
implementation pf this Bill.

I know that a heirarchy of officers
has been created in thig Bill. I refer
to page 12 of this Bill. A big heirar-
chy has been created, like the heir-
archy which We used to have in some
of the religious denominations in the
world. T wonder if any fish caught
in the net of the Wealth-tax Act will
be retained,
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Shri Nambiar: It will easily escape.

Shri D, C. Sharma; After one officer
comes another officer; after the second
officer comes the third officer. There
is a battalion of officers. If you can-
not get away at the hands of one
officer, there is another officer to
look to and s0 on and so forth,
Therefore, I think this Bill is vitiat-
ed by this very fact that it has too
many officers to dea]l with this. I
wish there had been fewer officers to
implement the recommendations of
this Bill. One wealth-tax officer
would have been enough Then, there
is an appellate tribunal,

Shri T, T. Krishnamachari: The
income-tax officer is named as wealth-
tax officer,

Shri D. C. Sharma: I was referring
to page 12 of the Bill. Look at the
number of officers you have got under
this Bill—Wealth-tax Officer, Inspect-
ing Assistant Commissioner, Appel-
late Assistant Commissioner, Appel-
late Tribunal and so on. Then you
have got so many other judicial
bodies to deal with this. I think all
these will complicate the matter and
the clever assessee will know how to
get out of it, That is what is hap-
pening in this country. Our inten-
tions have been very good but we
have given a loophole to all those
assessees to escape at our hands.

Thirdly, I think a valuer under this
Bill has a very important function to
discharge. But I am sorry to say
that he has been made wvalueless. I
am referring to page 18 of the Bill
I find the wvaluer has been handicap-
ped by so many things, so many “ifs”
and “buts”, I think the wvaluer
should have been left as free as possi-
‘ble. But here we have got four
clauses which restrict his powers.
The powers of the valuer are so
<ramped and cribbed and confined
that I wonder if he will be able to
act as well as he should under the
Act, s
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I am glad that something has been
said about those persons who abet the
evasion of taxes. You will find that
in clause 36 on page 27. I find that
the abettors have also been given so
many ways of escape. What I want
to emphasize is this, In a democratic

set up there should be ne harass-
ment. I can tell you one instance.
When I went to my constituency,

Dera Baba Nanak, the whole popula-
tion of shopkeepers were up in trou-
ble—I could say up in arms but I do
not want to use that term. What was
the reason? The income-tax officer
had arrived there and he was going
to assess the panwallas and beedi-
wallas.

An hon, Member: Why not?

Shri D, C. Sharma: Of course, you
are not the Revenue Minister. So, I
need not listen to vou. Sometimes
what happens is this. It is not the
big man that is harassed. I think my
friends over there should have no
fear on that account, The big man
does not stand in fear of any harass-
ment at the hands of any officer of
this Government; but it is the small
man that stands in fear of harass-
ment and it is the small man that has
to be protected and not the big man.
If the big man is sometimes harass-
ed, I think, there will not be any
trouble,

I wanted to say one thing and it
is this. May I ask the hon. Minis-
ter one question? What is he going
to do so far as cases of fraud are

concerned? He has said something
on page 44, in the note to clause 30;
but, I think, even cases of fraud

will require a great deal of looking
into and sometimes this fraud will pe
perpetrated without anything fruit-
ful.

It is a good Bill, The Government
has made every possible attempt not
to harass anybody. The Government
hag been very, very fair to the asses-
see. The Government has been very,
very just to those persons for whom
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this Bill is meant; but I would say
that for the implementation of this
Bill the Government must have a
special set of officers who can deal
effectively with the big people for
whom this Bill is meant.

Shri Lahri Singh (Rohtak): Only
a Communist regime can do that.

Shri D. C, Sharma: I do not know
where you stand now. You were, at
ene time, in the Congress; now you
are in the Jan Sangh and you may
go to the Communist regime some
day,

Shri Nambiar: The last resort is
the Communist Party where every-
sne will go to,

Shri Lahri Singh: One may sit any-
where; but these things happen only
in the Congress regime.

Shri D. C. Sharma: I know, your
ideas are primarily good, honest and
true. However, what 1 was actually
submitting was that too many loop-
hcles have been left in this Bill,

Shri Lahri Singh: Point out one.

Shri D. C. Sharma: I have been
pointing out the loopholes all this
time. Too many loopholes are there
in the Bill and I hope, the Minister
will be able to plug as many of these
loopholes as possible,

Shri N. Dandeker: Mr. Chairman, I
have listened with interest to the
debate so far and I do not envy the
position of the Finance Minister in
this matter. He is not just between
the devil and the deep sea; he has
four different problems to contend
with, On one side, there is the tax
evader who has got to be brought to
heel; on the other side, there are the
mecessary requirements of the Depart-
ment in terms of appropriate machin-
ery provisions and powers to enable
them effectively to cope with the tax-
dodgers. On the third side, there are
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considerations, very weighty consi-
derations, of the kind Shri Masani

pointed out bearing on the economic
development of this country so long
as we accept the institution of private
property and of free economy or, at
any rate, a mixed economy. Lastly,
and on the fourth side, is the conti-
nued and persistent attacks to which
he is subjected by the Communist
Benches here, for not resorting to-
wholly extreme measures against all
owners of wealth., I suppose, on this
occasion, the Finance Minister must

be rather glad—he, in fact, looked
cheerful during Professor Hiren
Mukerjee's speech,—because, appar-

ently, the somewhat exhibitionist type
of raids that have been taking place
and the savage legislation that has
become the order of the day during
the last six months have apparently

- succeeded in their propaganda effect

with the result that Members of the
Communist Party have, at any rate,
on this occasion found time to give
him a couple of soft pats on the back.

I would like to state our general
objection to this legislation on a more
practical basis, in terms of the insti-
tutional structure which we have
accepted in the Constitution for this
country and the best way I can do
that is to indicate what Professor Hiren
Mukerjee apparently stands for,
and for which he congratulated the
Finance Minister, as regards the qua-
litative character of this Bill. Professor
Mukerjee, for instance, has no use
at all for democracy, though he and
his comerades like {0 use the word
“democracy”, doubtless as a kind of
compliment which political vice pays
to virtue. But any kind of a really
democratic process, such as of a
Select Committee for instance, where
one could have thrashed out many of
the procedural provisions in this Bill
and perhaps got a point of view
accepted and necessary amendments
made, has unfortunately been negativ-
ed by him and the finance Minister

for reasons which are not at all clear
to me,
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Similarly, there is the question
whether one does or does not accept
the basic democratic concepts of the
Rule of Law and of Fundamental
Rights. What has been happening in
recent months is that under the
guise of democratic socialism, under
guise of trying to take this country to
a “take-off stage”.—take-off to a
tremendous fall, I imagine—and all
that kind of claptrap, we have been
enacting a good deal of what is
plainly Communist legislation. What
I wish particularly to emphasise is
that the kind of jurisprudence that we
seemn pgradually to be evolving in this
and the sort of Bills that we have had
lately; is the kind of justice and
jurisprudence which only the people
in the Communist countries are inflict-
ed with.

I would like to take, first of all, the
concept of valuation. Its definition in
Section T of the present wealth Tax
Act is very simple to understand and
fair though it is difficult to operate
sometimes. Section 7 reads—

“The value of any asset.... for
the purposes of this Act, shall be
estimated to be the price which
in the opinion of the Wealth-Tax
Officer it would fetch if sold in
the open market”.

This perfectly good principle of
valuation is sought to be destroyed—
there is no other word for it—by
clause 7, sub-clause (a) of this Bill
where this section is proposed to be
preceded by the words—

“Subject to any rules made in
this behalf, the value” etc.

1 just do not understand how there
can be a market wvalue assessment
which is to be subject to Rules to be
made by the Central Board of Direct
Taxes. Either you have the wvalua-
tion in accordance with the Rules
made by the Central Board of Direct
Taxes, in which case we can take a
look at the Rules, or you can have
valuation according to the market
value. But how market value is to
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be determined in accordance with
some rules of an executive authority
is something really quite beyond me.
Indeed I regard this as somewhat
deceptive legislation, not the kind of
straight forward thing that it ought
to be.

Shri Nambiar: This is the proce-
dure laid down under the rules.

Shri N. Dandeker: This is not the
procedure. I would like to read this
section as it would be if this parti-
cular provision is added and then
perhaps Shri Nambiar, who has as
great a command over English, if not
more, as I have, will understand my
point. It reads:—

“Subject to any rules made in
this behalf,”—

not rules as regards the
for valuation—

procedure

“the value of any asset..for the
purposes of this Act. shall be
estimated to be the price which
in the opinion of the Wealth-tax
Officer it would fetch".*

The whole of it with the
addition, becomes nonsense, if

proposed
the

valuation has to be made in accor-
dance with the rules.
I am aware—I would not like te

state the case unfairly—that there
are certain categories of assets where
valuation in accordance with the
market value is a matter of difficult
guesswork and certainly a high degree
of improbability or impracticability
attaches to the valuation of that
sort of assets. For instance, shares
in companies that are not quoted

on the stock exchange, or wvalua-
tion of an interest in expect-
ancy, or various other complicated

situations in which there are property
rights which have to be wvalued. I
can quite understand in regard to
specific assets of that kind, if it were
said that “Subject to rules made”
would apply only in regard to those
types of assets and the rest of the
section remained as before. [ would
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be only too glad to support that. But
the position now is that wvirtually
the whole of section 7 would be des-
troyed if the estimating of the mar-
ket value, and market value means
what the asset would fetch if sold in
the market, for all assets is to be
determined in accordance with rules
laid down by the very authority that
is responsible for assessment and col-

lection of revenue. I do earnestly
submit that it goes beyond what is
probably intended by the Finance

Minister. If what is intended is what
1 have just said, namely, to remove
certain difficulties in relation to
specific categories of assets, I would
support the clause provided it is
amended to that effect.

Then, a good deal has been said on

this guestion of penal provisions—I
would say, embodying Communist
jurisprudence—certain provisions

which have been talked about and
are contained in clause 18 and the
Explanation thereto. Many people
seem to think that what the assessee
would prove, as if this were enacted,
is only that he has disclosed all
his assets. That is not true. What
the assessee will have to prove is
not merely that he has disclosed all
his assets and all particulars concern-
ing them, but also that his wvaluation
of those assets, as returned by him
does not fall short of the valuation as
assessed by more than 20 per cent.
Supposing he is unable to prove that;
then it is not enough for him to
prove that perhaps he was negligent
or perhaps he was careless. He has
to prove—] just do'nt know how;—it
is an incredible proposition, but it is
not enough if he admits his negli-
gence or his carelessness but he has
to prove that there has not been any
gross negligence or gross carelessness
or fraud or anything of that kind. I
find it quite impossible to understand.

Finally, there is this other ques-
tion of compulsory imprisonment, that
is in clause 33. Again, this has
become characteristic of legislation
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that I have been looking at during
the short period 1 have had the

honour to be a member of this House.
The burden is cast on the Magistrate
to show special and compelling
reasons as to why he does not think
fit to award the compulsory term of
imprisonment, 1 do not know which
Magistrate is going to take the bur-
den upon himself of recording special
and compelling reasons that neces-
sitate the exercise of his judgment
against the statutory, a minimum
sentence of imprisonment. That is the
kind of thing that is going on, has
been going on in Russia,—I believe it
is less now—but it is certainly going
on in China and all over the Com-
munists world. This to me is utterly
obnoxious, utterly undemocratic, to-
tally contrary to the Rule of Law and
totally contrary to the Fundamental
Rights.

I submit that the general purpose
of the Bill is all right. Had it gone
to a select committee, one would
have been pre-disposed, not merely
disposed, but pre-disposed to a coope-
rative effort towards tightening up the
machinery for the two reasons that I
have stated, namely, the need to get
the tax-evaders by the heel and the
need to provide the department with
appropriate machinery and powers.
But this legislation is hasty, ill-
digested and it leaves no scope for
anything except to move amendments
which I know will be thrown right
out. It is just like beating one's head
against the wall. It is for those
reasons that I regret I have to oppose
this Bill.

Dr. M. S. Aney: Madam, I join
with many colleagues here who have
preceded me in supporting the Bill
which, I think, is a very salutary
Bill. The main object of the Bill so
far as I have been able to find out is
to bring in line the provisions of
Welath Tax Act with those of Income-
Tax Act and that is good because the
object of both the Acts is to collect
taxes from the people and the proce-
dure with regard to both should be,
as far as possible, uniform so that the
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people can understand what are the
lines along which the taxes are to be
recovered from them.

Before 1 say anything on that, I
want to make one or two observations
here. From reading the reports that
have been published, we find that in
this country the evasion of tax is of
a very great nature about which
Government ought to be more anxious,
It could mean only two things. Either
there is an inveterate tendency in the
people to avoid taxes, a tendency
which has to be controlled, or there
is a tendency on the part of Govern-
ment to tax the people more than what
they are capable of paying. I per-
sonally think that the evasion is
mainly due to the inveterate tendency
on the part of the people to avoid

taxes. It is not only the big men
who avoid taxes but it is also the
small man who avoids the taxes.

But the tendency is to condone this
vice in the case of small men be-
cause there, after all, is the evasion of
a small and petty amount. In the
case of big men, the evasion of tax
means a big loss to the Treasury and,
therefore, there is a greater difficulty
for the Government to carry out the

work of progress and upliftment
for the country.
The main point is this, Has the

evasion of tax been due to absence of
adequate number of officers to carry
on this work of collection of taxes or
the absence of necessary powers in
their hands? If it is due to the
absence of certain powers which they
ought to have, then I can understand
the Government coming forward
with a Bill to claim more powers
because in the absence of that they
are not able to collect the taxes fully.
And if it is due to the absence of
adequate staff which is engaged on
this particular work, then also I ecan
understand the Government coming
forward to ask for more money for
the appointment of more staff. In
my opinion, it has not been clearly
stated here. This evasion of tax has
been going on for years. It is a long
story. I do not think even with the
greater powers that we give and the
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funds that we give to have more
officers, directors and all those things,
we can stop this evasion. Unless
there is some change in the morale
of the persons who are entrusted with
the work of collecting taxes, you can-
not get the results. The morale of
the people has to change, This Bill
is coming at a time when his other
senior colleagues, the Home Minister
is engaged in trying to purge the
country of this vice of corruption and
all those things. So long as these
things are there, whatever laws Yyou
may make, nothing will come out and
all those laws may leak out. It is
like taking water in a pot which has
got holes. And this big hole is the
big officers who are all there.
(Interruption),

My suggestion is this. Not only he
should come forward for having more
powers and for adequate funds for
the purpose of having more staff to
work this out but at the same fime
he must also try to find out persons
with ingenious brain who know all
the secrets of the trade and the big
men who generally deceive them. 1

think he should be able to find
out better way of dealing with
them and I have no hesitation in

supporting him in craving for what-
ever he wants for the sake of achiev-
ing better results.

Now, as I already stated, the aim is
to bring this law in line with the
Income-Tax Act. It is a good move.
At the same time I want to say that
in doing that the attempt should be
that elementary principle of jurispru-
dence ought not to be ignored. In
my opinion, after all, nothing can
save this country or any other civilis-
ed country from its proper position
unless there is due regard for the
principles of jurisprudence and jus-
tice, fair play and the rule of law.
Rule of law can be maintained only
if there ig regard for the principles
of jurisprudence by those who make
the law and those who have to ob-
serve the law, Therefore, from that
point of view I agree with my friend
™r. Masani.
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As 1 was reading the Bill last night
I have also noted certain clauses, for
instance in clause 18 it is said in the
Explanation:

“Where the net wealth returned
by any person is less than eighty
per cent. of the net wealth {here-
inafter in this Explanation referred
to as the correct wealth) as assess-
ed under section 16 or section 17,
such person shall, unless he proves
that the failure to return the cor-
rect wealth did not arise from any
fraud or any gross or wilful neglect
on his part, be deemed o have
concealed the particulars of assets
or furnished inaccurate particulars
of assets or debts for the surposes
of clause (c) of this sub-section.”

I would not have minded a section
like that had there been a real crite-
rion laid down either in the Act or
in the rules which already exist, about
evaluation of the property or assets.
Because, after all, wealth is here
calculated by evaluating the oroperty
or assets. There is no criterion for
that, Although there is a definition,
as my friend Shri Dandeker pointed
out, it is subject to the rules to be
made hereafter. It is a thing to
come later on. And in the neantime
it is the discretion of the officer who
is to handle this affair which is
supreme in determining the value of
the property. If there is a difference
between the value which he assesses
and the value which I have declarcd
in my return, I am supposed to have
concealed the thing deliberately and
I am treated as an offender, and I
have to prove that 1 am quite inno-
cent of all these things.

Shri Bade; That is negative,

Dr. M. S, Aney: This is giving juris-
‘prudence almost a decent burial, no-
thing more than that After all,
the man Wwill use his own brain
in assessing the property, un-
less you give him some standard, So
it is a difference on account of the
.different standards which each man
has got, and that being the case in
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my opinion, to treat him ag an offen-
der as has been laid down in the Ex-
planation is rather a gross departure
from all the rules which should be
just angd fair,

So, in order to enforce respect and
proper allegiance and willingness and
co-operation from the people for the
law that you are making, you should
see that the principles which will be
used in working it out are fair atd
commendable to all persons who res-
pect the rule of law, If these things
are kept constantly in mind and the
law is worked out, I think it may
help.

An Hon. Member:
tion is defective.

The Explana-

Dr. M, S, Aney: Therefore I sub-
mit, though I give my support, I also
expect that the hon. Minister will try
to see that the morale of the asses-
sees will go up and at the same time
the working of the law does not cause
injustice to or antagonism so’far as
the people are concerned.

Shri T. T. Krishnamachari: Madam
Chairman, I must say, the four hours
during which I listened to the discus-
sion on this Bill has been extremely
entertaining, if not also educative.

Madam, the hon. the Deputy Chair-
man of the Swatantra Party, or
rather the Deputy Leader, who open-
ed the debate....

S gER W weTW : (3AW)
warafa wgaa, g9E | 1 TE 3 |
fafqrzz & WY & FHT W AW
g fegd | a8 @ Ag o faw g

Mr. Chairman: The bell is being
rung—Now there is quorum, the hon.
Minister may continue,

Shri T. T, Krishnamachari: I said,
Madam Chairman, that I felt educat-
ed. Sp I think I am altogether a
better man after these four hours.
The hon. Deputy Leader of the Swa-
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tantra Party opened his innings with
sound and fury. I would not assess,
Madam, whether there was more
sound or more fury, But it was not
something which was altogether unex-
pected, and therefore it was not very
unpleasant to hear. I thought he left
the points to be made by his colle-
ague who knew more about this type
of legislation than he himself did.

Shri M. R. Masani: Quite right.

Shri T. T, Krishnamachari: Well,
of course, all the old cliches were
brought back, about the staleness of
a welfare state, the fraudulent
character of Indian socialism, the
lessons that we have to learn from
Britain, from the British Labour
Party—he did not thig time mention
Mr, Gomulka of Poland—, the non-
existence of similar provisions in any
law in any civilised country, with
the exception of the United Siates of
course—which, I suppose, is not a
civilised country—and so on. The
real fact about the hon. Member's
speech was, he did not ask for a
reply—for which I tender my humble
thanks to him—because there is no
point on which I could have replied.
Madam, I leave him there,

I was wvery agreeably surprised and
pleased at the support given to the
measure by my hon. friend Shri Hiren
Mukerjee; and it almost looked as
though he was speaking from the
benches on this side. Anyway, as he
said, being legislators, we might
perhaps sometimes forget some of
these party labels and if we can come
together on specific issues we could
do so. One particular peint he made
which I would like to, sort of, repeat
if that is not an offence.
really trying to build up what you
cal] an affluent society for the reason
that it is to be very far away. Afflu-
ence in this country to people Eene-
rally is not going to be a.thing which
could be had in the near future.
And what we have to do in order 1o
provide a decent living for people is

We are not .
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to prevent those who are in a posi-
tion of advantage from being acquisi-
tive, Of course, this book on acqui-
sitive society was not written by a
comrade, but it was a book that was
written by an Englishman who would
I think, probably be in the labour
Party, if he wanted to. That is the
main factor. It is not a question of
speaking of socialism or communism
or anything else. What we try to
seek today is to curb the acquisitive
nature of people who are in a posi-
tion today to disrupt the economic
life of the people of the country. 1
have no desire to enter into a dis-
sertation on the first principles of
economics which we on this side of
the House hold dear., But at the
same time there are certain matters
of topical relevance which we cannot

ignore._

We are at the moment going
through, as a country, in practically
all classes of society excepting the
top one, a period of time which is
extremely trying, and finding that to
make both ends meet is extaremely
difficult. We are having the picture
here today of people wanting more,
more allowances, more dearness al-
lowance, not because they want it
merely for the purpose of a belter
standard of life but just in order to
live, and that itself is going to throw
a strain on society. If Government
have to give more to their servaats,
they have to get it from taxation. i d
industry has to give more dearness
allowance to the people who work,
it is going to increase the cost. That
would be the economic effect of what
is happening today, the causes of
which undoubtedly are known; the
cause is just the acquisitive instipct
of certain sections of society which
are raising prices without any rhyme
or reason. It is not the law o? de-
mand and a supply. There is no
economic law that is functioning to-
day except the law of the jungle.
Therefore, I think my hon, friend
was correct when he said that it was
idle 1o attempt an affluent socl_et:rt.
It may exist in England; they migh
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have it never as well as they have

it today. It might exist to some
degree, with variations, in the United
States, but it cannot exist here for
a long time to come. What we do is
to provide decent living for most of
the people, but by curbing the acqui-
sitive instinct of man. That fis the
basis.

1 think that the interpretation
given by my hon. friend is something
which the Congress Party might be
thankful to him for. That is exact-
ly the basis of the entire piece of
legislation, and that was why I ad-
verted to this. If my hon. friend
Shri M. R. Masani had another chance
to speak, he would say ‘clap-trap of
the Finance Minister’; it might be
clap-trap or it might be slap-dash or
it might be anything, and he might
use any phrase that he could find in
any dictionary of slang, and my words
might perhaps qualify for it. But
the fact is that the situation in which
we are living is extremely grim, and
I can tell the House that it is one
which if it continues for a period of
time is going to destroy what my
respected friend Dr. M, S. Aney wants
to preserve, namely law and order

and respect for jurisprudence. No- |

body respects law and order on an
empty stomach, and, therefore it is
no good talking of jurisprudence to-
day in the face of what is happening
in this country; of course, it is right,
that we have to be reminded of that
thing again and again. But the
situation is extremely grim. I am
not pleading that as any justification
for this measure.

This measure, as I said gt the out-
set, follows the pattern of the
income-tax law. As 1 said, 40
clauses in this particular measure just
follow the income-tax law—it may
be, even unintelligently, but it does—
which the House has approved, And
the nine new provisions that we have
introduced in it are those that my
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hon. friend Shri Nambiar will say
favours the well-to-do.

Clause 2 (b) (i) clarifies that only
a building owned and occupied by a
cultivator will be exempt. If there
is any objection to it, it is not a very
serious matter., Clause 2 (b) (ii)
clarifies the period of six years as
having to be recokoned from the date
the interest vests in the assessee. Prac-
tically everyone of these is of that
nature. [ can read them out, but I
do not want, to waste the time of the
House by doing so. Everyone of these
nine provisions is in some sense or
the other for the benefit of the
assessee.

My hon. friend Shri M. R. Masani
said that I did not think of this Bill,
I did not examine it properly, that 1
had merely accepted what was put
before me, and here I have to come
forward with an amendment, so soon
after having introduced the Bill. I
would like hon. Members to read the
amendment that I have proposed. Is
it an amendment to correct a mis-
take? If that be so, I am gquite pre-
pared to withdraw the amendment,
But if the amendment is withdrawn,
there will be injustice. I can tell the
hon. Member that I do mnot want to
claim any credit. As I was prepar-
ing my speech and going through the
sections again, I did feel that this
restriction that was being put in
regard to transfers was a thing which
should not be put, if somebody had
made a transfer and paid a tax for
it. I can certainly say that if I did
not think of it earlier, it was wrong,
but I did think of it at the time of
preparing my speech. If the hon.
Member thinks that it is wrong, I am
prepared to withdraw it.

Shri M. R. Masani: That shows
that you were not careful in the
beginning.

Shri T. T. Krishnamachari: That
shows that I can tell my hon, friend
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that if he goes and looks into his
mirror he will find that he can use
the razor on his chin again, because
there is a small patch which he has
left which needs the attention of the
Tazor.

Shri M. R. Masani: Taxation can
hurt a lot of people unlike shaving.

Shri T. T. Krishnamachari: There is
nothing that man can do in which he
can be perfect.

s e o

16,48 hrs,
[Mr. DEpuTY-SPEAKER in the Chair]

If my hon. friend will permit me, I
shall use the privilege of having
lived a little longer in this world, to
tell him that everything can be bet-
tered; even the best law can be bet-
tered by somebody going through it
again. My only crime was that I
went back again over what 1 had
done, The officers, of course, did
work hard and produced a Bill. And
when I was going through the speech
that I had to make, I thought that
this was a thing which ought to be
corrected. Even though 1 knew that
Shri M. R. Masani would say that it
was not done properly, because I
came back with a correction, I would
rather plead guilty of having bettered
the Bill rather than allowed the Bill
to go without a correction. That is
all that I am guilty of. Here, there is
nothing wrong. It is not an error of
law. Without this correction, the
Bill can go on. But I think that if it
is not corrected it would lead to this
situation; if somebody had paid a
gift tax in regard to transfer, the
wealth-tax officer might say Well,
you have transferred it to somebody
in whom you haye an interest, and,
therefore, it is fraudulent, and there-
fore, I shall pool it in wyour own
wealth and tax you'. Secondly, it
might be a case within the exemption
limit of the gift tax, which is per-
fectly legitimate and allowed. I do
not see why something which is
allowed by law should be treated as
something different and not allowed
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by the Wealth Tax Act. That was all
that I did. Therefore, I do not want
to be complimented for being careful,
but I do not want to be condemned
for having been careful That is all
that I would submit to this House.

My hon. friend Shri Man Sinh P.
Patel raised an objection. I do not
think that his objection is quite walid
today, because there has been an
overall exemption of one house for
anybody. So far as wealth tax is
concerned, under the Finance Act of
1964, we have reduced the rate at
which it is operable, namely from
Rs. 2 lakhs to Rs, 1 lakh, but we
permitted one house, no matter of
what value, up to a wvalue of Rs. 1
lakh not to be assessed. I think that
most of these cases will be covered
by that exemption. But I am not very
particular. 1 am quite prepared to
say that I would omit that particular
clause. Again, my hon. friend Shri
M, R. Masani might object. If there
is somewhat of a nervousness on the
part of an hon. Member, I am cer-
tainly prepared to omit clause 2(b)
(i), or in other words, what appears
in lines 7 and 8 at page 2; I am quite
prepared to accept the omission of
that.

The gravamen of the charge was
the explanation in ¢l. 18. This expla-
nation follows the pattern of the
Income Tax Act, where you are allow-
ed to make a mistake and not explain
it adequately if the mistake is 20 per
cent of what would be assessed, At
the same time, a person like the hon.
Member for Gonda, whose knowledge
of this law is certainly something
which I would not be able to acquire
during my lifetime—because he spent
a whole lifetime on it—objected to the

explanation and sort of—if I may
use the word without meaning any
reflection on the hon. Member—just

drifted into clause 7, and he found
that in that clause we have taken a
rule-making power in respect of
prescribing the modes of valuation.
But then having found that there
was a provision against any excessive
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use or adverse use of that power in
the explanation, the only fault he
can find is, ‘Oh, the word that you
have used, the phraseology that you
have employed in regard to the rule-
making power is extremely wide’.
May I tell the hon. Member that any
rules made is placed on the Table
and within a period of time, any hon.
Member can take up the question and
have a discussion in the House?
Naturally, because hon. Members will
scerutinise the rules, the department
makes the rules extremely carefully.
May I compliment him on some kind
of thought reading? The wvery fact
which made me thinking of amending
that particular clause, cl, 7, and tak-
ing in the rule-making power for the
purpose of defining what a valuation
is and how it should be done, that
was mentioned by him somewhat
inadvertently.

He himself mentioned the case of
shares of certain companies which
are not quoted in the market. What
we do at present moment is that we
take up the breakup walue. So the
person who has got a marketable
share which can be passed on as a
scrip, sold when it is high and bought
when it is low, where he can manipu-
late, gets away with the market value,
whereas the person who makes a
genuine investment in a private com-
pany where the shares are not quoted,
where vou cannot gamble with it,
there the breakup value is taken up,
may be sometimes arbitrarily—I do
not say we do not do things arbi-
trarily. Sometimes a person has to
pay something like 4 times what he
would paw, if it was taken on the
market value. The hon. Member
himself knows that for some of the
well known scrips today, the market
value does not represent the breakup
value- at all. The breakup walue of
those serips happens to be 3, 4 or
sometimes 5 times, that is, the present
day wvalue. Tt cannot buy today the
equipment at anything less than four
times that value.
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There are various factors that
operate. But they are scrips which

are being sold and bought, not kept
as investment, so that sometimes they
go up and at other times come down.
What you have to do is to look into
the paper, see the high and the low;
the difference may be at least 5, 8 or
10 per cent,

I felt that these people who own
these shares in what you might call
private limited companies, who are
sometimes people who have nothing
whatever, who keep them as invest-
ment and do not sell them, are being
mulcted to an extent which is unfair
and, therefore, we should frame rules
to provide some kind of criteria for
purposes of assessment of the value
of these shares which are not quoted.
That is one of the thincs for which
we have to frame rules. What I have
done—for which Shri Nambiar might
say that I have yielded to the vested
interests—is just to be fair and not
make one type of wvested interest
profit and let another type of vested
interest suffer. In fact, in this case, the
vested interest might be of a weaker
variety, the genuine investor who
lives on the dividends he gets.

That is why we took the power to
make rules and that is in relation to
explanation to section 18. I do
not think Shri V. B. Gandhi's sugges-
tion to have another amendment,
which is virtually nugatory of what
exists, would help. It is wvirtually
nugatory. You can as well omit the
explanation—which would be much
better, instead of putting an erplana-
tion two nugatory of erplanation one.
Tt is surel® vedantic: for you to say
that vou do not exist and then say
T am'. It is vedantic, no doubt, but
that does not obtain in law.

Therefore, T would like to tell my
hon. friend, Shri Dandekar, to look
into the rules carefully when they
are laid on the Table, and if he has
any criticism to make, I will certainly
listen to it. We can even have &
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discussion, or he can write a letter to
me. Every member has the right to
discuss the rules. I may tell the
House that the rules will be made
carefully so as to avold hardship; at
the same time to preserve the interests
of revenue which is the paramount
matter in this case.

Shri Kapur Singh (Ludhiana): I do
not like to interrupt my hon. friend.
But he has missed the point of Shri
Dandekar. His point is that there is
no market value which is subject to
any rules subsequently to be framed.
Now he says that the clause should be
read after the rules are made. He
is just missing the point.

Shri T. T. Krishnamachari: T thought
Shri Dandekar was vocal enough and
did not want any support. The hon.
Member knows that sometimes one has
to miss a point which is not relevant.
T do not mean to say that what Shri
Dandekar said has no relevance,
What he said is completely relevant.
T think I understood him probably a
little better than his colleague of the
same party, though they belonged to
the same service at one time. He
comes from South India; that is one
advantage.

Therefore, the point the hon. Mem-
ber made is covered. I can certainly
say that the question may be taken
up when the rules framed are laid
on the Table. Otherwise, T do mnot
think he made any other point which
needs replying.

I was wvery happy that Prof
Mukerjee had a good word to say of
the department. At the present mo-
ment, whatever we are doing is mot
something which I like. . I can tell you
nobody likes to go on a probe into
other people’s secrets and upset
things. Instructions are that they
should be extremely polite, I feel the
vounger people who are in the depart-
ment, who are very keen, are trying
to do their bit and are also straining
themselves.

"

Reference was made to figures of
assessees. The number of assessees on
31-3-62 was 12,00,367; on B1-3-63:
13,08,854; on 31-3-64: 15,59,149; on the
30th September it was 17,24,739. I do
hope they will be able to bring it up
to 20 lakhs by the time we finish the
year. 1 hope to set a wvery high
target for the Fourth Plan. We have
found in many cases not only people
who are considered to be small are
people who have a big income; but
there are also big people who have
not even been caught.

17 hrs.

Some hon. Member mentioned about
arrears. There was a considerable
increase in collection; it was budgeted
last year for Rs. 440 crores and it
went up to Rs. 530 crores in actual col-
lection; Gross arrears has remained
more or less the same for a number
of years—Rs. 288 crores in 1962,
Rs. 270 crores in 1963, Rs. 289 crores in
1964, effective arrears being only
Rs. 170 crores; a number of people
having gone to Pakistan and sp on.
So the department is trying hard, and
T am extremely grateful that there are
hon. Members who appreciate the
working of the department.

I am not going to estimate the
amount of black money, but I do
think that, while we cannot probably
get completely even with it, we will
certainly be very near mastering the
problem over a period of a year or
two. I am grateful that the House
supports whatever we have been doing
in this matter.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Wealth-tax Act, 1957, be taken
into consideration”.

The motion was adopted,
Mr. Deputy-Speaker: We shall take
up clause by clause consideration to-
morrow. Calling Attention.

—
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17.02 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE—contd.

(ii) ANTI-INDIA DEMONSTRATIONS IN
NAIROBI AND THE SECURITY TO
INpIAN NATIONALS IN STANLEY-
viLLE, CONGO.

Shri Bade (Khargone): 1 call the
attention of the Minister of External
Affairs to the following matter of ur-
gent public importance and request
that he may make a statement
thereon:

The recent anti-Indian demons-
trations in Nairobi and the se-
curity of Indian nationals in
Stanleyville, Congo, in the con-
text of recent developments.

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): Hon. Members are aware of the
landing of Belgian paratroopers in
Stanleyville on 24th November. This
move has evoked a sharp reaction
from many African Capitals. In
Nairobi, the Kenya African National
Union Perty organized a protest
_demonstration on 26th November
outside the Embassies of Belgium and
the US.A. Slogans protesting arainst
Western interference in the Congo
were raised and many demonstrators
carried volacards against Belgium, the
USA. Mr. Tshombe and others. One
of the placards exhorted the Indian
High Commissioner in Nairobi to quit
kenya,

The demonstration was primarily a
reaction to outside interference in
the Congo. No undue significance
need be attached to the single placard
against the Indian eniny, The demons-
trators however, in the course of their
march through the streets damaeed
four cars bearing CD plates including
those of Swedish  Ambassador,
British Information Secretary and the
personal car of our High Commis-
sioner in Kenya. The Ambassador's
car bore a CD plate but had no mark-
ing to indicate its ownership.
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2. The Indian High Commissioner
has lodged a strong protest with the
Government of Kenya on these inci-
dents and has personally called on
some Ministers of the Government of
Kenya in the same connection.

3. In regard to events in the Congo,
Belgian paratrooperg after landing in
Stanleyville have evacuated the Euro-
peans and some other people of
various nationalities. ~Among these
are included 43 Indian nationals and
4 children.

According to reports received there
were 43 Indian nationals and 415
people of Indian origin in Stanley-
yville. Of these 455 have been flown
out to Leopoldvillee One person of
Indian origin is presumed to be killed
and two others are missing; these
three are not Indian nationals

The Indian mationals or people of
Indian origin were not treated as hos-
tages nor were ill-treated either. The
danger to them may have grown with
the vanic which seized the Stanle-
yville troops and from which even the
Congolese civilians were not exempt.
The Indian refugees who are in desti-
tute condition are receiving necessary
assistance through our Pmbassy in
Leopoldville.

Shri Bade: Looking to the present
disturbances, has the Government of
Conego assured us about the safety of
Indians in that country; if not what
other measures do we propose to
adopt?

Shri Dinesh Singh: The difficulty
has arison because the Congo Govern-
ment does not have full control over
all the territory of Congo, There is
no point in asking for guarantee for
the safety of Indians in areas which
are not under their territory.

Shri Bade: My question is whether
we are in contact with the Congo
Government, about this.



8; Calling Altef;:ion AGRAHAYANA 10,1886 (SAKA) to Matters of 2784

Saei 37w

Shri Dinesh Singh: Of course, gur
Ambassador is there, but I was only

pointing out the difficulty. If there
ig a territory which is not directly
controlled by them at the moment,

what guarantee can they provide?

ot gew wR wead (W) ¢
& ag s wwgar g e 4fE wrew
afegai Y gt 9 7@ IFC F7 qF5
& | A, A T oEER I aw
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F @ T &, T4 I9F qF 0 § F15
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qv  ?

W fadan @ &5 dar fadiq
{HE I TCAZN T | 3 i o Fvar
f& @t wEZadfaas & a7, § #4
A AL W T I AT F
auafes wdqafas # a1 TgY, afda
qaf 09 & 7% § | § wwarar ¥ oW
FEY § | IFH AT qF g9 § A 70T
afi a1 &

.Shri Kapur Bingh (Ludhiana): In
view of the growing phenomenon that
the more anti-Western postures we
adopt, the more hostile these newly
emerging African countries become to
us, and in view of the fact that the
Belgian paratroopers’ operations have
rescued a considerable number of
Indians, who otherwise might have
been clubbed to death by black fury,
why have we found it necessary to
deplore this Belgian action as foreign
intervention?

Shri Dinesh Singh: I am afraid 1
have not quite followed the question.

Shri Kapur Singh: Since the hon.
Minister has not followed my ques-
tion, I have a feeling that he will not
be able to follow it till he reads it
in the seript. So, I do not press
for an answer.

Urgent Public
Importance

Shri Nambiar (Tiruchirapalli): It is
in the interests of the House he should

answer,

Mr. Deputy-Speaker: When he him-
sei! does not want the answer?

Shri Nambiar: Now it is in the
possession of the House. The House
wants it.

Shri Dinesh Singh: 1 heard his

question, but I thought it was so con-
tradictory that I wanted a clarifica-

tion. Now he himself realises the
contradiction.
Shri Kapur Singh: It is not that.

Shri Nath Pai (Rajapur): I have a
li.tie protest to make before I ask
my question, that the clubbing of
my Calling Aditention which was
limited only to the events in Stanley-
ville with happened in Nairobi is un-
warranted, We do not want this kind
of clubbing together of absolutely
different matters.

Having registered the protest, may
1 proceed to ask my question as to
whether Government’s attention has
been drawn to a statement allegedly
made by Indian nationals who have
been, 1 do not like the word, rescued
from Stanleyville, to the effect that
but for the intervention of the Bel-
gian paratroopers, their lives would
have been jeopardised? If their at-
tention has been drawn to this, what
is the Government's over-all assess-
ment with regard to the paratroopers’
intervention in Stanleyville?

Shri Dinesh Singh: We are not aware
of this statement which the hon.
Member has referred to in the sense
that no such statement has been made
to our Embassy. Maybe, they have
made it to some journal in which it,
has appeared, but as I mentioned,
these people have been living there
in reasonable security. When the
situation in the town deteriorated
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[Shri Dinesh Singh]
very much, maybe they were in dan-
ger, but earlier they had made no
representation to us to enable them
to come out. -
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17.09 hrs. 3.3
The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday

December 2, 1964/Agrahayana 11,
1886 (Saka).
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